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HOUSE OF THE PEOPLE

Tuesday, 18th November, 1952

The House met at a Quarter to Eleven
ofthe Clock

[Mr.  Speaker in the ChairJ 

ORAL ANSWERS TO QUESTIONS

Indian Teachers for Afghanistan

*388, Sardar Hnkun Sln̂: Will the 
Prime Minister be pleased to state:

(a) whether  the Afghanistan Gov
ernment made a request to the Gov
ernment of India for orovidini; some
Indian teachers for  employment  in 
that country; and

(b) whether any teachers have been 
sent to Afghanistan?

The  Dttpaty Rfiiiister of External 
Affaiis (Shri Anil K. Chanda): (a)
and (d).  Yes.

Sardar Hokam Singh: Did the re
quests specify any particular subjects 
for which the teachers were required?

Shri Anil K. Chanda; The teachers 
were generally for English but with a 
knowledge of Persian.

Sardar Hukam Singh: Have  the
Afghanistan Government also sent any 
teachers here?

Shri Anil K. Chanda: Not that I know
of. Sir.

Foreign Experts on Housing

,,*389. Sardar Hokam Singh: WiU the
Mmister of Works, Honsl̂ and Sup
ply be pleased to state:

(a)  whether any experts on Housing 
have  been  invited  to India  from
foreign countries; and
269 PSD.
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(b)if so, whether they have taken 
i4> their appointments and commenced 
their work?

The Bfinlster of Woifei, Hbnsing and 
Supply (SardarSwaranSingh): (a)
The Technical Co-operation Adminis
tration were requested to make avail
able the services of experts on Housing, 
Building  materials  and  Building 
methods for use in the Community 
Project Administration.

(b) One expert on Building material 
has joined and has commenrred work. 
He will advise the Ministry of Works, 
Housing and Supply as well as the 
Community Project Administration.

Sardar Hukam Singh:
more are coming?

How  many

Sardar Swaran Singh: Two. Sir.

Sardar Hukam Singh: Did oin: en
gineers express their diffidence in car
rying out the schemes or was the offer
made without consulting them?

Sardar Swaran Singh: There is no
question of their expressing any diffi
dence.  But if all available material in 
the possession of any country can be
mobilised and utilised it is worth while
trying it, and it is on that basis that 
we are asking for these experts.

Sardar Hukam Singh: Was any con-
Iference held between the experts that 
came and our engineers and may I
know whether they could give us any 
new things at all?

Sardar Swaran Singh: Actually meet
ings are taking place almost daily, and 
exchange of  ideas,  information  and 
know-how goes on, and the discussions 
are very useful.  .

Shri Veeraswamy: May I know from
which countries  these  experts  ̂have 
been invited to India and what is the 
salary being paid to each?

Sardar Swaran Singh: I have already 
submitted that one exîert has ah«ady
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joined. He  belongs  to  the  United 
States of America.  So far as salary 
is concerned, the salary will be paid 
by the Government  of the United
States, but we will supply office space, 
office  equipment  and  other  small 
things.
Shii V. P. Nayar: What is the ex

perience of this expert in the housing 
conditions of India, especially in the 
materials and labour?
Sardar Swaraa Singh: Sir, he has 

been here for some time, but he is sup
posed to be an expert on housing, buil
ding materials and building methods 
and has got considerable experience, 
particularly in the development of the 
indigenous material for aided self-help.
Sbii Kelappan; May I know if there' 

has been any demand from any foreign
country for housing experts from tiiis 
country?

Sardar Swaran Singh: Yes, Sir, cer
tainly for our engineers.

Aluicinium  Production

Sardar Huk)on Singh: (a) Will 
the Minister of Coduneice and Indus
try be pleased to state whether there 
are  any  proposals  for  increasing 
alimiinium production during 1952-53?

4

(b) If so, what are these proposals?

The Minister of Comnierce and In
dustry (Shri T. T. Krishnamachari):
(a)  and (b).  The Indian Alimiinium 
Company and the Aluminium Corpora
tion of India propose to expand their 
annual aluminium  ingot  production 
from 2,500 and 1,500 tons to 5.000 and
2.000 tons respectively.

Shri Meghnad Saha: rose—

Mr. Speaker: Let the questioner ex
haust his questions first  That is the 
convention which I have been follow- 
lug.

Sardar Hukam Singh: Is it proposed 
simply by expansion to increase pro
duction, or are any new factories being 
put up?
Shri T. T. Krishnamachari: So far as

these two factories are concerned, the 
intention is to expand the production.

Sardar Hukam Sin«:h: What is the 
present installed capacity of these fac
tories that are in production at present?

Shri T. T. Krishnamachari: As I said, 
the increase is from 2,500 to 5.000 tons 
in the case of the Indian Aluminium 
Company and from 1.500 to 2.000 tons 
in the case of the Aluminium Corpora
tion of India.

Sardar Hnkam Sin̂: What is the 
present production?  Is it the installed

capacity that the hon. Minister is giving 
for the present production?

Shri T. T. Krishnamachari: That is 
the installed capacity, and production
is not very far below.

Sardar Hukam Singh: Has the Indus
trial Finance Corporation come to the 
aid of these industries for expanding 
their production?

Shri T. T. Krishnamacliari: I under
stand the Alimiinium Corporation of
India has some aid from the Industrial 
Finance Corporation.

Shri Meghnad Saha: Has the Govern
ment any plans for manufacture of
aeroplanes in this country and, if so, 
what will be the demand of aluminium 
for this purpose?

Shri T. T. Krishnamachari: I did not
quite catch the question, Sir.

Mr. Speaker; Is there any plan with 
the Government of India to expand 
aeroplane building work and, if so, 
what quantity of alimiinium is expect
ed to be required for that purpose?

Shri T. T. Krishnamachari: The ques
tion of aeroplanes happens to be within 
the sphere of the Defence Ministry and 
I am afraid I cannot give any informa
tion on that.

Mr. Speaker: So far as aluminium is 
concerned is not the Commerce Minis
ter expected to know the quantum of
its demand?

Shri T. T. Krishnamachari: Well, we 
have in mind encouraging the produc
tion of aluminium so that we might be 
self-sufficient in respect of all our need 
which is estimated to be in the region 
of about 15.000 tons.  Certain proposals 
have been made to Government in re
gard to the starting of an aluminium 
plant witfi an installed capacity of
10.000 tons.  The proposal is under ex
amination.

Shri Sarangadhar Das: Is there any 
proposal to put up an aluminium plant 
in Sambalpur district in Orissa along 
with the Hirakud project?

Shri T. T. KriiAnamachari: Well, if
our proposals mature I think that will
be the venue chosen.

Shri B. S. Murthy: May I know the 
State aid given and the control exer
cised by the Government on this in
dustry?

Shri T. T. Krishnamachari: State aid 
has been given to this industry by
means of protection.  And the control 
exercised is the control that Govern
ment exercises on all industrial con
cerns that manufacture in this country.



467 Oral Answers  18 NOVEMBER 1952 Oral Answers 468

Shrl K. K. Basa: Is there any other 
commitment on the part of the Govern
ment other than the advance by, the 
Industrial Finance Corporation?

Shri T. T. Kiishnamachari: Speaking
without the book, I should say none, 
But I would like to make it more defi
nite and if the hon. Member will put 
down a question I can answer it.

Indian Embassy Building at Moscow

*391. Dr. Ram Sttbhas Singh:  WiU 
the Prime Minister be pleased to stated

(a) whether  it is a fact  that the 
Indian Embassy at Moscow has been 
notified by an agency of the Soviet 
Government that the lease of its pre
sent building will be terminated; and

(b) if so, by what time the lease Is 
likely to be terminated?

The Prime Minister (Shri Jawahar- 
lal Nehm): (a) Yes.

(b) 31st December, 1952.

Dr. Ram Sabhag Singh: May I know 
whether a suitable accommodation is 
Koing to be provided for our Embassy 
in Moscow?

Shri Jawaharlal Nehm: Yes, Sir. in
stead of this house two other houses 
(smaller ones,  adjoining ones)  have 
beein offered and we have accepted 
them.

Dr. Ram Sabhag Singh: How many
times has our Embassy changed Its 
premises since it was established in 
Moscow?

Shri Jawaharlal Nitoi: Well, I speak 
from memory, I think this would be 
the second change.

Dr. Ram Subhag Singh: Does Govenn 
ment intend to build its own building 
there as it has been trying to in other 
capitals?

Shri Jawaharlal Nehm: No, there is 
no such intention.  I am not sure but 
as far as I know, facilities for that 
purpose are not available there.

Dr. Ram Subhag Singh: May I know 
whether our Government is ready to 
offer facilities to Russia for building 
their Embassy here?

Shri Jawaharlal Nehm:  We  have
offered facilities to every foreign Em-< 
bassy, in a special extension of Dejhi.

Shri K. Subrahmanyam: Is it the in
tention of Govemm«it to purchase a 
house there for our Embassy?

Shri Jawaharlal Nehm: I am not
quite sure but I beUeve that at the

present moment purchases by foreign 
Blissions are not permitted there, ex
cept such as were purchased previously 
before the rule was passed.

Shri B. S. Mm«̂: May I know why 
the old residence was changed?

Shri Jawaharial Nehm: You mean 
why it is going to be changed?  When 
we changed into this new building a 
year and a half ago, the lease itself 
was for li years, and it is expiring in 
December.  Of course, the leases are 
there for a year or thereabout and they 
are renewed from year to year.  We 
hoped and expected it would be re
newed, but then we were informed that 
they wanted this building for the ex
tension of their undergroimd railway 
and they offered us two other buildings 
which are somewhat smaller.

Payments to UJJ.O. on behalf of 

Pakistan ,

*393. Shri M. S. Gnmiiadaswamy:
(a)  Will the Prime Minister be pleased 
to state whether the Government of 
India are still making payments to the 
UJJ.O. and other international organi
sations on behalf of Pakistan?

(b)  What is the total amount paid 
by India so far to the  international 
agencies on b̂ all ol Pakistan?

(cl Has any attempt been made to 
recover the amounts due from Pakis
tan?

The Deputy  Minister  of  External 
Aflburs (Shri Anil K. Chanda): (a) No.

(b) Rs. 2,78,71,486.

(c) Yes, A sum of Rs. 4,50,818 has 
been recovered.

Shri M. S. Gnrapadaswamy: May I
know. Sir, on what basis of the agree
ment the payments have been made to 
Pakistan?

Shri Anil EL Chanda: These payments 
were made in the year 1947-48.  Since 
then no further remittance has been 
made on behalf of Pakistan.

■ Shri M. S. Gummdaswamy: May I
know whether payments  made  have 
been treated as loans given to Pakistan 
and if so, what is the interest charged 
on them?

Shri AnU K. Chanda: Pakistan would 
re-imburse us the amounts which were 
advanced on their behalf.  So far as 
I know there is no interest charged* 
They have also certain charges on us
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Indians arrested in South Africa

*394. Shri S. N. Das: Will the Prime 
Minister be pleased to state:

(a) the Jtotal number of persons ol 
Indian origin who have been arrested 
and sentenced so far in  connection 
with the campaign against Apartheid 
in South Africa;

(b) whether  reports of  inhuman 
treatment having been meted out to 
them have been received by Govern
ment; and

(c) in how many cases persons ar
rested have been punished with whip
ping?

The Depaty  Minister  of  External 
Affairs (Shri Anil K. Chanda): (a)
Separate figures showing the number 
of persons of Indian origin arrested in 
the passive resistance  campaign  in 
South Africa, are not available.  The 
total number of non-European volun
teers reported arrested so far is over 
7,000.

(b) Reports of severe sentences and 
harsh treatment meted out to passive 
resisters, police excesses and intimida
tion have been received.

(c) No information abbut the nimi- 
ber of persons pimished with whipping 
has been received.

Shri S. N. Das: May I know und» 
what laws these satyagrahis are being 
punished?

Shri Anil K. Chanda: The laws gene
rally operating are what are known as 
the Apartheid Policy  of  the  South 
African Government.

Shri S. N. Das: May I Imow the num
ber of persons of Indian origin who 
have fallen a victim to the shooting 
order?

Shri Ami K. Chanda: Not any, our 
information.

Shri S. N. Das: May I knov̂, Sir, 
whether any monetary help has so far 
been sent from India to these suffer-

Shri Anil K. Chanda: Officially we 
have sent no money.

Shri Syanmandan Sahaya:  May  I
know whether Government has made 
any effort to find out in what way 
Indians have suffered in these troubles 
that are going on in South Africa?

Shri Anil K. Chanda: Quite a large 
number of Indians have been arrested 
and convicted.  So far as shooting is 
concerned,  we  have no  information 
about Indians being shot at

Shri VelAtyudlian: May I know whe
ther Government  have  received any 
suggestion to send a non-offlcial or offi
cial delegation to South Africa of pro
minent Indian citizens?

The Prime Minister (Shri Jawaharlal 
Nehm): We have no such intention.

Sbri Yelayndlian; I want to know 
whether Government have received any 
suggestion̂ •

Mr. Speaker: This matter cannot be 
carried on any further.  It is under the 
control of a foreign independent Go
vernment.

Shri N. Sreekantan Nair: Are  the
Government aware that there is a cer
tain section in South Africa itself which 
is against Apartheid and whether those 
people are participating in ihe move
ment and if so, how many?

Shri Jawaharlal Nehm: We are aware 
of that fact, Sir, but we have not got 
figures of the various sections of the 
population there.

Cotton Textile Industry  (Working 

Party Report)

•395. Shri S. N. Das: Will the Minis
ter of Commerce and  bidnstry be
pleased to state:

(a) whether the Working Party for 
Cotton Textile Industry  has finished 
its work and submitted its report;

(b) what are the important recom
mendations made by the Party; and

(c) whether  any action has  been 
taken on the recommendation of the 
Party to reduce the cost of production?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Yes.

(b) and (c).  The report is a volu
minous one and is now being printed. 
It is proposed to publish the report. 
The recommendations  made  by  the 
Working Party are being examined by 
Government,  and  necessary  action 
thereon will be taken after Govern
ment have come to definite decisions.

Shri S. N. Das: May I know. Sir, 
when the report was received by the 
Government?

Shri T. T. Krishnamachari: I be
lieve about 4 months ago.

Shri S. N. Das: May I know. Sir, 
what are the reasons for the delay 
in the printing of this report in view 
of the fact that the Committee was 
appointed in June, 1950, and why the 
report was submitted late?
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Shri  T. T. r̂ishnainachari: The
delay is due entirely to physical con
ditions.  I think the Press will take 
some time to print these reports.

Diplomatic  Mission in  Ottawa

•396. Shri Nambiar: (a)  Will  the 
Prime  Minister be pleased to state 
whether the accoimts of expenditure 
of our Diplomatic Mission in Ottawa 
are audited?

(b) If so, do Government propose to 
place on the Table of the House a 
copy of the latest audit report pertain
ing to the High Commissioner’s Office 
at Ottewa?

Minister  of External 
Anil K. Chanda):  (a)!AAte

Yes.

(b) There is no separate audit re
port on the  High  Commission  at 
Ottawa.  The  Hif̂  Commissioner 
for India in Canada submits monthly 
accounts of his expenditure to the Ac
countant General,  Central Revenues, 
for current audit.  In  addition,  a 
local audit is conducted periodically.

The Auditor  General’s Aimual  re
port is printed along with the Appro
priation Accounts of the Government 
of India and is presented to Parlia
ment.

Shri Nambiar. May I know  the 
amount spent in meeting the medical 
bill relating to Embassy staff there?

Shri Anil K. Chanda: No informa
tion is available with me.

Shri Nambiar: May I know whe
ther it is a fact that the Hi#Ui Com
missioner has got his own sister as 
a patient in the Ottawa T. B. Hospi
tal?

Mr. Speaker: Order, order.

Shri Nambian The treatment  is 
being given to the sister in the name 
of a domestic servant.

Mr. Speaker: What is the basis for 
that information?

Shri Nambiar: I want to know that.

Mr. Speaker Order, order.  It is 
very wrong to put a question of that 
type and create' an impression that 
something is done by the officials 
there.  He should find out the truth 
about it.  Did he enquire from  the 
Minister?

Shri Nambiar: I have got informa-* 
tion, Sir.

May I know whether there is any 
local arrangement to audit the month
ly bills by the Government of India 
there?

Shri Anil K. Chanda: Yes. Former
ly an Audit Officer  from the High 
Commissioner’s office in London usî 
to audit monthly accounts  of  the 
High Commissioner’s office in Ottawa. 
At present  an officer  ijs recruited 
from the Audit Office of the Washing
ton Embassy'to audit the accounts.

Shri Nambian May I know whe
ther any dîrepancy was found out 
when tUs audit . was  bdng  done? 
Any treatment to..............  •

Mr. Speaker: Order, order.

Coal (Export)

•4M. Shri V. P. Kayar:  Will the
Bfinister of Prodnetton be pleased to 
state:

(a)' vf̂etber  Government  propose 
to  on the Table of the House a 
statement showing the quantity of coal 
exported from  India to the various 
countries in 1951 and from 1st January,
1952 to 15th October, 1952; and

(b) whether  Government  exercise 
any control over the export of coal 
from India  and if so, what is the 
nature of such control?

Hie Minister of Prodoetkii  (Shri 
K. C. Beddy): (a) A statement  is
laid on the Table of the House. \See 
Appendix II, annexure No. 43].

(b)  Yes.  The export of coal is in 
the form of State Trading intended 
to absorb differences between exter
nal prices and  Indian  controlled 
prices to the exchequer.  The estab
lished exporting firms act as agents 
of the Government of India.  These 
firms have to obtain  the prior ap
proval of the Coal Commissioner be
fore negotiating for orderŝ si>ecify- 
ing the quality, quantity etc. of the 
coal.  The Coal Commissioner has the 
discertion to accept or reject the offer 
for export taking into consideration 
the internal transport  position and 
adverse effects, if  any, on internal 
supplies.  The price is also subject to 
the Coal  Commissioner’s  approval, 
which is granted after it is verified 
that the controlled price will be paid 
to the Colliery concerned,  and the 
surplus credited to Government as a 
surcharge.  A release permit is issued 
by the Coal Commissioner after he is 
satisfied that the necessary formali
ties have been completed and a letter 
of credit opened.
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Shri V. P. Nayar: Item No. 23 in the 
statement laid before the House says 
that 45,549 tons of coal have bê ex
ported to South Korea.  May I know 
whether coal has been exported to 
South Korea before?

Shri K. C. Reddy: This was  the
first time that coal was exported to 
Sf>uth Korea.

Shri V. P. Nayar: Do Government 
consider coal, as a strategic material 
required for purposes of war or war 
industries?

Shri  K.  C.  Reddy: Government
does ,not consider coal to be a strate
gic material.

Shri V. P. Nayan May I know whe
ther the Prime Minister's oMce  lias 
stated that .the export of coal is left 
to the private trade and Government 
has no ‘ control over it?

Shri K. C. Reddy: Private trade is 
the  agency,  the  mechanism 

•ugh îch export is effected.

Passport  System

*401. Shri S. N. Das: (a) WiU the 
Prime Miatster be  pleased to state 
what were the definite  suggestions 
made by the Government of India to 
the Government of Pakistan in con
nection with the introduction of Pass
port System with a view to prevent 
hardships to the  people going and 
coming to Pakistan anri  TnHin that 
were rejected by the Government of 
Pakistan?

(b)  Is it a fact that the Government 
of India wanted to increase the num
ber  of  check-posts  between  West 
Bengal and East Bengal and that the 
Government  of  Pakistan  did  Apt 
agree?

(cX What are the important points 
on which regulations in this regard 
made by India differ from those made 
by Pakistan?

The Deputy Mtaister ist External 
Affairs (Shri Anil K. Ouuida):  (a)
The hon. Member may please refer 
to the answer given to staired ques
tion No. 263 by Shri L. N. Mishra on 
13-11-1952.

(b) Yes, not only  between  East 
Bengal and West Bengal but also be
tween East Bengal on the  one side 
and Assam and Tripura on the other.

(c) The main differences  between 
the two schemes are:—

(1) The I=»altoan Scĥ e provides 
for  permanent  settlement  in 
Pakistan by means of a citi- 
zMiship  certificate  granted

under Rule 12 or 20  of  the 
Pakistan  Citfeenship  Rules, 
1952. As a citizenship law has 
not yet been passed in India, 
the Government of India have 
provided for the entry of per
sons migrating to India on the 
basis of inigration  certificates 
issued by Indian  Missions  in 
Pakistan.

(2) The Government  of  Pakistan 
wanted certain  special facili
ties for seamen which the Gov
ernment of India  would  he 
able to accord only to a limit
ed extent.

Shri S. N. Das: May I know, since 
the introduction of the passport sys
tem, whether  the Government  have 
been able to assess the reactions pro
duced in Pakistan over their people?

Shri Anil K. Chanda: I am afraid 
we have no such methdcTof assessing 
public opinion  of Pakistan  people 
with regard to this.

Shri Syamnandan Sahaya: Is there 
any proposal to abolish this passport 
system?

Mr. Speaker: The hon.  Member
was not present  at the time of this 
debate.

The Prime Minister (Shri Jawahar- 
lal Nehru): There_is no proposal as 
such; but I stated in the course of 
the debate the other day  that  we 
should be hapĵ  ̂to abolish it.  We 
were not agreeable to postponing it 
for a few days;  but if it is to be 
scrapped  completely, we would  wel
come it.
Mr. Speaker: Next question.

Pandit L. E. Mattrft: May I ask a
question. Sir?

Mr. Speaken I think most of these 
questions were covered.

Pandit L. K. Maitra: The hon.
Minister said that there was something 
like an Indian Mission in Pakistan.
I wanted to know the nature of it.

Shri  Jawaharlal  Nehru: Indian
Mission means the Deputy High Com
missioner  in Dacca,  l̂ at  is the
technical description  of our foreign 
oflOce.

IJand for Housino Societies in Del î

*482. Shri A. N. Yidyalankar: (a)
Will the Minister of Works, Housing 
and Supply be pleased to state whe- 
thei any effort has been made by (Gov
ernment to grant land at concessional 
rates in Delhi to Co-operative Housing 
Societies in order to relieve congestion 
in the city?
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(b) Has any scheme on these lines 
been prepared for JJie planned develop
ment of greater Delhi?
(c)  What step do Government pro

pose to take to avoid the concentration 
of huge landed and housing properties 
in the hands of a few rich property 
owners, and to provide adequate facili
ties to the  poor and middle  class 
people  for  constructing  their  own 
houses within the Capital area?

The Minister of Works,  Houstng 
and Supply (Sardar Swaraa Sfaigfa):
(a)  Government  have  decided  in 
principle that to the extent that the 
limited resources in land  at their 
disposal  will  petmit,  co-operative 
housing societies,  especially  of per
sons belonging  to the  professional 
and middle classes should be given 
land on terms that will be reasonable 
having regard to the cost of develop
ment.

(b) There is no specific  provision 
in the plans for the development of 
Greater Delhi earmarking  areas  to 
be allotted to co-operative  housing 
societies; but demands for sucĥ ot- 
ment from co-operative societieis as 
and when received are considered on 
merits.

(c) Apart from encouraging acqui
sition of land by co-operative  socie
ties, Government also limit the sizes 
of the plots when they are auctioned 
and try to secure  that not  more 
than one plot is allowed to be acquired 
by the same individual,
Shri A. N. Vidyalan̂r: Has Gov

ernment arranged to give some loans 
to such societies?
Sardar Swaraa Singh: If there is

any application, we will consider it 
on the merits.
Shri A. N: VklndalikHncTo  what 

extent can loans be advanced?

Sardar Swaran Slngfa: I am afraid, 
there is no such application yet.  I 
cannot really say as to how much I 
can give. ,

Shri GidwHni: Have  the Goverp-
ment formulated any plan..........

Mr. Speaker: Order,  order; the
hon. Member cannot put the question 
until he has been called upon.  He 
will try to catch the  eye  of  the 
Speaker and then he will be called.

Shri VIdyalankar: Is it a fact that 
a large number  of people  in  the 
suburban areas have  been  made 
homeless as a result of the requisi- 
tionmg of their household  property 
by the Improvement  Trust and no 
OT̂gemenls  have been made for 
their rehabilitation?

Sardar Swaran Singh: The adminis
tration  of the Delhi  Improvement 
Trust is the function  of the Delhi 
State Government.  But, this question 
does not arise out of the main ques
tion.  If the hoo. Member  wants 
this information, I can get it from 
the Delhi administration.

Shri GidwanL* Have the  Govern
ment formulated any plans in regard 
to the grant of loans for these socie
ties. ^

Sardar Swaran  Singh: We  have
got an amount which we can spend 
for encouraging Co-operative housing 
societies. But, unfortunately, no  Co
operative housing society as such has 
so far been formed.  It is true that a 
certain number of people “form a sort 
' of an association.  But unless it is 
co-operative in the real sense of the 
term, it is diflOcult for the Govern
ment to consider its claim either  for 
allotment or for  financial assistance 
in the form of a Iban or otherwise..

Shri Gldwaai: Are the  Govern
ment aware that a number of Hous
ing societies were formed in  Delhi, 
subsequently they were not granted 
loans, and so they were closed?

Sardar Swaran Singh: I am afraid
the societies which are in the mind 
of the hon. Member were not really 
Co-operative societies.  Certain  As
sociations were formed; but there is 
a distinction  between an association 
and a Co-operative society.

Shri Gidwanl: Were they  regis
tered under the  Co-operative Socie
ties Act or not?

Sardar Swaran Singh: Unless any 
society is mentioned, 1 oakmot an
swer that question.

Shri B. S. Mnrthy: What steps are 
the Government taldng in order  to 
provide  co-operative  housing  to 
manual labour In Delhi?
Sudar Swaran Slngfa: Co-ĉ>erativ& 

societies of industrial labour, if In
dustrie labour is also in the mind of 
the hon. Member as manual labour, 
are definitely  contemplated  In  the 
Industrial Housing  scheme and In
dustrial labourers co-operatives come 
within  the  scheme  of  Industrial 
housing about which I answered  a 
lengthy question the other day.

Mr. Speaker: Next qû on; Mr.
Saigal; No. 404.

Sardar A. S. Saigal: 403, Sir.
Mr. Speaker: No. 403 has been  de> 

leted. No. 404.
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Enquiry about Hirakud Dam Project

*404. Sardar A. S. Saigal: (a) Will 
the Minister of trrigation and Power
be pleased to state whether it is a 
fact that a team of  officers of the 
Government of India made an enquiry 
into  the  working  of  the  Hirakud
Project?

(b) What report has the Secretary
of the  Ministry of  Irrigation and 
Power,  who '
submitted?

enquired on the spot,

(c) Have the alleged and criticised 
financial and engineering irregulari
ties on the River Valley Project been
removed or not?

(d)Is it a fact that before this, a 
committee was  appointed under the
Chairmanship of  G. M. Mckelvic
and if so, what report had he sub
mitted?

The Deputy Minister of Irrigati«B 
aBd Power (Shri Halhl): (a) to (c).

hon. Member presumably refers
to the enquiry that is being conduct
ed by the Joint Secretary  in the 
Ministry into certain alleged financial 
ibrregularlties  on the Project  This 
enquiry has not yet been completed. 
He has  submitted an ad interim  re
port on accounting procedure which
is under examination by Government

(d) The final report of the Depart
mental Committee on Hirakud Dam 
Project, of which Mr. Mckelvic âs
a member has not yet been rscelved
by Government.  The Committee sub
mitted an ad interim report on  ac
counting procedure and it is expected
that a decision wiU be taken shortly 
on the modified form of accounts sys
tem to be introduced at Hirakud.

^  ̂̂ J ft?

>Tl̂4d ̂ ^

% '̂<1̂ ^

 ̂ ^ PrftRf ff

w TO 51? f ?

Mr. speaker. I think it is too wide, 
too vague and too general a question 
to put.  Has he got any question on 
any specific issue?

Shri Jangde: In reply to my ques
tion asked in the last session, it was 
said that a Hirakud Control Board 
and a Hirakud Development Advisory
Board have been constituted.  There
fore, I am asking this question.

Mr. Speaker: But. the question is 
loo vague.

Shri V. P. Nayar:  What  are  the
specific points on which  these en
quiries are made now?

Shri Hath!:  The enquiry by the
McKelvic Committee  was about the 
Accounts procedure.  That was  the 
specific point which the Committee 
went into.

Shri Meghnad Saha: In view of the
. serious allegations made by the Esti
mates Committee about the Hirakud
project, and  the Bhakra-Nangal pro
ject, and also the speeches made in 
this House, does not the Government
contemplate that Aon-offlcial Members 
of Parliament should be  associated 
in these enquiries?

BIr. Speaker Order, order.

Sliri Sanmgadhar Daa: May I know
if the report of the Majumdar Com
mittee is available and wiU be laid 
on the Table of the House?

Shri HatU: That wiU be laid on
the Table of the House.

Shri T. N. Singli: May I know if, 
under Article 151 of the Constitution, 
it is obligatory to consult and seek 
the sanction of the Auditor General 
before making changes in the form
Of accounting, and whether after this 
McKelvic  Committee, report.  Gov
ernment have considered that  after 
^̂inĝ the '̂sanction of the Auditor

Mr. Speaker:  Order, order;  the
hon. Member is asking  for opinion
on a legal matter.  Next question.

Shri Sarangadhar Das:  I have an
important question. Sir.

Mr. $peaken  May be; but  I am 
tailing the nttcf nmUoili

Patents Enquiry CoMitiiTTEE Report

♦406. Shri Bansak Will the Minister 
of Commerce and Industry be pleased 
to state:

'(a) whether  Government  have
examined the recommendations  made 
In the Final Report submitted by the 
Patents Enquiry Committee; and

(b)  whether any action has been
tal̂  on the recommendations?

The Minister of Commerce  (Shri
Karmarkar): (a) Yes, Sh:.

(b) Action has been taken on the 
recommendations  contained  in the 
interim report of the Committee and
the Indian  Patents  and  Designs 
(Amendment) Act of 1950 was pass
ed in April 1950.
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Shri Y. P. Nayan In view of the fact 
that in the final report  of the Com
mittee it has been stated that while 
there are 10,000 foreign patents, there 
are only 700 Indian  patents, do the 
Government contemplate taking any 
steps to break this foreign monopoly?

Mr. Speaker: I think he raised the 
q̂ stion during the discussion on the

Shri T. T. KrishniimacJiari: The
point really seems  to be that the 
hon. Member wants us to manufacture 
Indian patents and put them up, so 
that  there may be  parity between 
foreign and Indian patents.

Shri V. P. Nayar; That is rot my 
Intention.  I wanted to know whether 
Government are taking any stepts to 
break the monopoly of fordgn patents 
here, because it is admitted that it is 
injurious to the local industries. ‘

Shii Kannaikar: Our Bill which be
came law the other day is one of the 
methods of stopping foreign patents, 
and I remember the hon. Member op
posed it

Shri K. K. Basil: Has any adminis
trative change been recommended by 
the Patents Enquiry Conmiittee?

Shfi Karmarfcan That is under con
sideration, and we have postpone the 
administrative change tm  after the 
amendment has been introduced in ac
cordance with their recommendation.

Hindustan  Telephone  Cable  Factory

•467. Shri Tushar Chatterjea:  (a)
Will the Minister  of Produotion be 
pleased to state the total authorised 
and paid-up capitals invested in the 
Hindustan Telephone Cable Factory?

(b) How much of this is foreign- 
owned?

(c) What are the Govemmoit of 
India’s interests in this, if any?

(d) What is the total production 
capacity of the plant and the actual 
production every year?

(e) Are there any foreign technicians 
working in the factory and if so, in 
which posts?

(f) How is the cable that is pro
duced In the factory being used?

_ The Minister of ProdactioB (Shri K. 
C. Reddy): (a) The authorised capital 
of Hindustan Cables Limited, is Rs. 3 
crores.  The exact amount of capital 
mvested so far is  not yet ovailable. 
•Expenditure booked upto the end of

September, 1952, however, amounts to 
Rs. 2,49,032.

(b) NiL

(c) The entire capital of the Factory 
will be owned by the Government of 
India.

(d) The production capacity of the 
Factory will be 469  mile length of 
cable per annum.  Production is ex
pected to start about the third quarter 
of 1953.

(e) No. The technicians of the techr 
advisers, Messrs. Standard Tele

phone Cables, of the U.K. are how
ever  on ~̂e  spot  supervising  the 
erection of buildings and machinery.

(f) As I have said in reply to part
(d), production is  expected to com
mence only about  the third quarter 
of 1953.  It is expected that the De
partment of Posts and Telegraphs will 
absorb all the production.

Shri Ftoraagadhiir Das: May I know 
who are the Managing  Director and 
the General  Manager of this Factory, 
and what their qualifications, parti
cularly with regard to experience of te- 
Iqihone cable manufacture, are?

Shri K. C. Reddy: There  is  no
Managing Director for  the Company. 
The General Manager, however, is Mr. 
Mitter, and he has had, according to 
our  information,  considerable  ex-̂ 
perience in this line.

Shri K. K. Basa:  Has any Indian
been sent abroad for training, to be 
absorbed in this factory?

Shri K. C. Reddy: Six young men
have been sent abroad for training in 
the Standard  Telepoue  and Cable 
Factory.

Shri B, S. Murthy: How  many
foreign technicians are now working 
in the factory?  '

Shri K. C. Reddy: The answer is al
ready given.

Shri Sarangadliar Das: Am I to un
derstand that the  General  Manager 
has  special experience  of telephone 
cable manufacture?

Shri K. C. Reddy: Yes, sir.

Ink Factories

•409. Shri Nambiar:  (a) Will the
Minister of Commerce and Industry be
pleased to state whether permission 
has been granted for the Parker Inc. 
Ltd. to start an ink factory in India?

(b)  If so, where is it to be situated, 
when will it start production and what 
will be its total capacity of production?
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(c) What  are  its  authorised  and 
paid-up capitals?

(d) Is there any Indian participa
tion in the firm and if so, what is the 
percentage of Indian investment?

(e) Who are the  Indians on the 
Board ol Directors, if any?

(f) Do  Government  propose  to 
place on  the  Table of the House a 
statement giving the number of Indian- 
owned Ink factories in the country, 
the capital invested in eacdi of them 
and the production capacity of each 
of them?

The BOnister of Gommeree and In
dustry  (Shri T. T. KrishJiamachari):
(a)  Messrs. T. A, Taylor  and  Co., 
(Madras)  Ltd.,  Madras,  have  been 
permitted to manufacture Quink ink 
in collaboration with Messrs.  Parker 
Pen Co, Ltd., London,  under  certain 
conditions through a  private limited 
company formed for this purpose.

(b) The proposed  factory will be 
located at Madras.  The  machinery 
for Quink ink manufacture is expected 
to arrive in India by the middle of
1953 and production is expected to com
mence  soon  thereafter.  Production 
during the first year of  operation is 
estimated to be 10.000 gross bottles of
2 oz. each.

(c) and (d).  The  capital of the 
Company wiU be Rs. 2  lakhs, which 
will be subscribed by the Indian and 
the U.K. firms in the ratio of 1 :2.

(e) To the knowledge of this Minis
try. Mr. R. K. Murthe and Mr. Nor
man Beauford. are the directors of 
the Company.

(f) There are about 70 firms manu
facturing fountain-pen ink in India. 
Information regardmg rated capacity 
is available only in respect of 23 firms. 
A statement is laid on  the Table of 
the House.  [5ee  Appendix  II,  an- 
nexure No. 44].  The capital invested 
in these units varies from Rs.  250 
to Rs. 2 lakhs and most of the factories 
have a capital well below Rs, 20,000.

Shri NambUr. In view of the fact 
that it is mentioned in the statement that
15,86,000 botties of Ink are  produced 
by Indian firms, what is the necessity 
to give permission  to a foreign firm 
to produce 10,000 bottles?

Shri T. T. IKxislmaiiiacliari: In  the
first place, the  inference which the 
hon. Member has drawn from the state
ment is not accurate.  It is the rated 
capacity that is mentioned there, and 
the rated capacity,  unfortunately in 
our country, does not always mean the 
amount of goods manufactured.

Shri Nambiar: May I know if ever 
Government conducted  any negotia
tions with any  Indian firm before 
giving permission to this foreign firm 
to manufacture ink?

Shri T. T. Krishnamachari: Govern
ment do not conduct negotiations.

Shri Sarangadhar ]]|as: May I know,. 
Sir, if in the ink  industry, the ink 
manufactured has to be tested for 10,
15 years before it can be called proper 
ink that will last  when written on 
paper?

Shri T. T. Krishnamachari: It is a 
matter of opinion, and I am not an 
expert.  All that I know is that at 
times when I buy ink manufactured 
in this country, it sticks in my' foun
tain pen, and I am not able to use it.

Shri K. K. Basa: Is the Government 
aware  that  indigenous  ink  manur 
facturers are in a  precarious condi
tion, and this will only aggravate the 
situation?

Mr. Speaker: Order,  order.  ̂No
answer need be given.

Shri Nambiar:  Why did Govern
ment invite foreign investors in this 
consumer goods industry when there 
is enough ink manufactured in India?

Mr. Speaker: He is arguing the
whole question again.  It is only an
other way of putting the question.

Shri Kelappaa: May I know how
many foreign firms are already in the 
field?

Shri T. T. KriBhnamactaarL' I have 
given the list here  which the hon. 
Member might see.  I do not know 
how many are foreign, and how many 
are Indian.

CcYNPECnONARXES

*410. Shri NamUar: (a) Will the
Minister of Commerce aad 'Sadn̂try 
be pleased to state  whether permis
sion has been granted for the starting 
of a factory in India by Messrs. Cad
bury's Ltd.?

(b) If so, where is it to be situated, 
when will it start production and what 
will be its total  capacity of produc
tion?

(c)' What  are  its  authorised  and 
paid up capitals?

(d) Is there any Indian participa
tion in  the firm and what it the 
percentage of Indian investment in it?

(e) Who are the Indian  Directors 
on its Board, if any?



48B Oral Answers  18 NOVEBfBER 1952 Oral Answers 484-

(f) What  has  been  India’s  total 
consumption of confectionaries  during 
the past three years, how much of this 
was produced in India and how much 
imported, as also the  value of the 
imports?

(g) Which are the major factories 
in  India  producing  confectionaries, 
what is the capital invested in each 
of them and what is their total capa
city for production?

The Minister of  Commerce and In
dustry (Shri T. T. KrtAnamachari):
(a) Yes. in December. 1948.
(b) The factory has  already been 

established at Bombay and is at pre
sent producing mould chocolate, pack 
cocoa powder and Boumvita.  êir 
proposal capacity for producing choco
late from cocoa beans would be about 
450 tons per annum  and for cocoa 
powder al̂ ut 250 tons.

(c) The authorised  capital of the 
company is Rs. 20 lakhs which seems 
to have been fully paid up.
(d) 'We understand that the percen

tage ol Indi?.n mvestment is 35*06.

(e) A Statement is laid on the Table 
of the House.
(f) A Statement is laid on the Table 

of the House.
(g) A similar Statement Is laid on 

the Table of the House.
[(e) to (gX See  Appendix n,  an- 

nexure No. 45].

Shri Nambian Prom the statement 
it is seen that the total estimated con
sumption for 1949 was 738 tons, where
as in 1950/51, it is 10,895 tons. May 
I know the reason  for such a vast 
difference?

Shri T. T.  Kiishnamachari; Which 
t̂atement is the hon. Member referring

Shri Nambiar: The statement in reply 
to part (f).

Shri T. T. Krishnamachari:  I  am
afraid it is a mistake.  I think it is 
somewhere in the region ot 9,738 tons.
I am sorry for the mistake.

Shri Nambian May I know if the 
Government have  entered  into  an 
agreement  with  this  concern?

'  Sl̂ T. T. Krishnamafhari; Tjue 
non. Member does not  seem to be 
familiar with  the procedure.  Gov
ernment  does  not  come  to an 
agTTOment.  They come for permission 
to Government for starting the manu
facture.  There are two types.  Under 
tne Industries  (Regulation  and  De
velopment) Act, certain scheduled in- 
ŝtriw will have to  obtain Ucences 
nrom the Licensing Committee.  Other

wise, any application  of this nature 
comes to Government and is passed on 
to a Committee called the Secretaries' 
Committee.  They scrutinise each ap
plication, and in the case of this par* 
ticular concern or any other concern, 
they impose certain  conditions, or 
v̂e it without conditions.  So,  there 
is no question of Gk>vemment inviting 
anybody to come and  start anything 
here.

Shri Nambian When it is a question 
of granting license to a foreign con
cern,  and there are  enough Indian 
concerns manufacturing these thingŝ 
may I know what the terms and con
ditions of license are for this foreign 
concern?

Shri T. T. Kri5thnamaffhari: There are 
no terms of license.  They ask for a 
license.  If it is under the Industries 
(Regulation  and  Development)  Act, 
the  conditions are stated  therein. 
Otherwise they are  merely permitted. 
The question really is based on certain 
assumptions made by the hon. Member, 
which I am afraid  do not bear any 
scrutiny.

Mr. Speaker: The point at issue is
not the general practice or procedure. 
The hon. Member  wants to know in 
this specific case, the terms  of  the 
license that has been granted.

Shri T. T. Krishnamachari:  This
concern has been coming up to Gov
ernment now and  again from 1949, 
and in the latest instance I believe the 
matter was again considered by the 
Secretaries’ Committee and they have 
insisted that they should start manu
facturing in this coimtry, and orders 
should be placed before  1952, and 
that the production will be increased 
to about 750 tons.  Subject to the.se 
conditions, they have been permitted 
to carry on their work.

Shri Namblan From  the  state
ment laid on the Table of the House, 
it will be seen that there are nine 
factories producing these confection
aries, most  of  which  are owned by 
forê ê  Why should any foreigner

Mr. Speaker: Order, order.  The
hon. Member is arguing  the point 
again.

Shri KeJappan:  Is this particular
industry a scheduled industry?

Shri T. T.  Krishnamachari:
Sir.  It is not.

No.

Shri M.  A.  Ayyangar: Before
license is given to any foreign com
pany or it is permitted to establish a
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factory here, are all other  similar 
industries or concerns which are pro- 
•ducing  similar  articles  consulted 
as to whether  they  can  produce 
more?

Shri T. T. Krishnamachari:  If it
is something very big, well, we  do 
-consult other industries.  If not, the 
industrialists are active  enough  to 
find out that somebody has applied 
Jtor a license and write to the Gov
ernment and object to  the license 
îng granted.

If it is a scheduled industry, when 
the Licensing Committee examines it, 
the  Governments  of  the various 
States are invited to send their re- 
i>resentatives, and if they have any 
information  regarding any  private 
industry, tben that  information is 
taken into account

Shri Nambiar: Were there any ob- 
:jecti(»is raised by the  industrialists 
in this case?

Mr. Speaker. I think it is no use
pursuing  an individual question  in 
that manner.

Shri  Syamnandan  Sahaya:  There 
being  a large  number  of  IncUan 
manufacturers already  in this Ime, 
have the Government considered the 
effect that this foreign combine  is 
likely to have on the  Indian manu
facture?

Mr. Speaker: I think it is a matter 
■of opinion again.

Shri Syanmandan Sahaya:  I only
Wcint to know whether the  Govern
ment have considered the effect or 
not.......

Mr. Speaker:  It is a matter for
argument or it is a suggestion for 
action.

Shn Syamnandan Sahaya:  I only
want to know whether this  aspect 
has been considered...............

Mr. Speaker. Order, order.

Shri Sarangadhar Das: May I know 
whether  these  confectioners  i.e. 
Cadbury’s  manufacture  sweets  like 
Fancy’s or Morton’s, or only choco
late and cocoa?

Shri T. T. Krishnamachari: There 
is a slight misapprehension, I thî, 
considering the nature of the question 
asked.  Confecticmary,  generally ac- 
cprding to the dictionary  includes 
chocolates; there are firms  in  this 
country which  manufacture confec
tionary bar No. 1;  there are also 
others which manufacture chocolates. 
The hon. Member is quite right when

he says that chocolates are quite dif
ferent  from  confectionary.  This 
particular  firm only  manufactures 
chocolates, cocoa, and another drink 
called *Boumvita’.

Pandit  L. K. Maitra:  Was  the
opinion of the State Govemment" ob
tained?

Shri K. K. Basn rose—

Mr. Speaker: Order, order.  We
have already spent more  than five 
minutes  on  this  question.  I  am 
going to the next question.

Manufacture of Diesel Engines

•411. Shri Naaadas: (a) Will the
Minister of Commem and isdiistry
be pleased to state whether it is a fact 
that an Indian company is starting the 
manufacture of diesel engines in India?

(b) If so, which is the company, 
when will it start production and what 
will be its total capacity?

(c) Is it a purely Indian venture 
and if not, what percentage of foreign 
capital is invested in it?

(d) What other help is the Indian 
concern getting from foreign sources 
and under what agreements?

(e) What  has been the  value of 
Diesel engines  imported  into  India 
during the past three years?

(f) To  what  extent  win  Indian 
manufacture  save  foreign  currency 
reserves?

(g> What  help, if any,  are the 
Government of India rendering in the 
starting of this plant? ^

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a)  and (b).  There  are  5 Indian 
firms, who are manufacturing diesel 
egines and 8 schemes have been ap
proved by the  Government.  Parti
culars of the firms are given in the 
statement laid on the Table  of the 
House. [See Appendix  II,  annexure 
No. 461.

(c), (d) and (g). In the absence of 
the name of the particular company, 
to which the hon. Member is refer
ring- it is not possible to furnish the 
information asked for.  Some of the 
In'dian firms have of course entered 
into technical  collaboration  with 
foreign  principals  purely  under 
royalty terms for specified  periods 
for receiving technical ‘know-how*.

(e)  Rs. 864 lakhs, Rs. 683 lakhs and 
Rs. 1473  lakhs during  the years
1949-50, 1950-f>  >nd 1951-52 respec
tively.  '
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(f) Rs. 50 lakhs  on tiie basis of 
local production during 1952.

Shri Naaadas: Is it a fact that the 
Hindustan Motor Factory at Calcutta 
proposes to enhance their plant so as 
to produce 3000  diesel-engines per 
month?  If so, what help, if any, aie 
the Government pf India rendering 
them in the starting of that plant?

Shrl T. T.  Krtohnamachari: Yes,
Sir. The Hindustan  Motor Corpora
tion happens to be one of the ei|̂ 
firms which have schemes of manu
facturing  diesel-engines,  and  the 
rated capacity of the plant that they 
propose to î all is also 3000 diesel 
engines per month' as stated by the 
hon. Member.  So far as offering any 
help is concerned, all that the Gov
ernment does by way of primary help 
is to permit them  to manufacture, 
and  secondly  to  give  them  raw 
materials which are necessary both 
by allocation from locally  produced 
raw materials and also by  licenses 
for importing raw  materials  from 
abroad.

Shri Naaadas:  May I know whe
ther there is any possibility of ex
porting the Indian made  diesel-en
gines to other countries?  If so, what 
ar̂ the countries that are likely  to 
purchase our engines?

Shri T. T. Krishnamachari:  I am
afraid the Government have not ex
plored these possibilities yet.

Shri Nanadas: May I know whether 
the Indian made  diesel-engine has 
reached the quality standards of im
ported engines,  and  whether the 
price of the 10 H.P. diesel-engine is 
within the purchasing capacity of the 
common consumer?

Shri  T. T. Krishnamachui:  My
technical adviser, called the  Indus
trial Adviser (Engineering), tells me 
that the Indian manufacture is  of 
comparable quality.  So far as prices 
are concerned,  I think there is  a 
price  disadvantage  so far  as the 
Indian  manufacture  is concerned. 
But I cannot  tell  you  the  exact 
figures.

Shri K. K. Basn:  In view of the
large demand for these diesel en
gines in rural  areas, is there any 
possibility of manufacturing  special 
type of diesel-engines?

Shri T. T. Krishnamachari:  If the
non. Member could tell me what iŝ 
the special type, I might endeavour 
to answer the question.

Shrl K. K. Bftsu; Small and port
able.

Shri T. T. Krfdmamarhari;  It is
the intention to encourage the manu
facture of the smaller ones.

PaiuUt L. K. Ifaita: What is the 
normal requirement of diesel-engines- 
in this country?

Shri T. T. KrishBsnuehari:  I am
afraid an assessment  to any preci
sion is rather difficult.  It all depends 
on  the  individual  proclivities  or 
buyers, and the seasons  and- other 
conditions which I am not able to en
visage at the present moment.

Exports

•412. Shri S. C. Samaate: (a) Will 
the Minister of Commerce aad ladastry 
be pleased to state what are the nameŝ 
of Asian and European countries that 
reduced their imports from India in. 
the year 1951-52 in comparison with- 
the year 1950-51?

(b) What  are  the  main  causes 
therefor?

(c) Which coimtries were the largest 
importers  from India in those  two- 
years?

(d) What were the total amounts of 
exports to other countries in those two 
years, both in quantity jind value?

The Mialster of  Commerce (Shri 
Karm̂ ar): (a) A statement giving 
the information required is laid on 
the  Table of  the  House. [See Ap
pendix II, annexure No. 47].

(b) The decline  in out exports 
may in the main be attributed to:

(1) Tighter control in 1951 over 
exports of some of our prin
cipal commodities, such  as 
cotton textiles, oUs  and oil--

(2) General  recession  in trade- 
towards the end of 1951.

(c) U.K. and U.S.A.

(d) The value of our totaT"exports 
to countries  other  than U.K. and 
U.S-A. were:

1951-52

1950-51

Rs. 411.0  crores 

”  351.6  crores

As regards  quantities, it is  not 
possible to give the information de
sired owing to different  denomina
tions used in statistical returns.

Shri S. C. Samanta:  May  I know
with how many countries mentioned 
in the statement we have trade agree
ments?
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Shri Karmarior: Prom exports to
trade agreements!  I am afraid, Sir. I 
require notice.

Shri S. C. Samanta: May I know 
'Whether  imports  by  these  countries 

have  lessened  due  to  the  bad  quality 
of our goods?

Shri Karmarkar: No, Sir.

Shri S. C. Samanta: May I know,
Sir, the over-all balance of trade in
1950-51 and 1951-52?

Shri
factory.

It is fairly satis-

Flood Discharge of  Kosi

•413. Shri L. N. Mialira: Will the 
Mmister of Irrigatioii and Power be
pleased to state  how the flood dis- 
<;harge of river Kosi in the year 1952 
compares with the flood discharge of 
the same river  during the last four 
jrears?  ’

•nie Deinity Minister  IRigstta 
and Power (Shri Hathi): Peak  dis
charge of the river Kosi  in Chatra 
Gorge (at Barahakshetra) during the 
years 1948 to 1952 are as under:—

4,78,442 Cusecs. 
3,75,717  ”
3,40,661  ”

2,56,284  ”

3,10,000  ”

13-7-J948

19-7-1949
20-8-1950 

24-8-1951 

24-9-1952.

Shri L. N. Bfishn: Is it a fact that 
some new areas of  Darbhanga and 
Saharsa Districts of Bihar have been 
-affected by this river?

Shri HathL* Sir, the Survey of the 
area affected by flood in 1952 has not 
yet been complete.  But, it is a fact 
that some areas have been affected.

Shri L. N. Mishra: May  I know.
Sir, whether this river has taken an 
eastward swing again?

Shri Hathi: I am not aware of that. 

Com munity Projects in West Bengal

•414. Shri S. C. Samanta: Will the 
Minister of Planning be  pleased to 
state:

(a) at which stage the Community 
Development Projects of West Bengal 
stand at present;

(b) whether  District  Development 
Committees  and  Project  Advisory 
"Committees have been formed;

(c) whether social workers for the 
field work have been recruited and 
trained; and

(d) if so, how many?

The Minister of Planning and Irri
gation and Power (Shri Nanda): (a)
After the preliminary survey of the 
areas, work has commenced  in eight 
development blocks allotted to West 
Bengal.

(b) and (c). Not yet.

(d) Does not arise.

Shri S. C. Samanta: May I know,
Sir, what will be the status of the 
District Development Officer?

Shri Nanda: The District Develop
ment OflBcer  is a District  Develop
ment Officer.

Shri S. C. Samanta: May I know,
Sir, whether  any Deputy  Develop
ment Commissioner has been appoint
ed in West Bengal?  If so, what will 
be his functions and also his status?

Shri Nanda: Sir, I have no informa
tion today with me as to whether a 
Deputy  Development  Commissioner 
has been appoints.

Shri S. C. Samantlt: May I know,
Sir, the number of projects taken up 
in West Bengal and the"number  of 
villages  covered  thereby?  Has any 
Centre been opened in North Bengal?

Shri Nanda: There are 8 develop
ment blocks and work has been start
ed in all those 8 development blocks.

Shri K. K. Basn: Is the hon. Minis
ter aware that apart from the usual 
fanfare  on  the  inauguration  day, 
nothing material has been done to en
thuse the people?

Mr. Speaker Order, order.

Shri M. S. Gompadaswamy: May I
know. Sir, whether the work in some 
of these projects is unsatisfactory be
cause there is lack of trained person
nel?

Shri Nanda: Sir. personnel for the 
work in the project is being trained 
and by the end of December the re
quisite personnel  will begin to be 
made available.

Shri T. K. Chaudhori: May I know, 
Sir, what is the agency  foi:̂ the re
cruitment Of the workers and officers 
for these projects in West Bengal?

Shri Nanda: Recruitment has been 
made by a process of selection in the 
first instance.  For  that purpose. 
Selection Committees were appointed.

Shri T. K. Chaudhari: Has  the
Bengal Government any say in it?  Is 
the recruitment done by the Bengal 
Government?
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ShTl Nanda: Yes, Sir, the recruit
ment IS initially by the State Govern
ment, subject to confirmation later by
the Central Government.

Shri Nanadas: May  I know,  Sir,
what are the special techniques that 
are included in Community Projects?

Shri Nanda: A large variety.

Pandit L. K. Maitra: Is it a fact that 
for recruitment for these projects in 
the States  the State  Governments 
have not got much of a say and they 
have to take people sent out by the 
Centre?

Shri Nanda: No, Sir.

Shri B. S. Mnrthy: May I know.
Sir, whether the Union Public Service 
Commission has a say in the confirma
tion of the people already in service?

Mr. Speaker: Order, order. I think 
so far as the Community Projects are 
concerned, it is now a matter of pub
lic knowledge as to what the Projects
are.

Shri B. S. Mnrthy: I am given to
understand that the  Public Service 
•Commission has invited applications.

Shri S. C. Samantti: Sir, the officers 
of the local Government will be also 
associated with the projects.  May I 
know whether any anomaly will arise 
due to orders given by the District 
^̂ Ŝstrate  and  the  Development

Shri Nanda: No, Sir, I do not ap
prehend any such anomaly.

Salt Licensing System  .

•415. Shri S. C. Samaata: (a) Will 
the Mmist̂ of Prodnctton be pleased 
 ̂stete whether the recommendations 
of the Estimates Committee to abolish 
the Ucensing system of salt have been 
considered by Government?

(b) What  is  the  opinion  of Jthe
Departmental Committee appointed for 
examining  the  set-up oi the  Salt
Organisation and the work of Govern
ment factories in the matter?

(c) How  long will  it take  for
Government  to  come to  a  final
decision?

K ’’S* Mtolsler at Prodactloa  (Shri
C. Reddy): (a) Yes, but no deci

sion has been taken yet on account 
Sl+i advice tendered  by

Experts Committee and 
ine Salt Advisory Committee.

^̂.̂i.The question of continuance or 
abolition of the licensing system does

not form part of the terms of refer
ence of the Depâtoental Committee.

(c) Government hope to come to a 
final decision shortly.

Shri S. C. Samanta: May  I know. 
Sir, how many  refDons  have as  yet
been visited  by  the  D̂ artmental
Committee and what are the ttiikigs 
that they have examined?

Shri K. tJ. Rêdy:  I am not in a
position to give any detailed answer. 
Sir. But I presume that the Committee
would  have  visited all  the  places 
before they gave their opinion.

Shri S. C. Samanta: May I know.
Sir,  whether the  Government  have 
considered the recommendation of the 
Estimates Committee about  mainten
ance of the staff of Watch and Ward?
What decision has been taken by the 
Government?

Shri K. C. Reddy: That is altogether 
a different question, but from memory
I can say that the  Government' have 
not seen their way to accept  the re
commendation to  abolish the  estab
lishment referred to in the question.

Shri Nanadas; May I  know. Sir, 
whether the Government propose  to 
nationalise the salt industiy in view
of the fact  that  it is  an  essoitial
isadustry?

Shri K. a Reddy: No. Sir.

Tranquebar Salt Factory

*416. Shri  Velayudhan: Will  the
Minister of Frodnctiia be pleased to
state:

(a) whether salt  produced in the 
Tranquebar Salt Factory  is banned 
for release; and

(b) if so, what are the reasons for
such a prohibition?

The Minister  of Prodnction (Shri 
K, C. Reddy): (a) There is no general 
ban, but 44,000 maunds produced in
1952 was not released for sale due to
poor quality.

(b) The minimum standard fixed 
for salt for human  consumption  in 
1952 \by the Government of  ftidia  is 
93 per cent, in sodium chloride content 
The salt produced by the TranqueSar 
factory in 1952 has been  found  to
have  a sodium  chloride  content  of
91-37 per cent, only,  which is  below
the standard fixed.

Shri Yelayndhan; May I know, Sir. 
whether this  particular  quantity of
salt was sent to the laboratory and
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tested there and was it after that that 
the decision was a&noimced?

Shri K. C. Bed«r: It is only after 
proper testing, Sir. that the decision 
is arrived at

Shri Yelayiidfaaii: May I know. Sir. 
whether the same variety of salt was 
not  being iised  even before by  the 
people?

Shii K.  C.  Beddy: Before  means 
when?

Mr. Speaker: Before what date?

Shri Velayndhan: The same  quality 
of salt used to be sent out even in the 
previous years.

Shri K. C. Beddy: In  the  previous 
years?  If the hon. Member is refers 
riJig to 1949 or 1950,  perhaps it was. 
But we are now gradually stepping up 
the quality of salt  For 1952 we pre
scribed originally 94 per cent,  sodium 
chloride content, but later we reduced 
it to 93 per cent, because of severffl 
representations from the salt  manu
facturers.

Shri Velayodhan: May I know, Sir, 
whether  there  is  any  prescribed 
quality now  decided  upon by  the 
Government regarding the salt?

Sliri K. C. Beddy: Yes, Sir.  I have 
already answered that question.  For 
the year 1952  the  sodium  chloride 
content of salt should be 93 per cent.

SHORT NOTICE QUESTIONS AND 
ANSWERS 

“   Hatti Gold Mures Strike

Shri  Ŝvamnrthi  Swami: Will  the 
Minister  of  Labonr  be  pleased  to 
state:

(a)  whether  Government  have 
taken any steps to settle the  dispute

between labourers and the authorities 
of  Hatti  Gold  Mines  in  Raichur 
district, Hyderabad State;

(b) whether the strike is by indivi
dual workers or  by any  organised 
labour Union;

(c) what are the grounds for strike 
and how far they have been tackled?

The MiBister td Labour (Shil Y. V.
Giri): (a) Yes; the officers of the Con
ciliation Machinery of  the  Central
Government stationed at Nagpur and 
Hyderabad have tried to bring about a 
settlement through conciliation.

(b)  It appears that no strike  has 
been called, but that  the  Hyderabad 
Gold Mines Labour Unioti has  been 
picketing the mines and thereby pre
venting  workers  from  entering  the 
mines.  It is understood that the em
ployers declared a lockout  from the 
15th October 1952, but that, according 
to the latest  information  available,: 
underground workers restarted  work 
unconditionally on the 11th November 
1952  and  mill and  surface  workers 
were expected to re,«!tart work rti the 
13th November 1952.

(c)  A stat̂ ent of the demands put 
forward by the Union is placed on the 
Table.  On conciliation  being  taken 
up, there was a measure of agreement 
on some of the points, while the Union 
agreed not to  press  certain  other 
demands at least for the time being.
. 'Rie Statement also indicaties which 
demands  were  not pressed  or  on 
,which there  was  agreement.  There 
was no agreement on  the  remaining 
demands.  Government ŵ'U consider 
what further actiob, if any, should be

STATEMENT

Demands put forward by the Hyderabad Gold Mines Labour Union and demands 
on which there was either agreement or which were given up by the Union.

(1) Temporary huts should be con
structed in order to  have accommoda
tion for all houseless labourers  and 
thus  relieving  the  distress  of the 
house problems of  the  labourers  at 
present. -

(2) Dearness Allowance  should  be 
paid to all employees as per the  cost 
of living index reading.

(3) Electric (street lights and house 
lights) lights should be given in  the 
labour colony; in  case it is not possi-

The  Union  agreed  to 
decision of the Company.

await the

The Union agreed not to press this 
demand till they were able to present 
the case with more convincing facts 
and figures.

The Union was more or less satis
fied regarding  installation  of more 
street lights. .
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ble two bottles of kerosine oil  should 
be  issued  free  of cost  to  every
employee per month.

(4) Firewood and  charcoal  should 
be supplied to the workers at a con
cession rate of 50 per cent

(5) The nominal house  rent  now
being collected  from  the  labourers, 
should be dispensed with.

(6) All the grades, of  the ? nMHstries 
head-maistries,; . banksmen,  machine
maistries in the underground depart
ment, and similar grades xa other de
partments should be upgraded act least 
by a minimum of As. -/12/-

(7) All the, mionthly paid stall  wiJi
have to be prpvid̂  with  fumitoref
Le., one chair, one table and, one cot 
at least.  ,  '  ,

(8) The present ̂heme or Provident 
Fund  is not compulsory and dearness
allowance should  be  treated  as  an 
addition to the basic wa  ̂br salary 
for the  purposes of  calculating  the 
contribution  towards  the  Provident 
Fund by the employee.

(9) The present system of. contribu
tion  towards  Provident  Fund  by
workers should be raised to the Iĉ
of 10 per cent and the discximkiatfbn 
should be dropped. .

nO) In case of  Medicd  disability
and  retrenchment  every  en̂loyee
should be paid one month b̂sicsalâ
or wages for the service ot eviBry''on« 
year rendered by the emidoyee in the 
Company in addition to other  legiti
mate termination  salaries,  compeiisa- 
tion etc. ♦  . r

(11)  In view of the increased popu- 
laĵon in the camp a Maternity Ward
and a Lady Doctor should be arranged 
for  better  maternity  Service  and 
welfare.

- (12) (i)  All the  undvgrcbnd ettl̂ 
ployees should get a dlot̂ alloŵuicêas 
well as in other departments where 
workers get their dotbes soiled.

(iiy Uniforms should ̂ be  supplied 
to Watch and Ward Department 
Ployees.

(13) In view of sezfous  accideĉ
taking place, an  Ambulance  car  is
necessary to tcansport  such  perscMiS 
to Baicl̂ or  Hyderabad  for  treat
ment.  .

(14) The Medical attendance should 
»ot come in the way of anirâ ĉre>
ent and Pil>̂ege Leave.  '
269 PSD.

The Utaion agreed not to press for
compulsory provident fmd̂

The  Union - agreed  to r ̂thdraw
tenQK>rarily the  reUiting  to
medical disabilUy granL

The denvtad for a maternity ward
was conceded.  Union was convinced 
that there was no immediate need  to
ap̂int a Lady Doctor.

Demand not pressed.
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(15) Accident (7 days) on 8th  day 
if the employee was not  ciired  and 
attended the hospital  for  treatment 
he must be paid 3/4  pay  from  the 
date of his admission in the hospitaL

(16) There should not  be  any dls- 
' crimination as regards wages, accom
modation and other facilities, between 
the workers of the  same  trade  and 
category.

As good as withdrawn.

Shri Sfyaimiitlii Swami: May I ask.
Sir, how many workers have been ar- 
*ested by the State police and how maî 
ftf them have been sentenced to impri
sonment due to illegal strike or  any 
other imlawful activity?

Shri V. V. Giri: I have .lot got the 
actual number but we know that some 
workers have been sentenced.

Shri  Sivamnrtlii  Swami:  Is  the
number more than 100, or below?

Shri V. V. Giri: I cannot say  what 
the number is.  It may be 100 or below.

Shri Sivamiuthi  Swami: May  I
know whether the  Ontral  Labour 
Ministry has sent  or appointed  any 
officer to go thorougmy into the matter 
and report to the v̂emment; if not, 
does the Ministry intend to do so  in 
the near future?

Shri  V.  GW: The ̂ moment  the 
dispute arose, the (̂ ndliatiô Officer 
wanted to intervene, but the president 
of the union was not anxious for the 
interevntion.  Later on, the Concilia
tion Officer did intervene, as a  result 
of which certain demands  were con
ceded.  certain  demands  were  not 

and  certain still

Shri Sivamnrthi Swami: May I know 
Sir. if it is a fact that in  spite of re
peated representations to the Ministry, 
not a single* grievance of the labourefs 
has been consider̂ by the  agencies 
of the  Mines,  even  the  supply  of 
water, apart from housing and other 
facilities?

Shri V. V. Giri: Not this Ministry, 
Sir.

Shri B. S. Marihy: May I know, 
Sir, whether the lock-out was  res
ponsible for aggravate the situation?

Shri Y. V. Giri:  May have been so. 
but most probably the lock-out result
ed on account of the woricetB.

Encroachments  in  Tripura 

BY Pakistanib

The management agreed to consider 
individual  cases if brought to notioe.

Shri Gidwani:  Will  the Prime
Miîter be pleased to state:

‘ (a) whether Government are aware 
that Pakistanis have made encroach
ments on  the  Indian  territory  in 
Tripura;

(b) whether Pakistanis have  shift
ed  Indo-Pakistan  boundary  pillars 
from their original sites to places in
side Tripura occupying a large  area 
of Tripura; and

(c) if the answers to  parts (a) and 
(b)  above  are in  the affirmative, 
what action has CJovemment of India 
tak̂ in the matter?

r̂î Prime  Bliiiister (Shri Jawahar- 
bl Nehru): (a)  Government  iiave 
received intimation  from the  Chief 
Ĉoimnissioner. Tripura,  that  on  or 
about the 10th November the  Pakis
tan l̂ssport Police  Check  staCf  en
croached a little over 100  yards  on 
our territor̂r in Kailashahr  in  spite 
of the  objection of  the  Divisional 

at îlashahr.  Objection was 
immediately lodged  with  the  East 
Bengal Gk>vemment and  they  were 
asĴ to removê their Check post.

(b)  and (c). Owing to the boundary 
not b̂in|j properly demarcated, certain 
unauthorised  pillars  were  appar
ently erected.  In May 1949 the Tri
pura and East Bengal  Governments 
agreed that jfuch pillars should be re
moved. Earty in November this year, 
at a  Chief  Secretaries  Conference 
held at Shillong, it was  noted  with 
sâ Êetion that the Directors of Land 
Records of the East Bengal and  Tri
pura Cxovemments had met and had 
agreed to start the work of demarcat
ing the boundary  bê eoi Tripura 
and East Bengal bn the 8th December 
1952.  It was agre<kl that imauthoris- 
ed pillars  should be removed  under 
the  joint  supervision  of  the t̂wo 
Directors.

. No ofhê:;  infomiation is  available 
at prê mt. .
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Headship of Jammu and Kashmir 
State

Slni N. C. Obatteriee (on behalf of 
DrfT P. Mookerjee);  (a)  WiÛthe 
Mme Minister  be  pleased  to  state 
ĥat  steps Government to
take  to amend  the Constitution  o£ 
India in view of the decision of the 
Constituent Assembly of  the Jammu 
and Kashmir State to replace the Raj- 
oramukh  by  Sadar-i-Riyasat  who 
would be elected by the State Legis
lature as Head of the State?

(b) Has  Jammu  and  Kashmir 
Government finally agreed to imple
ment the terms mentioned in the Prime 
Minister’s  statement  in  regard  to 
Kashmir  before Parliament  on̂ 24th 
July 1952 with regard to the appUca- 
tion of  the provisions  of the Indian 
Constitution, with or without modifica
tions,  relating  to  the  following 
matters—(i) Citizenship  (ii)  Funda
mental Rights (iii) Jurisdiction of the 
Supreme Court (iv) Financial Integra
tion (v)  Application  of  Article 352 
(Emergency Powers of the President) 
of the Indian Constitution?

(c) How and when will such agree
ment be implemented by the State of 
Jammu and Kashmir?

The Prime minister (Sliri Jawahar- 
lal Nefam): (a) The foUowing action 
has been taken:

(i) A public notification has been
issued amending the definition of the 
term “The Government of the State” 
in  the Explanation  in Clause (1) of 
Article 370. ,

(ii) An Order has also been made by 
the President providing that the term 
*Rajinramukh* in the provisions of the 
Constitution applicable  to  the State 
means the Sadar-i-Riyasat; and making 
certain other consequential changes.

(iii) The President has bfeen pleased,
on  the recommendation the Legis
lative Assembly of the State, to recog
nise Yuvraj Karan Slnfî as the Sadar- 
i-Riyasat;  ^d  Yuvraj Karan Sinĝ 
has tak̂ over his office.

(b)  and (c). These steps have been 
taken in furtherance of the agreement 

at by the Government of India 
with the Jtunmu and Kashmir Govern
ment. I placed this agreement before 
the House ui the course of a statement 
made  duimg  the  last session, when 
mere was a debate on this subject in 

nient The Constituent Assembly 
OT the Jammu and  Kashmir  State 
also accepted by resolution, the terms 
of the agreement.  Part of that agree
ment̂ has now been given effect to by 
ine Jammu and Kashmir Government

by suitably amending their own old 
Constitution and giving effect to that 
amendment.  The  remaining  part
• has not yet been incorporated in the 
new Ĉonstitution that the Constituent 
Assembly of the State is drawing up. 
It will no doubt find a place in that 
new Constitution when this is finalised. 
Some matters  have  to  be discussed 
further in detail with the Jammu and 
Kashmir Government.

Shri N. C. Chatterjee: May we know, 
Sar.  whether  the  Government  of 
Jammu and Kashmir has finalised its 
position with  regard to  the applic
ability of Article 32 of the Constitu
tion of India?  Has that Government 
accepted the Supreme Court of India 
as the highest tribunal for the enforce
ment of Fundamental Rights?

Shri Jawaharlal Nehm: I have iust 
said. Sir. that  in  so  far  as  other 
matters are concerned, the constitution 
has not been drafted by the Consti
tuent Assembly  of  the  Jammu and 
Kashmir State,  but  the Constituent 
Assembly of that State has accepted 
that agreement which embodied <̂ me 
of these orovisions  here,  as  placed 
befcâe this House.  ■

Shri N. C. Chatteijee:  Does  the
election  or  the appointment  of the 
Sadr-i-Riyasat  of  the  Jammu  and 
Kashmir State  in  any way derogate 
from the constitutional powers and the 
status of the President of India?

Slurl Jawaliarial Neknf:  No.  Sir;
they remain exactly the same as they 
were before. .

Shri N. C. Caiatterjee:  Have  the
Government of Jammu and Kashmir 
indicated to the Government of In̂ a 
that they are in any way detracting 
either  from  the position which tĥ 
had taken ud or from the col̂ mitments 
that they had already  made* or are 
th?3r sticking to the same?

Khri Jawaharlal N<̂ bii: No. Sir.  If 
they have indicated anjrthing at all, it 
is that  they  are  sticking  to their 
Dosition and they propose to go along 
the  lines  previously  intimated  and 
agreed to.

Shri N.  C.  Chatteijee;  Has  the 
attention of the Prime Minister been 
drawn to the reoorts in the oress that 
the new flag of tiie State of Jammu 
and Kashmir was unfurled and hoisted 
on  the fOrts  of  that State and  the 
Government buildings in that State? 
May we know whether the Flag of the 
Indian  Union  was  also flown along 
with the State Flag, or was the State 
Flag flown in supersession of  the 
Indian Union Flag?
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;; Shrt jawidiaifal Kebni; This  is a 
v;̂iich was referred to durinc 

t̂he idebate tfeit took place in tiie hat 
session;  There  is  no  question at 
rsupeî l̂6b"6f *th€T Fliig of liie Indian 
Union. ,  It is flbWn therie.  I cuihot 
say  at  thiB momcilt wliether  it was 
•flown yesterday  or  the  day  before 
that/  But there' is  no  questi<xi of 
supersession  at  ML  This has been 
stated quite clearly by the GrOvem- 
toent. ^d I b t̂̂  also 6̂ Coiisti- 
tuent Assembly,  the Jammu and 
-Kashmir State
Shii N. G Chatterjcr: May  we 
know whether  it  is  a fact that the 
Maharaja of Kashmir pffered to abdi
cate or termiiiate his rule provided the 
same treatpl̂t was meted out to the 
Nizam  of  Hyderabad  and  other 
Rajpramukhs  belongmg  to  Part  B 
States?  • ■ ; ‘

Sfari Jawaiiarlal Nehm: I have no 
recollection of the Maharaja of Kash
mir saying that  WhethAr. he said it 
in the course of some comBOFumcatioD̂ 
oral or othefrwise—I do  not know. 
The Maharaja of Kashmir has been in 
communication with  us. and  he  is 
much more interested in the amount 
of privy purse he is likely to get than 
in other mattes. .
Shri N. €. Chatterlee: Will  the

State  of  Jammu and Kashmir be 
singled out for special treatment by
the election of the Sadr-i-Riyasat of 
that l̂ te. or will the same treatmoit 
which has been meted out to this head 
of the State  'be meted out to the 
other Rajpramukhs in other States?

Shri Jawaharlal Nehra: The State
of  Jammu and Kashmir  has  been 
treated separately in tins matter, be
cause it is a very special and separate 
case.  Throughout all these years, it 
has had to be dealt with in a parti
cular way as, indeed, Article 370 of 
the Constitution indicates.  What  is 
going to happen in the other States in 
regard  to  the Rajpramukhs  or  in 
regard to other matters: will be for 
this House to consider later.

Shri V.  G.  l>eshpaiide: Has the
attention  of  the  Government  been 
drawn  to  the oath reported? 'to  be 
taken  by Yuvraj Karan Sin̂,  the 
Sadr-i-Riyasat of Kariunir. ahd is it a 
fact that referenee to the Indian Cons
titution has been omitted from that 
oath and it is sulsstituted ̂  a refer
ence to the Constitution ctf the Jammu 
and Kashmir State?  If so. xhay  I 
know  the reason  for  this deviaUon 
from the oath taken by other heads 
of States as nrescribed under .AHicle 
159 of the Constitution?
Shri Jawahsflal  Nelini: The oath
was  drafted  by  the  Constituent 
Assembly.  It was part of the Consti

tuent Assembly’s draft. I believe, and 
that oath refers to the Constitution of 
that State, but part of it is inevitably 
^e Ĉtitution of our Union.  There 
 ̂nothing wrong  in  it  cnr  nothing 
' contraiy, but it is not the same as the 
oath  taken  by  the  Governors  or 
Rajpramukhs here—just  as  in other 
matters there are differences,  the 
name  is  Sadr-i-Riyasat  instead  of 
Rajpramukh.

Shri Sanmgadhar Das: As far as I
remember, the Indian National Flag 
was to be flown along with the Jammu 
^d  Kashmir Flag.  This was  either 
agreed  to  verbally,  or  in  the 
speeches made here.  In view of that, 
do Government have any information 
as to whether the Indian National Flag 
v/a& flown along with the Jammu and 
Kashniir Flag; if it was not, then will 
they  take up  the  matter with  the 
Jammu and Kashmir CJovemment?

Shri Jawaharlal Nehm: I really do 
not  know what  and where the flags 
were flown yesterday in Srinagar or 
Jammu.  I cannot say that.  But the 
Indian  National  Mag  is  flown  on 
important  occasions  in  important 
places.

Shri $. S. Alore: Does not the special 
treatment  accorded  to  Jammu  and 
TCashmir constitute a sort of discrimina
tion running counter to the fundamental 
principles of our Constitution?

Mr, Speaker: Order, otder.  He is
âsking for an opinion.

Shri K, K.  Basn: WiU  the  hon. 
Prime Minister  be  in  a position to 
assure the House that  the  policy  ̂
substituting Sadr-i-Riyasat for Rajpra- 
mukhs will ushê in a new era in regard 
to the abolition of Rajpramukhs in other 
SUtes?

Mr. Quaker: Order, order.  It need 
not be replied to.

Sardar  Hnka«  Slagk: Did  the
Government of Jndia exert any pressure 
to bring about this abdication of the 
Maharaja  of Kashmir or  was it  a 
iroluntary retirement?

Shri JawaJianal Nehim:  So far as 1
know, there was no abdication, volun
tary or otherwise.  It was only a 
question of the President exercising his 
right to recognise, imder the Constitu
tion, any head of the State he chooses.

Stri B. S. MnrOiy:
sary... (Interruption.)

Is it not

Mr. Speaker: I think we  are now 
tetering into a discussion and prolong
ing the supplementaries with a view to
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converting  the occasion  of the Short 
Notice Question into a means of discus
sing the Kashmir issue.

We shall prbceed to the next business.

WMTTEN ANSWERS TO QUteSTIONS

JPlSPLACBD .?£HSORB IN tlOPURA

Shri INieii Dntt: (g) Will the 
Minister ot Rriiia>iHt»ttoi be pleased 
to state what is the number of 
placed  pwraons who  have  entered 
lyipura after Hie introduĉ n of the 
Passport Sbnstem?

(b) What amount has been granted
for the rehabilitation of these new d  ̂
placed persons?  '

(c) Have new colonies been opened?

(d) If so, how many and how many 
people  have  been  accommodated 
therein?

(e) How many people still remain 
to be settled?

The Deputy Minister of Bdwbiiibl 
tiM (Skrt 'J. K.' BfaoMie); (a> te
The information is being collected and
W7ll  be placĉ on  the  (̂"“the
Hbuse in'due

 ̂ IN kuwATP

Shri P. T. Ghadto: Will the 
rr̂ e l̂lid̂er fte pleased to stat̂

(a) whether there are Indian resi
dents in Kuwait;

(b) if so. fheir number; azid

. <c) whether Qovemment have made 
any inquiry reĝ tog their 6bndi;tto% 
and if so, with whS result?  '

Hie Depots Minister of External 
Affairs (Sfari AnU K. Chanda): (a) and
(b).  Yes, there are at present about 
1960 Indians in Kuwait.

(c) An Indian Goodwill Mission was 
sent to Kuwait in I>ecember 1948, with 
specific  instructions  to  investîte. 
inter alia.  Ihe  condition  of  Indians 
there.  The Mission reported certain 
l̂evances of the Indian employees of 
the  Kuwait  Crtl  Com̂riy ahS ihaĉ
recommenĉ t̂iohs for I’&resslng tĥ .
Appropriate action was tak̂ by fiie 
Government  of India  in  tl»e majt̂er. 
gnce October, 1P 50, a ŝ mor officer of 
the Indian  Legation,  Bagdad, has 
been paying periodical visits tp Itiiwait 
to inquire into the welfare of ̂ e Indian 
community there.

Five Year Plan

Plot Agarwal: (a)  WiU the
Minister of Planning be pleased to 
state whether printed  copies, of the 
final nve Year Plan will be available 
to Members of Parliament during the 
current Session?

(b) What is the  progress of the 
Bharat  Sewak  Samaj  iii ̂ securing 
public co-operation for the working 
out of the Five Year Plan?

The Minister of Planning and Irrlga- 
tion and Power (Shii Nanda): (a) Cy- 
dostyled copies of ̂ e. Bepart: on the 
Five Year Plan will be supplied to 
Members of ÎiMrMwBent during the pre
sent iSession.;.

(b) The Bharat Sewak Samaj .has 
begun to funcUon in several States.

Singahani Coal for Tobacco Curiwo

*4f8. Shii BoGliii&otelnli: (a)  Will 
the Minister of Prodaete be pleased 
to state whether it is. a fact that the 
Government of India have received a 
nun̂  ̂ of  applications  demanding 

. cpaAt; - tobacco

(b) Are Government aware that the 
above variety of coal is best suited 
for tobacocM̂ing?

(c) What steps are being taken by 
Government to meet the demands of 
the tobacco-growers?

The MiBisler of  ProdbOlon TShri 
i. C. Re^h (a“) A represerilation was 
receiyed by the  Coal  Commissioner 
from Guntur District Tobacco Growers 
and Curers Co-operative Society, Ltd., 
Ongole, for the suiip̂y of the major 
portion of their" quota of coal from 
Singarani Collieries.

'(b> It would be difficult to say so 
(̂̂ out examining the suitability of 
all other coals for tobacco curing.

(q) The current programme provides 
for the supply of 84 per cent, of the 
quota from the Singarani Collieries and 
the balance frqm West JBengal/Bihar 
and Talcher CbilfieldS'.

FOR Displaced Persons in

*417. Shrl
Minister of
io stflite;;

Will  the 
be pleased

(a)  whether Delhi has got any new 
plan for constructing new hou.̂ for 
dîtoced pfBcsons; jmd

. (b)’ if so, ; how many  houses are 
planned tor construction?
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The Depaty Blinister of Rehabitttation 
(Shri J. K. Bhbn̂): (a) A plan for 
the construction of tenements, houses 
and shops was finalised in consultation 
with the State Government in the be< 
ginning of the financial year 1952-53.

(b) Tenements 

Houses/flats 

Shops

Total

8000 

... 1110 
..  890

10,000 Units.

W orld Bank Aid for Steel Production

Witt  the 
be

*418. Sfari VetoyadliMi:
Minister of Commerce imd
pleased to state:

(a) whether any World Bank aid is 
likely for the steel production expan
sion programme of the Government of 
India; and

(b) what ĥ pened to the JapaAêe 
and the German proposal for setting up 
a new steel mill in India?

The minister of CTommerce Mi in
dustry (€Diri T. T. KitshnaBMUiliirlh
(a) The question is h3rpothetical.  I am 
unable to hazard an answer.

(b)  A proposal has beeri made by a 
Japanese Industrialist.  The proposal 
is being examined.

Indian-owned  News  Agencies

*419. SHiri-N. P. Sinha; WiU the 
Minister of Information and Bnmdcaat-
inT b? pleased to state the number of 
Indian-owned news agencies in India?

The  Minister  ̂Informatioii  and 
Broadcasting  (Dr.  Keskar): Unlike
neŵspapers which are requirê to 
a declaration under the Press and 
gibtration of Books Act: :at preieAt mo 
recislration undei* the Act is necessary 
in the case of news agencies and Gov
ernment have, therefore, no accurate 
information regarding the number of 
such news agencies.

Prices of Cement

*420. Shri Beli Ram Das; (a) WiU 
the Minister of Commerce and Indnsfry
be pleased to state what are the prices 
of ̂e’Tient prevailing in Calcutta, Delhi, 
Bombay and Gauhati?

(b) Is it a fact that each:etbag ctf
cement must contain 112  lbs.  of 
cement? '

(c) If the answer to part <b) above 
be in the afidrmative. rhow,. is it . ̂ t 
orr* bag of cement in̂ Assam contains 
PO lbs. of cement only?

(d) What is the reason for this dis
parity?  .
(e) What steps do Government pro

pose to take to supply <«ment to Assam 
at a uniform rate?

The Mbiister of Commerce and In- 
dnstry ($hri T. T- Krishnamachari):
Xa) The f o.r. destination price of ce
ment wlwh the producers are aUowed 
to charge dt Calcutta, Delhi and Bom
bay is Jls. 71 per ton plus cost of pack
ing.  At Gauhati, an addition over this 
price dependiî ‘ dn' the actual freight 
incurred in effecting supplies to this 
remote  station,  is  showed.  Retail 
prices are fixed by the State Govern
ments concerned on the basis of the 
price chargeable by the producers, ̂ er 
tsAing-.into aoiount handling and other 
incidental char̂fes.

(b) No Sir.

(c) and (d). Do not r̂ise.

(€) The remoteness  of . this  State 
from any c-ement factory and the trans
port conditions in the State render it 
impossible to make available' cemoit 
at  a  uniform  rate  throughout  the 
State.

Development of Cottage Industries

•4̂. Shri DaUa: Will the Minister 
of Commerce and n̂dnstry be pleased 
to refer to the answer given to my 
Starred Question No. 1564 on the 8th 
July, 1952 regarding priority given to 
the development of cottage industries, 
and styte tte exact ̂ methods by which 
Govnernmeni have given., or contemplate 
giving high priority to the following 
cottage industries: '

(i) Khadi; (U)  Ghani-oil;  (ill) 
Paddy-̂hrashing; and (iv) hand-grind
ing of corn?

rrtk  of C®m*nCTce (SW
KzrmAzi): (i) Khadl.

It has been decided to set up a “Khadi 
and Village liaidustries Board'’.  This 
Board Will aook after the developmeirt 
of Khadi and Village industries.

(ii) Ghani oil.

(a)  The  Indian  Central -Oilseeds 
Oommittde has beeij financing schemes 
in’the Various States for the organiza
tion Of co-operative societies of village 
Oilmen.

tdken st̂ s to popularise 
the; WStf̂a ghaiiis jvhich is an hnpro- 
vement over indigenous 0hani«.

(f)  S<?heme8 have  been  sanctioned 
for the grant of interest free , loans to 
certain Stat̂ Gortonments  to two 
îkri$ bf rupees for each ?5tate for 
financing co-operative societies of oil
men.
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(d) The  Committee is subsidising 
co-operative wholesale stores to cope 
with fluctuations in oilseed prices.

(e) Special arrangement  has been 
niade with  the Akhil Bharat Sarva 
Seva  Sangh,  Gram  Udyog  Vibfaag, 
Maganvadt, Wardha, for training of 
organizers and carpenters in the village
oil crushing industry.
(f) In the interest of this village in

dustry, the Government of India have, 
at the instance of the Oilseeds Com
mittee. urged that State Governments 
should prevent  indiscriminate  estab
lishment of oil mills.
(g) To help the oilmen from compe

tition from oil mills, the Committee 
has recommended that  Stati Govern
ments should exempt oiimen  owning 
two ghanis from sales tax.

(h) With a view to improving the 
efficiency of the existing ghanis, the 
Committee has announced an award of 
Rs. 5,000 to any one who designs the 
best model of village ghani.

(iii)  and (iv).  Paddy-thra.shing and 
hand grinding of com.

The  Village  Industries  Board,  to 
which I have already referred earlier, 
will examine the question of giving as
sistance to paddy thrashing and hand- 
grinding of com.

Houses for Displaced Persons m 

Delhi

♦422. Shri Balmlld: Will the Minis
ter of Rehabilitation be  pleased  to 
state:

<a) the number of tenements built 
for displaced persons upto  October, 
1952 in Delhi and New Delhi;

(b> the new townships which  are 
being built round about Delhi; and
(c)  the humber of displaced  per

sons who will have residential  ac
commodation thereby ?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) 23,566 
tenements, 4,526,  housps. 2.090 plots 
and  655  shop-crim-residences  have 
been provided for displaced persons to 
Delhi up to October, 1952.  In addition 
1.200 cheap tenements,  and 2.300 nlots 
have been made available to ineligibl- 
es as relief.

(b) A statement is placed on the 
Table of the House.  [See Apper.'lrx II, 
annexure No. 48]
(c) 1-78 lakhs.

Accumulation op Coal  .  ^

_ *423. Shri N. F. Sinha:  Will the
Minister of Prodnction be  plepsnd to 
state what is the total accumulation

of coal at pit-heads in the coal fields 
of Bengal and Bihar as on the Slst 
August, 1952?

The IWnister of Productton (Shri K.
C. Reddy): 3,107,650 tons.

Revision of Cloth Prices

*424. Shri N. P. Sinha: (a) Will the 
Minister of Commerce  and Industry
be pleased to state when the  last 
quarterly revision of prices for coarse 
and medium varieties of cloth  was 
made?

(b) Was the price reduced or in
creased?

(c) What was the percentage of re
duction or increase?

(d) How long did the revised prices 
remain in force?

The Minister ot Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) In July for the quarter July-Sep- 
tember, 1952.

(b)  and (c).  Prices of coarse cloth 
increased by 5'55 per cent, to 6 75 per 
cent over Jime 1952 prices and those 
of medium cloth were reduced by 0.63 
per cent, to 1.58 per cent

(d)  These prices still continue in 
force except on certain varieties of 
cld̂ over which price control has been 
lifted.

Power Alcohol

*425. Siiri Jhnlan Sinha: WiU the
Minister of Commerce and Industry be
pleased to state:

(a) the total quantity of petrol saved 
afe  a  result  of  the  compulsory 
admixture of power alcohol therewitli;

(b) whether the required quantity 
of power alcohol was produced in the 
country in its entirety or imported in 
part from outside also;

(c) how the above admixture affects 
the price of petrol; and

(d) the steps CJovemment are taking 
to develop the power alcohol industry 
in the country and the result achieved 
thereby so far?

The Minister of Commerce and in
dustry (Shri T. T. Krishnamachari):

(a) 1950  ...  3-6 million gallons.

1951  5*32  „  -

1952  ...  5-4  „  „
(upto September)

(b)  The entire quantity was produc
ed in the country.
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(c) The atjmixture sells at the same
price as neat petrol.  ̂ •'

(d) A statement is laid on the Table
of  tĥ  House,  Appendix II,
jmnexure No. 4̂]. ,

Coal Seam in Orissa

*426. Shri Krishna Chandra: Will
the Miniate of ProActfba be pteased 
to state:

(a), whether it is a fact that near
the Talchar colliery worked by  the 
Government of India in Orissa, they 
have found a sixty feet seam of easily 
workable Coal; -

(b) whether it is a fact that this coal 
K>sit, if worked, 5s likely to prece- 
bly reduce the coal scarcity ior the 
Llways, and industry in the South;

(c) whether there is any difficulty 
in the Gk>veiaunent pf  .Xiî  being 
allowed to worif this ,sean̂ and V ; ?

(d) whether all work connected there
with is at a standstill’

The Minister at Produetlon  (Sliri 
SL C. Reddy): (a) A seam of coal 33' 
to 50' in thickness occurs in the pro
perty adjacent to the Talcher Colliery.

(b) Yes. but only after the existing 
shortage of transport for the move
ment of coal to the South via Waltair
is eased.

(c) The Government of India have 
applied to the Orissa Government for 
the grant of prospecting licence and 
mining leatfe over- the area and the 
Application is now under the consi
deration of the State Government.

<d) Pending the grant of prô>ecting 
li€«nce, etc.  by  the  Government of 
drissa, no further work can be under
taken.

UHAtTTHORlSED COLONIES IN WEST 
‘ Bengal

•427. Shri Tushar Chattcrjea: Will the 
Minister of Behabilitâ &an be pleased to 
state:

(a) the number of displaced persons’
colonies in West Bengal that have not 
been recognised  by  Government  as 
aîthprised colonies and the populaition 
<55f tfi«e colonies;  ' ■  '

(b) the number of famifies in  suicQi 
colonies that have got rehabilitation 
loan from the Government of India; and

(c) whether Gk)vernment have  any 
scheme to transform these unauthorised 
colonies into authorised colonies and 
if so, what is it?

The Depoty Minister of Rehabilita- 
tiiNi  (Shri J. K. Bhonsle)̂ (a> 133
Colonies with a population of f 1,28,598 
persons.

Cb.) Nil.

Vea* î  a view to Wgularize 
these colonies the Government contem
plate to acquire  the land in certain 
colonies the acquisition expenses being 
passed on to the colonists as loans.

Under-study to  Chief  Engineer,

D.V.C.

•428. Shri L. N. Mialira: (a) Will the 
Minister of Irrigation and Power be
pleased to state whether the  recom
mendation of the Estimates Committee 
regarding the appointment of a suitable 
engineer as under-study to the Chief 
Engineer D.V.C. has been considered?

(b)  If so, what decision hns  been 
taken?

The Deputy Minister of' Irrigation 
and Power (Shri Hathi): (a) Yes, Sir.

(b)  The Damodar Valley Corporation 
will have a fair field for the selection 
of a successor to the present Chief 
Engineer from their own cadre When 
the time comes.  •

Development of  Maharashtra area 
OF  Hyderabad  State

*42» Shri M. R. Krishna: Will the 
Minister of Plaiining be  pleased to 
state whether it is ̂ fact that the Plan
ning Commission hks agreefi to  in
clude the Maharashtra area of Hydera
bad State under the Five Year Plan 
for development of  irrigation and 
HydPQ-electric projects? ^

The Minister of Planning and Irri- 
gatioa  and  Power  (ghri  Nanda):
Information is being  obtained from 
the Hyderabad Government and will 
be laid on the Table of the House.

.  Visit or Steel IJxperts to Japan

ti,**??" w''* ^ jR-‘K«tehiia: (a) Will 
 ̂ Minister q1 Comneree and Indns-
try be pleased to state how many ex
erts have been sent from India to 
Japâ tq study the equipment  and 
techniques  of  the  well-developed 
Japanese Iron and Steel Industries?

 ̂(b) How many of these experts are 
from the factories owned by private 
companies and how many are oflBcials 
of the Government of India?

Xa) and (b). Two—One official and 
one nominee of the industry.
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Popularisation of Cottage Industries
Products

H3L Shri M. E. Krishna: (a) WiU
the Minister of Commerce and Industry
be pleased to state the specific steps
taken by the representatives of  the 
Government of India in foreign coun
tries to popularise the cottage indus
tries products of India?

(b)  How many of  our  Embassies 
abroad have opened Cottage Industries 
Eniporia?

The Minister  of Commerce  (Slbrl 
KarmaikarK (a) The following steps
have been tal̂en by  the pepresenta- 
tives of the Government of  India in
foreign countries tô popularise Indian 
cottage industry products:

(i) Partiĉation in International 
Fairs and'Exhibitions.

(ii> Press  Conferences 
such fairs

during

(iii) Release  of  documentary
films dealing  with  Indian
commercial products.

(iv) Establishment of show-rooms 
and  .show-cases  displaying 
Indian  products  including 
cottage  industry  products 
and also samples of goods.

(v) Bringing out publicity. litera
ture and press bulletins pro- 
p̂gating tndian gQOdfd

“(vl) Delivery  of  lecfures
Trade Representatives publi
cising d̂ian goods.

<vii) Establishing  personal  coiv
tacts with Chsunbers of Con̂
merce and Associations etc.

(viii) Distribution  of  leaflets
portraying  Itidiatn  cottage
■  industry products.

(b)  No regular Emporia have been 
opened by the  Indian  Embassies 
abroad; but show-rooms  and show- 
windows have been attached to our 
Embassies for display of Indian goods 
and affording to them the required
publicity.

-  Bone  AND  ̂ nemeal  (̂!xport)

*432. ShH Jasani: Will the Minister 
of Commerce and Industry be pleased
to state: j

(a) the quantity of bonemeal  and 
bones exported during ttie year ending 
the 31st of March, 1952; and ,

(b) the country-wise export during 
that period and its value?

The Minister  of Commerce  (Shri 
Karmaricar): (a) and (b). Export of
bonemeal and uncrushed bones  was 
banned 4uring the year ending 31st 
March, 1952.

Claims for Property (verification)

*433. Shri Gidwani: Will the Minister 
of BehabiliUtian be pleased to state:

Ca) how many claim property sheets 
in respect of urban and rural were
verified upto the 31st August, 1952;

(b) how many claim property sheets 
both urban and rural still remain to 
be verified including those rejected in 
default of appearance of the claimant 
and cases of untraced claimants after 
the 31st Aû t, 1952;

(c) how maiiy Agricultural  plaim 
property sheets from Sind, N.WJJ.,
and Baluchistan were verified before
the 31st August, 1952 and how many 
yet remained  unverified  after  31st 
August. 1952; and

(d) when the verification of  claim 
sheets of all categories will be com
pleted?

The Deputy Afinister  of KehabiU- 
tation  (Shri  J. K. Bhonsle): (a)
10,01,033.

(b) About 37 thousand claims for
property other than agricultural ?and 
including 28 thousand claims whose 
daimants are untraceable  or whî
have  been  rejected ex  parte  and 
1.15,836 claims for agricultural land.

(c) (i)  Verified  before
31-8-52 ..........29,059

(ii) Remaining unverified 
on 1-9-52........................1.15,836

(d) Urban claims are expected  to
be finished by December, 1952 and 
agricultural claims i>y March, 1953.

Claims OrkcERS and Commissioners

*434. Shfi Gidwani: Will the Minis
ter of Rel̂b|litati4m be  pleased to

(a) what was the total number of 
Claims Commfssibners and claims oflB- 
cers appointed in the claims organi- 
*zation;  *

(b) what v/as the number of claims 
officers retained after the 31st August, 
1952;

(c)  how many of those retained offi
cers  are  displaced  persOiis  and  how

many  of  them  are  non-displaced  per

sons;



(d) how many of them are pension-  (b) how much was iznported from
holders; abroad during that period; and

(e) how many of them are  super-  (c) how iriudi of  the fertilisers
annuated; produiced  in Sindri  Factory  and

imported from abroad has been con- 
f 9f{nil sumed and what quantity of it  was
minfc- Government depart- q,  period

(31st August, 1952)?

(g) whether any special posts have  xhe Minister of Prodoetloii  Ŝhri

 ̂^ XaTTl'Sê n;  of
a special grade of salary. Ammonium Sulphate.

draw; and ,

(i) how many clatas officers have ‘SSliiSLd "? ^
been absMbed in the Settlement De- “?"S? .??■ hij iil
partment of the compensation scheme? taoVn. ̂  a Z

The Depnty of BeluJiill-  quantity of 91.566 tons produced by
tetton  (Shii I. K. Bhoasle):  (a)—  the Sindri Factory, and 1,84,000  tons

17  imported from  abroad. 65,353  tons
eiamis Commissioners ......11 j 53̂ 8? tons, respectively,  were
Claims Officers  ...267 siîlied to the various State  Gov-
/h\ 179 emments and other consumers.  The
I \ Ai . 1RS  balance was in stock  at the Sindri
(c) Displaced persons .........-....les.  Factory or at the ports.
Non-displaced persons................8.

,  ̂ Shortage or Pro Iron
(d) 32.
/e) 72 ^̂7* Shri H. N. Mokerjee; Will the

' Minister of Commeroe«aad tedostry
be pleased to state the steps taken or

(g) Nb; those in contemplation  for  meeting
(h) Does not arise. the shwiage of pig iron till the pro-

uui factory with U S.-Japanese co-
(1) 2. cflp̂ â  ̂set

Bepbesentatives or Colliebt QwHXBB  The MiiMer of CommeMe and !■-
, diBstry (Shri T. T. KriahBamacharl):

r*435. Shri A. C. Xinlui:  WiH the  Govemm̂iit propose to give all rea-
Minister of Prodaction be  pleased to  sonable assistance to  the principal
state* producer of pig  iron, namely, the

* Indian Iroî and Steel Company to
(a) the names of Government and/  expand their production of pig iron,

or semi-Govemment bodtes or Com-  ,  : . .
mittees to which repreficntatives  of Export or Hand-loom Cloth
colliery owners are taken; ’

*  " *488 Shii  BslftkriflhoftH* '{ft)
. (b) how these are '̂ en, wlratber by  ĵe Minister ol <!a*imeree‘aad Indaa-
election or by nomination; and try be pleased to state whetller hand-

(c) whether these are taken on the  ̂ exported  to  foreign
basis rif different-organisations of col-  «wmtnes7
liery owners or on the basis of the fii) Which are the, coimtfies which
general list of coUiery dwniert? rmport Indîh handloom ĉotĥ

The SOnlster of Piodaettoii  (Shii  (c>  kinds of handloom  cloth
K. C. Beddy): (a) to (c). A state-  «« exported?
ment containing information relating  The Miiiteter of CommeTee aad b-
to Cestjral Gov̂ nment bodies and/  dostry (Shri T. T. KrisfaiuuUMAarl);
or semiMjOvernment bod̂  ê.  is  (a) Yes.
laid on the Table of the Hoî.  [See ĥe principal  countries wliich
Appendix II, annexure No. 50J. import Indian handloom  chittis are:

 ̂ Burma, Malaya, Straits  Settlements,
Fertilisers Ceylon.  Siam,  Zanzibar,  Sudan,

 ̂ Mauritius,  Borneo.  .Tava,  Sumatra,
*436. Shri Chiaariit: Will the Minis-  Islnlids âid Trench West Africa,

ter of ProOnetiOB be pleased to state:  ̂list of varieties of handloom
(a) what-̂ wantity of fertilisers was  *loth usually exported  is placed on

produced by the Sindri Factory from  the Table of the  House.  fSe«  Ap-
October 1951 to August, 1952; pendix II, annexure No. 511-
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Lignite  Oris  (Mihing)

Shri Btiakrislman:  Will  the 
Minister of Prodnctioii be pleased to
state:

(a) whether the mining scheme  of
lignite ores is in operation in  the 
South Arcot district of Madras State;

<b) whether the tnining  scheme is 
in the experimental stage;p aod

(c) whether the Central Government 
have given financial aid to the Madras 
Government for the scheme?

The Ikitailster of ProdactiOB  (8 
K. C. Reddy): (a) and (b). The Stete 
Government have decided  to under̂ 
take a Pilot scheme to examine wIm̂  
ther the deposits could be worked or 
not.

(c)  Yes, in the shape of a loan of
heavy  excavating  machinery  for
working the scheme.

Displaced  P)e»sons from  East

Pakistan

*441. Shri Meiduad Saha: (a) WiU
the Minister of Rehabllitaiio* be plê
ed to state the total number of dis
placed persons who have arrived  in
West Bengal from̂ East Pakistan dur
ing the months of August, September 
and October, 1952 and what arrange
ments have beett made hy Gbverzun̂t 
for their maintenance' and rehabilita
tion?

(b)  What are the camps  to which 
they are being sent?

(e> Have any  ari'angements b^
made for enumerating the number of
displaced persons belonging to septate
professional  groups  and  to pî d̂e
them with work in accordance there
with? ^

(d) Jiave  any  Of  the  displiû
persons arriving this month been sent 
out of Bengal, and if so, whî are the 
States and places to which they have 
been sent? ,  -

of B̂ abitta-
):  (a)  Cn

1.86,226 persons.

(ii)  Destitute displaced persons are 
first taken to camps where doles for
maintenance  at̂ paid.  Îater. ĥey
art 'dispersed to r̂abilitatioh or Wbrk 
sites as the case nîy be. and pioŷ ed
with work against wages mstea:d of
doles.  Dîlaced persons V™ remiiin 
nutside camps are îlso rfven rehabili
tation facilities  acconiihfe to various 
schemes

(b) A statement giving the locatioii 
of the camps is laid on the Table of 
the  House. [See  Appendix H,  an- 
nexure No. 521.

(c) Yes, in so far as displaced per
sons in camps are concerned.

(d) Yes, Charbatia  in Orissa and 
Ghazidah in Bihar.

Coconut On.

•442. ̂ hri K. C. Sodhia: (a) Win the 
Minister of Co— erce aad  Industry
be pleased to state the quantity  of
coconut oil imMrted into India during
1950-51 and 1951-52?

Wh«n̂ -ww the Import duty on 
coconut oil reduced last?

(c) What was the rate of reduction?

(d) What was the total loss caused 
to exchequer due to this reduction?

The Mirtster of CoBMree Ŝbri
JUcnarkar):  <a) The quantities im
ported were:—

1950-51 ...... 43,75,271  gallons.

1951-52 ...... 69,93,766  ”

(b1 24th November. 1951.

(c) The standard rate of duty was 
reduced from 35 peSr cent, ad valorem
to 31i per cent, ad valorem and pre
ferential  rate from 25  per cent, ad
valorem to 21 per cent ad valorem.
TUrtĥ, the additional  import under 
the Finance Act, 1951, at the rate bl
25 per cent, of the normal import duty
was also withdrawn.

(d) There has been no loss in ife- 
venue so far. On the contrâ, the i®- 
venue has gone up as a result of in
creased imports.

Kbadi and Hajni>-spun Yarn

*443. Shri Basamu Will the lînis- 
of Commerce  and  iBdnstry be

pleased to state:

(a> whether it has come to the notice
of Government that Khadi goods wprth 
several  lakhs  and  hatia-spuh yam
Worth Rs. 20 lakhs were lying unsold 
recently in Madras State:

(b) whether it is a fact that abetJt
60,000 siHimers engaged in Khadi pro
duction under the aêis of the Madras 
Government are now without employ- 
jnrat; and .

<c) if so, what action has been taken 
by v̂emment in these matters?

Minister of  Ĉoinmerce  (Shri 
KiteMar): (a) ̂ d (b). Gov̂ -
ment are aware that  there are some 
accumulations of Khadi stocks in the
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country and that there is consequently 
some depression in the industry. Speci
fic infonnation in regard to the posi
tion in Madras has been called for and 
wiU be  placed  on the  Table of the 
House when received.

(c)  Gov̂ nment  have  finalizê a 
proposal for the setting up of a Khadi 
and Village Industries Board which will 
when constituted dêd. With the preîtiit 
situation and suggest ways and means 
for effecting improvement, particular
ly in the marl̂etM  ^C |0f lUiadi.

A'm-MERGER PARTISANa or 
PONDICHXBRT

4̂45. Shri SL V. Rtfnaswaay: WiU 
the Prime Miniflker be pleased to state:

<a) whether the anti-mer«er pâ - 
sans  of  Pondicherry  entered  into 
Indian tertitory and committed ads of 
gocmdldsm: ’

|b.) hoŵaany were ldl]iadi«c wcHlnd- 
ed and̂iwfaat is the extent of dBraafe 
to property;

(c)  ŵhether  any  representations 
have  been  made  to  the  FYench 
authorities regarding the prevalence of 
utter lawlessness in Pondicherry; and

<d) whether any protests have been 
made to them regarding the violation 
of Indian territory?

The Deputy  MiBigter of 
Aifatrs (Slili Ann K. ChkBd»)T iS 
Yes, Sir.   ̂ ,

(b) A list of the  border incidents
from 1st July 1952 to  31st October
1952, is placed on, thie  Table of the 
House [See Appendix  II,  annexijire 
No. 53]. *  :  ^

It will  be seen that  no one was 
killed in these  incidents.  Eatact in
formation regardi;̂  ̂ the numb̂ of 
persons woundôl '̂' ̂ d the “extrat of 
damage to propeHy is  not, avâable.

(c) and  (d).  The  Indian  Consul 
General at Pondicherry has, in «ach 
casfe of goondaiOT and violence, pro
tested tq the local authorities.  The 
Government of India also "have, during 
the last two months, sent notes to the 
f̂rench Government protesting against 
the prevalence lof lawlessaaess ih the 
French Settlements and the violation 
of Indian  territory  by  the French 
authorities and the goondas.  In view 
of the continuance of lawlessness in

Fm̂ h territories in Indiii, the 
Government of India have iiifotmed 
tjie French Government that 411̂8 is 
AO' possibility of a fair plebiscite ffieise 
imd therefore discussions should take

place  between  the  Government  of 
India and rther FrenGh, Government on 
the b̂sis of the merger of these ter
ritories with,,t̂ 4Jnion̂ f̂;4ndî .̂No 
ansŵ. has M ms, i.î..bfenV receiwd 
from the French  CK>vê mment to .this 
communication.

CoABSfi 4am Medium Q.ow .

MM. Shri JPstukari WiU  Mliiis. 
ter of ftaniBerae  sad  Iniaslr̂ be
plejâ to state:  ,

<a) wĥ er* there  heater soop« 
for coarse wad medfiim cloth than ibt

•  ̂ whether  thenedfe Îso greats 
scope for sn̂ cloth for internal eô 
sumption}'  ■ '............ -i r-   ̂''

(c) whether for manufacture of fine 
and suk>erfine doth a darge Quantity of 
foreign coftQn;:has to bê imported;̂  '

(d) whether  a  large  quantity of
short staole cotton useful for manu- 
factuĵ. of coarse and ipedium cloth is 
exported to foreign, x̂bnntries including 
Japan; and  "

ê) • ' ■ '‘j'sfteos' Isre îng
taktfî  by  Goverrim4nt  to see that 
mediiim tod  > cbarse doth is manu- 
facttii«i by Jndism'Millŝ ’̂out of Indian 
eôft 6n a larî scale?

Hie Minisfer of 
t̂aatrf (Shri  T. T.
<a> Yte,

(b) Yes.

(c) Only such  quantity of foreign 
cotton is imported  as is required by 
the cotton textjle mills in addition, to 
the Indigenous eotton availablê  '

(d) No.  ,  ;■

(e) All Indian Cotton that caa be
utilized for the manufacture of coarse 
^d , medium clotl? is being allotted to 
tlid ‘ : .. .
pAK̂ AN’s Ban on Indian  \ .

*447. Paadlt Algn Rai SbnM:  (a)

ê ban . on iftdian fllnjs imposed'fey 
the Pakistan Government̂

(b)  What  was;  the  Income  that 
acg-ued to India and Pakistan  from 
ea<̂ ptl̂f on ̂ count of this trad??

at  €omm  ̂ (Shri
’—  No ban hiw been im
posed byJĥ P̂ald̂ n Governm̂t cm 
the import of Indian films.
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(b) During the p̂iod from the 26th 
February 1951 to the 7th August 1952 
the value of Indian films exported to 
Pakistan was Rs. 43,51,831 and Pakis
tan’s export to this country Rs. 37,133.

Places for  Rehabilitation

*448. Sliri a S. MaiUu: Will  the 
Minister of BekabilltatiMi be pleased
to state:

(a) whether the wishes , of disidaced
persons are consulted before they , are 
sent to the places chosen for rehabilita
tion: and

(b)in how many cases places
for rehabUitation by displaced persons 
have been agreed to?

BehaWBto-
«o« (Shri J. K. BhOBde); (a) Yes. 
as far as practicable within the limits 
of the rehabilitation schemes.

(b) The amount of labour and ex- 
pensjB involved in collecting the infor
mation will not be commensurate with 
the results achieve  ,

M achine  Tool  Factories

•449. Shri B. S. Mnrtky: Will  the 
Mmister of Gommeroe and Indiistry
be pleased to state;  '

total amount invested so far
in the machine tool factories in India; 
and

(b)  the investments made by Indian 
and foreign agencies separately?

The Minister of Commerce and In
dustry (Shri T. T.  Kriflluuaiiacluui):
i  crore approx̂ ately (ex

clusive of the amount invested in the 
State owned Machine Tdol Project).

(b)  No foreign capital  is invested 
In the Machine Tool factories-

the

Battery Separators

•4W. Shri B. S, Mnrthy: Will 
Mmister of Comveroe and '
be pleued to state:

(a)  total amount invested  on 
factories for manufacture of battery
separators; and

(b) the amount of r̂elgn capital 
Invested in the same?

, ̂  ^ OwMewe luid ta-
do  ̂(Shri T. T. KriAMaaehari):
(a) Rs. 2-2 Lakha.

(b) NU.

Gondikota Project

*451. «hri Eswan Beddy;  (a) Wifi 
the Mhiister of PhumiBjir be pleaŝ
to stiate whether the Madras Govem- 
m  ̂have recommended the inclusion 
of Gondikota Project (Chiddapah Dis
trict)  in  the revised  draft  of  the 
Five Year Plan?

(b) If so. has the 
mission included it?

Planning Com-

(c)If not, what are the reasons?

the Minister of PlaimiBg sad Irri- 
gtfOiin and Power (Shri Nanda):  (a)
Yes, Sir.

(b) Not yet.

(c) A decision in this matter can be 
taken only after the final report of
the technical committee on the use of
the Krishna and the (jbdavari waters 
is available.

REHABILITATICm SCHEME

«452. Slirimati Bam Chakravaiity:
(a) Will the Minister of RehabiUtatMm 
be pleased to state what is the geieral
nature of the 38 rehabilitation schemes 
for East Bengal refugees reported  to
have been proposed by  the Central 
Government?

(b) How  much  money  has  been
allotted for these schemes?

(c) How many of these schemes re
late to agriculturists?

The Deputy Minister of Rehabilita
tion (Shri J, K. BhoBsle): (a) The Cen
tral Grovemment has ẑot proposed the 
schemes referred to in the question.

(b)and (c).  Do not arise.

East  Bengal  Displaced  Persons

*4̂ Shrimati Bena Chakravartty;
(a) Will the Minister of Behabilitatitm 
 ̂pleased to state what are the total 
number of displaced persons who have 
entered India from East Bengal week- 
wise since September, 1952 up to the
15th Octdber. 1952?

(b)  Are Government aware that a 
larige number of  genuine displaced 
persons have not got border-slips and 
if so, how many?

The Deputy Minister of Rehabilita
tion (Shri J. K. BlHMisle): (a) and (b).
The information is being collected and 
will be laid Oil the Table of the House 
in due course.
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U.S-A. Cotton

•454. Shrimati  Rena Chakrayartty:
(a)  wm tbe  Minister of Gonunerce 
and iBdiistry be pleased to state what 
are the total amount of imports of raw 
cotton from America during the years
1949-50. 1950-51 and 1951-*52?

g) How do the prices compare with 
Pakistan cotton?

(c)  What  are  the  total  freight 
charges paid during this period for 
portmg U.S.A. cotton?

The BDiiister of Commerce and In
dustry CShn T. T. Kiishnamadiaii):
(a)  and (b). A  statement Is laid bn 
the Table of the House. ^

(c)  Rupees 5 3 crores  approximate
ly-

STATEMENT

Year Inq»ort« of Average pri. 
cotton from oeofU.S.A. 
the U.S.A. ootton per 
(in twbsof boleof400 
400  each).  lbs.

Average pri
ce of Pakis
tan cotton 
bale:of400 
per n>8.

Ra. Rs.

1940-50  22,198 689 510

1949-50  664,605 719 697

1961-62  687»518 910 1,080

Questionnaire  to  Foreign 

CaMPANlBS

*455. Shri  K. Snbralmianyam: (a)
Will the Minister of CVnnmme and 
Industry be pleased to state how many 
foreign companies have replied to Gov
ernment questionnaire with regard to 
the number and  treatment of Indian 
employeê?

(b) Has any foreign firm failed to 
fumlMi the information?

(c) If so, what action is proposed to 
be taken against stich firms?

Tlie Minister  Commerce and In- 
istry (Shri T. T. Kiirtinamaeliaii):
(a)  955 foreign companies have sent 
the required information on the em
ployment of Indians and non-Indians in 
aocordance with the Government s of 
India notificatioiî of the 31st July. 1952.

(b)  I believe some firms have not 
yet sent the information.

(c)  The matter is receiving Govern
ment’s eoDsideratiOD.

CffUNAR DXBPLACED ÎRSOiNS GllIP

*457. SM  Bap  Naiain:  Will the 
Minister of BehabiUtatioB be pleased 
to stete: .  .

(a) how many  displaced persons 
have been keet in the Cahip of Chunar 
in MIrzapur district of Uttar Pradesh;

(b) whether they have been given 
any vocational training in order to en
able them to earn their livelihood in 
future; and

(c) what is the total annual expendi
ture on account of the said Camp?

The Deputy Minister of BefaabOita- 
tion (Shri J. K. Bhonsle): (a) 722 dis
placed women and children are accom
modated at present.  But recoitly it 
has been decided to raise the strength 
of the ‘Home* to 1,200 (600 women and 
600 children).

(b) Yes, those who are capable of 
being train̂ are given training.

(c) The estimate expenditure for
the  current  financial  year  is  Rs.
6,02,905.

Evacuee ^iopertt in Banabas

*458. Shri  Bap Narain: Will  the
Minister of BefaabiUtate be pleased 
to state:

ra) how many cases of evacuee pro
perty  have  been executed  by  the
District  Custodian Officer  in  the
district of Banaras; and

. (b) how many cases êxecuted  in 
B »̂r̂  itîve been proved false? .

TIpe DepaW Minister at Behabilita- 
tion (Shd J. ]L Bhmude): (a) and (b).
I regret I do not follow what the hon. 
Member wants to luiow.  If his inten
tion is to ascertain the number of oases 
in which proceedings under the Eva
cuee Property Law were initiated, and 
the number in which procêings were 
eventually dropped in the District of 
Banaras, this information is not readi- 
W aynilable.  It will be placed on the 
Table of the House when received.

District Planning CoMMrrTSES w 
UJ. ^

*459. Shri Bap Narain:  Will  the
Minister of Tlannlng be  pleased to 
state: ‘

(a)  ^̂hether the Uttar Pradiesh Oov- 
enmient feiwre uppointed  ̂ District 
Planning Committees in every district 
of Uttar Pradesh;
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(b) who  the ex-officio members 
or the district  plamiing Committees; 
and

(c) whether the Members of Parlia
ment are ex-officio members of the 
said Committees in their districts?

The Minister of Plamiliig tad Inî - 
tioB and Power (Shri Naada): (a) to
(c).  Necessary information is being 
collected from the Uttar Pradesh Go
vernment.

wi  fr- 

#?r-

(t) »nrpff ̂  ̂  %

 ̂  ̂Tiftr snur

f  few JTPIT ̂  ftiJIT an

x^ii

(W) iflJT ?  Tm

 ̂   ̂   irf ̂

aftr  ft, 5f( ̂  «il3RT w  t ;

(»r) ar««rjram

1̂11  fiPiT in# Ti pRiT I;

epi Rrr>t V  rrftr w 

>raT f ? ,

-”»?  of Woita, Hoosiac nd
Simiy (Stwdar Swaraa Siachy:  (a)
Under the Subsidised IndustAl Hous- 
mg Scheme of the Government pf India
2 «s_pfopOTed at the mom̂ to give 
Rs. 716 lakhs as loans and subsidfto’to 
State Governments, Employers and co
operative societies of industrial lyorkers 
as follows:

Subsidies

Loans
Bs. 324 lakhs. 

Rs. 392 lakhs.

Total  ...  Rs. TIB lakhs.

The subsidy and loans are meant for 
construction of houses for industrial 
workers.:  ■ / y.  . :.T

Goveînment will be prêred to con
sider spending ,the rem̂ î g amount

on aid for slum clê ance and housing 
for vOD-iiidustnal worker̂ and other 
low income groups, mainly through co
operatives, if  $intable  schemes  are 
forthcoming.

(b) Yes.  A copy of the Subsidized 
Industrial Housing Scheme, which has 
already been laid on the Table of the 
House on the 13th November. 1952, in 
reply to Question No. 250, has been 
circulated to all the State Governments.

(c) Schemes, as they are received 
tfrom the State Governments, are ex
amined on merits and allocations are 
made equitably, keeping in view the 
needs of the Industrial labour force in 
the various States and the total avail
able provision.

(d) As Harijans constitute an ap
preciable portion of Industrial labour, 
the scheme, as it is, will, it is expect
ed, assist Harijans and it is not there
fore  considered  necessary  that any 
amount should be specially earmarked 
for this purpose.

Rock Salt for UP.

•461. Shri M. L. Agrawal: (a) Will 
the Minister of Prodnetkm be pleased 
to refer to the reply given to Starr̂ 
Question No. 2212 on the 29th July,
1952  regarding production and allot
ment ot Salt and ̂ te whether there 
is -a demand fbi  *odc-̂t in Uttar 
Prad̂ h? ,

(b) Why no rock-salt   ̂allotted to 
Uttar îadesh?

(c) Is it the intention of Govern
ment to allot some rock-salt also to 
Uttar Pradesh  in  the current  and 
future years?

The Minister oi ProductioQ  (Shri 
K. C. Seddy): (a) There is practically 
no such dem'and at present from the 
consumers, who appear to have accus
tomed themselves to the use of ŝea. 
lake and pit brine salts.

(b) Because the rock salt produced 
in Himachal Pradesh, our only source 
of supply in India, is not fit for hu
man consumption  without  refining. 
Further,  the  quantity  produced  is 
smaU  and  is  completely  consumed 
within Himachal Prade.sh.

(c) There *‘s no possibility of aUut-' 
tinjf rock-salt to Uttar Pradesh or any 
other State for at least a few years 
i.c, until the scheme for the d̂ elop- 
ment of M;ahdi Salt Mines is successful
ly implemented.  Even then, the final 
prQduĉ will consist of refined or table 
salt* and not lump or rock-salt
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Î TORATION  OF  Evacuee  Propbbtt

*462. Siai M. L. Aenwal: (a) WiU
the  Minister  of  BehabHttaHoii  be
pleased to state whether it is a fact 
that a large number of  applications 
for restoration under Section 16 of the 
Administration of Evacuee  Rroperty 
Act XXXI of 1950 has recently be« 
rejected by the Custodian in Uttar 
Pradesh on the ground that the appli
cants had not produced the ‘Permanent 
Resettlement  Certificate*  from  the 
Government of India?

(b)  Are there cases in Uttar Pradesh 
and if so, how many, where restora
tion has been allowed under Section
16  without producing the said Certi
ficate?

The Dwity Sfiiiister ot VMiaMOU- 
floii (SM J. K. Blioiisle):  (a) and
(b)  .  The informati(m is being col
lect̂ and will be laid on the Table of 
the House m due course.

Compensation to  Displace  Persons

Shii GUwaal: WiH the. Minister 
of Behabilita,tiMi be pleased to state:

(a) whe  ̂ the  recommendations 
made by Tekchand Committee in re
gard to grant of eompMatf̂ to dis
placed persons Irom Western Pakistan 
have been considered by Government;

(b) if so, what is their decision re- 
gardmg the same; and

 ̂(c) wben the scheme of compensa
tion will be implemented?

The A t̂er of RehabiUtation (Shri
 ̂P.  (a) and  (b). Tekchand
Committee has not yet sent its recomr 
mendations to Government officially. 
A draft of its  recommendations  is, 
however, available and is under con
sideration.

(c) Tentative proposals regarding the 
compensation scheme prepared in the 
Ministry of Rehabilitation were placed 
before a Conference of Secretaries of 
State Rehabilitation Departments and 
Custodians  of Evacuee Îoperty in 
September last.  Their views were con
sidered by a Coherence of State Re
habilitation Ministers held immedia
tely afterwards.  Tekchand Committee 
was also consulted on the same pro
posals.  A scheipne is now beiî pre
pared in the light of ttie views expres
sed in different quarters and will be 
placed before Government for orders. 
No definite date can be given at present 
when ttie scheme will be implemented.

Rajasthan Caî  M oncT

136.  Shri  Kami Singhji: Will  the 
Minister of IrrigatioB aad Power  be
pleased to state what "steps are being 
taken in '̂onnection with the Rajas
than Canal Project of which ê pre
liminary  investigation  hâ ' alî dy 
been carried out?

The Depaty Miiiister of Irrigati<ni 
and Power (Shri Hathi): The preli
minary  investigations  in  connection 
with The Rajasftan Cansd are still in 
progress.  Field work has been com
pleted and the pr(5ject report is under 
pr̂aration. ^

M aize  Starch  (Production)

137.  Dr. Amin: WiU the Minister of 
Commerce and Indnsftry be pleased to 
state:

(a) the  production of maize starch 
in the country during the year 1952 
(up to June); and

(b) the consumption of starches  in 
the country during this period?

The Minister of Commerce and in
dustry (Shri T. T. Krishnamachari):
(a) About 6,060 tons.

(b)  About 9,800 tons of starch of all 
kinds. .

Decontrol of  Iron, Steel and  Ooal

,1S8. Dr.  Amin: Wm the  Minister 
of Commerce and Indostry be pleased 
to state:

(a) whether Government propose to 
decontrol Iron  and Steel  and  Coal; 
and

(b) if the an r̂ 4b part (a)  abow 
be in tĥ affirmative, when?

of Commerce and In*

(«) No, Sir.

(b) Does not arise.

dnstry (gliri T. T. Krishaamaehitfi):
U) No, -

Baroda  Broadcasting  Station

Will the  Minister 
be

139.  Dr. Amin: 
of Dnformation  a .
pleased to state the amount which is 
being spent annually by the Govern
ment of India for running the Broad
casting Station at Baroda?

Hie Mbatater  of  bformatioB  nad 
Broadcastiiig (Dr. Kedur): The
pl̂diture incurred by the  Govern
ment of India on Baroda Station of
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All IncUa Badio ijliirinfs the la9t three 
years has been:—

Year Jb̂enditure in lakhs 
of Rupees

1949-50

1950-51

1951-32

318

•̂29

313

Expenditure tor the year 1952-53 is 
estimated at Rs. 3.40 lakhs.

Pic Iron

140. Shri C. R. Ctaowdary: Will the 
Minister of Commerce and Industry
be pleased to state:
(a) the total annual production of 

pig iron in India since 1948;

(b) the total annual exports of pig 
iron since 1948 and the countries to 
which exports have taken place;

(c) the amount of pig iron consumed 
in India and the total annual demand 
by Indian industry since 1948;
(d) whether there has been  a de

cline in exports  of pig iron recently 
and if so, why; and

(e) the average annual price of pig 
iron in India and the export prices 
since 1948?

The Minister cf CommeRe and in
dustry (Shri T. T. Krishnamachari):
(a)  to (c) and (e). Four statements 
are laid on the Table of the House. 
[Sec Appendix n, annexure No.  54]

(d)  Yes, Sir. Until  recently  the 
Indian foundries  used to  consume 
only graded pig iron, the  off-grade 
pig iron being mainly  exported as 
being imsiiitafble  foî use.  With the 
continuing shortage of pig iron and 
with  improvepients  in  technique, 
fĥir conŝiptlpn of  off-grade 0ig 

has gone up and exports  have 
consequently declined.

Rttbber Tyres  (Import)

141. Sardar Hnkam Siagt: (a) Will 
the Minister of Coopiierce an̂ Indjns-
try be pleased to state whether any 
licences  for import  of rubber tyres 
from foreign countries were issued to 
dealers during the last twelve months?
(b)  If so, what was the value  of 

the imports and the t3i>es of  t3rres 
imported? •
The Blinister of Commerce (Slnl 
Karmarkar): (a) Yes. Sir.  *

(b)  Rs. 19,71,021 (for 12  monifcs 
ending July 1952).  This excludes the 
value of  tractor  and  o£T-the-road 
tyres.  Figures of actual imports of 
these items are not available.
The types of tyres imported were: 

pneumatic motor covers,  pneumatic
209 PSD.

motor-cycle  covers, pneumatic cycfe 
covers, solid rubber tyres for motor 
vehicles and tractor and ofl-the-road 
tyres.  Only those types and sizes of 
tyres which are not manufactured in 
India were impctrted.

Trade with Austria

142. Dr. Bam Will the
BCmister of Commerce and Indnstry be
pleased to state:

(a) Ihe total value of goods so far 
imiK)rtcd  from Austria during the 
current financial year; and

(b) the total value goods export
ed to that country xiuring the corres
ponding period?

Hie Minister of Commeree (Shri 
Karmarkar): (a)  Rs.  19,77,803  upto 
June 1952.

(b) Rs. 11,87.276.

Fruit  Trade with  Pakistan

143.  Pandtt  Blnnishwar 
Upadhyay: (a) Will the Minister  of 
Commerce and Indnstiy be pleased to 
state whether it is a fact that Pakistan 
has imposed heavy  restrictions  on 
the wholesale fruit trade of India with 
Pakistan?

(b)  What was the annual amount of 
export of fruit to Pakistan from India 
‘  from Delhi before this res

triction?
(c)  What  was the  annual amount 

and valuation of fruits, fresh and dry 
that we imported from Pakistan, and 
what is the position now in that res
pect?

The Minister nf Commerce (Shri 
Kaîtkar):  (a) of fruits
from India was covered by an Open 
General Licence which has  expired 
and was also duty free.  No imports 
ĉ  now be made unless the Pakistan 
Government grant licences.  In addi
tion. a duty of customs at the ioUow- 
Ing rates is payable.̂

Firuits, all sorts,  36% ad vaVorem 
fresh. 4ided, salted 
or preserved, not 
otherwise specified.

X)ried figs  .  • 32%  -  ~
Sultanas  .  . 30%  **  •*

Fî)ert in the shell  32%  ”  "
igape*

Currants •  • • Re* 1  per cwt

(b)  Exports of ftuits during 1951-52 
were about Rs. 3 crores  of which 
nearly )ialf was from Delhi area.
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(c)  Attention is invited to reply to 
part (d) of Starred Question No. 47 
answered on the 5th November, 1952.

M inistry of  Information and 

Broadcasting  (Staff)

144. Shri A. N. Yidyalukar: Will 
the Minister of liilonnation and Broad
casting be pleased to state:

(a) the  respective  numbers  of 
Gazetted  and  non-gazetted  officers, 
clerks, and Class TV employees in the 
Ministry of Information and Broad
casting on—

(i) 15th August, 1947;

(ii) 31st March, 1950:

(iu) 31st March. 1951: and
(iv) 31st March, 1952;

(b) the  numbers  (separately)  of 
the various categories of Government 
employees in the Ministry that were 
temporarily  appointed  at  the  first 
instance, and subsequently  (i) made 
permanent; (ii) retired; and (iii) dis
charged or retrenched during each  of 
the post-partition years; and
(c) whether any compensation  had 

been paid  to those who  had  been 
retrenched or compulsorily retired and 
if so. what?

The Minister of taformatioB  and 
Broadcasting  (Dr. Keakar): (a)  A
statement giving the necessary infor
mation is laid on the  Table of the 
House. [See Appendix II,  annexure 
No. 551.

(b)  and (c). Information is being 
collected.

Dhoties and  Sarees

145. Shri Bansal: Will the Minister 
of Commerce and industry be pleased
to state:

(a) the production in yards sepa
rately of dhoties and sarees  by  the 
miUs in India in the years 1948, 1949,
1950 and 1951 and the  first half of 
1952;

(b) the production  of dhoties  and 
sarees by power  looms  during  the 
above years; and

(c) the production  of dhoties  and 
sarees  by  hand-looms  during  the 
above years?

The Afinlstcr of Commerce and In- 
dnstry (Sbii T. T. Krislinamachari);
Ta) A statement is  placed  on  the 
Table of the House.

(b)  and (c). This information  Is 
not available as the Government does 
not exercise any control over the pro
duction and distribution of the cloth

manufactured
handlooms.

by powerlooms  and

STATEMENT 

(Figures in million yards)

Year Dhoties  Sarees

1948 Not available

1949 644  441

1950 299  337

1951 751  358

1952 (Jan. to June) 391  290

Copra  Â’D  Coconut  Oil

146.  Shri N. Si«eiuuitan Nak: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) the import duty on copra and 
coconut oil in the years 1950-51. 1951
52 and 1952-53: and

(b) the total amount of copra  and 
coconut oil imported into India and 
their total prices in the years 1950-51,
1951-52. and in the first half of 1952-53?

Tht Minister of Commerce  (Shri 
Karmarkar): (a) and (b). Two state
ments are laid on the Table of the 
House.  [See Appendix II,  annexure 
No. 561

Exports and Imports under 

Licensing  System

147. Shri Jhunjhunwala: Will  the 
Minister of Commerce and Industry
be pleased to state:

(a) what  is  the  total  value  of
commodities  (i) imported  and  (ii) 
exported, under licence system in the 
years 1949-50.  1950-51  and 1951-52;

(b) how much  of  the  above  (i) 
import and (ii) export,  was throxigh 
established dealers and  how  much 
through new comers (export and im
port figures to be given separately);

(c) why preference is given to estab
lished dealers; and

(d) what is the principle behind it?

The Minister of Commerce  (Shri 
Karauukw): (a) and <b). Imports
and Exports figures are furnished In 
the publications-issued  by Govern
ment from time to tixne  indicattng 
sea-borne trade etc.,
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The collection of the informatian 
called for wiU entail  an enormous 
amount of labour and  time which 
cannot be justified by the results ob
tained.

(c)  and (d). Licences are largely 
issued to established shippers or im
porters because  such  dealers are 
established in the line and may be 
depended upon to  handle  busineas 
under  competitive  conditions;  and 
maintain  confidence  in  overseas 
markets

Dhoties and  Sarees

148. Pandit D. N. Tiwaiy: Will the 
Minister of Commerce and Isdnstry be
pleased to state:

(a) the  total  production  of saris 
and dhoties (in pairs) by textile- mills 
and hand-looms in 1051-̂;

(b) the total  production of other 
varieties of cloth by textile mills and 
hand-looms durin̂ ̂the same period;

(c) the number of textile mills and 
hand-looms working in India in 1951
52;

(d) the total export and import of 
cloth in 195U52; and

(e) the total consimiption  in the 
country in 1951-52?

The Minister of Commerce and In
dustry (Shtl T. T. Krishnamachari):
(a)  to (e). A statement  is  laid on 
the  Table  of the  House.  [See Ap
pendix II. annexure No. 57]

'  Manufacture of Typewriters

149. Sliri M. L. Dwivedl:  (a) Will
the Minister of Commme and Industry
be pleased to state whether the U.SJV, 
firm established in India for under
taking  manufacture  work  of  type
writers in India has stnrted work?

(b) If so« in what part of India are 
the headquarters of the firm situated?

(c) What are the terms and condi
tions under which the firm has agreed 
to commence work in India?

(d) Will the firm also undertake to 
manufacture  typewriters  of Rostrâ  
basha script?

fe> Will the firm manufacture type
writers in other Indian languages anH 
if so, which are they?

(f) What is the annual production 
target of llie firm?

(g) How long will it take to reach full 
prôctlon capacity?

(h)  What is the financial and other 
agfijjrtpnro, if any, which Government 
have agrĉ to give to the firm?

Tlie Minister of Coaim̂  Jte- 
dnstry (Shri T. T. Kristanamacfaafi):
(a) Yes. Sir.

(b) Calcutta.

(c) The firm came up with a re
quest for approval of a scheme for 
manufacture of typewriters which the 
Government have given after careful 
examinatuni.  Their scheme envisages 
manufacture of 90 per cent, of a type
writer by 1956.

(d) and («). Oot̂emment have no 
information.

(f) 20,000  typewriters  to be  in
creased to 25.000, if necessary

(g) By 1956.

(h) Government have  not agreed 
to give any financial assistance to the 
firm.  They will, however, be  given 
all reasonable facilities in the matter 
of transport, import  of plant  and 
madiinery, raw materials  etc. sub
ject to the availability of foreign ex
change.

M inistrt of External  Affairs 

(Staff)

150. Shri A. N. Yidyalankar: WiU the 
Prime BItnister be pleased to state:
(a) the  respective  numbers  of 

Gazetted,  non-gazetted,  clerical  and 
class  IV  stafif  in  the  Ministry  of 
External Affairs as on—

(i)  15th August, 1947;

<ii) 31st March, 1950;

(iii) 31st March, 1951; and

(iv) 31st March, 1952; and

(b) whether any compensation had 
been paid to those who had been re
trenched or compulsorily retired and 
if so, what?

The Prime MiiMer (Shri Jawahar- 
lal Neivn): (a)  The required inform 
mation is given below:—

KumbtiT of

Gassetted Noa-Ors-- 
0£Bcers  Ued Offi- 

oera

dasa
IV
t̂aff

(i) 16tl) August, 1947  68 275 256
(ii) 3l8t March. 1050  103 560 301
(ui) 31st Haroli.1051  104 612 302
(iv) Sin Mardi,1962  110 607 302
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(b) The retrenched staff were tem
porary'itod were giveti usual ndtl<ie 
of terminatidn ' of their services, or 
swe igraxited ozie  month’s Day In 

ih Ĉcord̂ce  with the  rules. 
Hiey were hot entitled to any com
pensation.  There has  been no  case
of compulsory retirem̂t  in recent 
years.

ExpOBsrs TO AND Imports pbom 
PAuarikN

451. iBiriiatf Remi  Chakrayaitty: 
Will the  Minister of Gonuneree «Bd
Indnstry be pleased to state:

(a) the total aOKxunt of export to
Pakistan in 1948-49, 1949-̂, 19SP-51 
and 1951-52 of (i) coal; (ii) jiite goods; 
(ffi) textiles; and (iv) medicinal goods;
and MMi

(b) what  are  the  imports  from
I?akistan to India  during the same 
p̂ bd of Ci) raw jute; CH) raw cotton; 
dii) betemut; and (iv) fish?

The MiBister of Cominerce  (Shri 
Kjomaikar): (a) and (b). A state-
mrat giving the information required 
is plaĉ dn the Table of the House. 
[See Appendix II,  annexure No. 58]

VsopiigmoN OF CLhim

SlBgh: (a) Will 
habUitattra  be

152. Sardar 
the  Minister  of  EehabI 
pleased to state whether  yerifî
tioh of urban and rural house ptôrty
claims of displaced persons frOl!ki West 
Pakistan has been completed?'  ‘  ^

(b) Are there any claims that still 
remain to be yerifiê I

The Deputy Jttinlrter of SehâiU- ' 
tatiOB (Sliti J.  BhQiiple); <a) and
(b). Bafrihg a few thousand clalins, 
still pending decision for special iea-f 
sons, other such claims  haŷ 
Verified. .

M onitoring  Services at  Simla

158. Sardar Hokam «ngh: (a) WilL̂ 
thii Minist̂ of liifaa«
cast̂ be pleâ  to 6tate whetliefi 
the monitoring services at Simla cover 
all  broadcasts  of  foreign  countries, 
every day? ' •

(b) What was the average coverage,' 
per day durhig 1952? j

The Minister of IitformattoB
Br<̂ asti]ig (1̂. Kf̂kar):  (a) No,
Sir.  .

(b)  In îe Monitoring Office, ̂ mla,
on an average about  80 broaackŝs 
are' covert eacti day.  '  ' I

P̂ RPGRAMME Evaluation  Organisation

154. SM 3. S. Bfmtliy: wm the
Minister  of Plaimiiig be pleased to 
state:

(a) the personnel of the Directorate 
of the Programme Evaluation Organi
sation with their respective qualifica
tions and scales of pay; and

(b)the agency through which the 
appointments were made and the con
ditions of service?

The Minister of Planning and Irri- 
BMd  Pjw« JShri  Na )̂:

(a) Profeŝ D. O. Karve has oeen
appointed Director of the Programine 
Evaluation Organisation on a  salary 
of Rs. 2,250 .  A statement concern
ing his record of work  and experi
ence is placed on the Table of  the 
of Rs. 2,250.  A  statement concem-
No. 59]

(b)  The staff of the  Programme 
Evaluation Organization  will  be rê 
cruited, in accordance  with general 
procedure, through the Union Public
Service Commission.

Riband  Bund  Project

155. Shri Bop ffvrm-  Will  the 
Minister of Planning be'  pleased to 
state:

(a) whether the Central  Govern
ment are considering the question of
taking over the construction of Rihand 
Bund in Mirzapur  district of Uttar 
Pradesh under the scheme of the Five . 
Year Plan; and

(b)if the answer to part (a) above 
be in the negative, the causes for the 
same?

T|ie Min  ̂of P̂uwliig and Ini- 
gatioB laSriMfrer ' (SfcW  Naada):
(a) and (b). The Bihand Darn Pro-
^t being included in tĥ Five-

Ban on  Import  Indian  Films into
Pakistan

155-A. Shri  Gidwani: Will  the
Minister of Commer̂ â Indnstly
be pleased to state:  ^

(a)  whether the 
' erhlheht Tim

of Gov-
b  ̂d̂awri to a P.T.I.

message from  Kanichi  dated  29th 
lOctob̂.  and published in  the 
J Indian Press on the SJOgOi Woher. 1952 
]that Pakistan Government nAs decld̂
to stop the import of  Indian  Films 
into Western Pakistan with immediate
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effect and that the import of Indian 
Films into East Pakistan was to con
tinue for a short period, but ultimately 
Indian Films would be banned in the 
Eastern Wing of the country also;

(b) whether after imposing a ban 
on  import of betel-leaf  (pan) and 
bananas recently,  Pakistan  Govern
ment has stopp̂ import of any other 
article from India into Pakistan;

(c) whether  Government  have 
received a  telegram  from  Indian 
Motion Pictures Producers’ Associa
tion, demanding the enforcement of a 
total and immediate ban on the im
port of Pakistan Films into India and 
also recommending that the certifica

tion of Pakistan Films should be com
pletely stopped; anc

(d)  if so, \n̂at action Government 
propose to take in the matter?

The Minister (Shilof
r): (a) Yes, Sir.

(b) Does not arise.  I would invite
in this connection the Member’s at
tention to the answer given by me on 
the floor of the House to Part (a) of
Starred Question  No. 47 by  Shri 
Oidwani on the 5th November, 1952.

(c) Yes, Sir.

(d) Does not arise  because  the 
Government  of Pakistan  have not 
banned the import of Indian films-

269 P.S.D.
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PARLIAMENTARY DEBAWI5«J—

(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

781

HOUSE OF THE PEOPLE
Aukib%*u.y, xutii iĤJueinuer, lî32

The House met at a Qiiarter to
Eleven of the Clock,

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWRES

(See Part I)

12 Noox.

COMMITTEE ON PETITIONS

Mr. Speaker:  I have to announce
that under sub-rule (1) of Rule 133 of
the Rules of Procedure and Conduct of
Business in the House of the People,
the following members will form the
Committee on Petitions:

(1)Pandit Thakur Das Bhargava
(Chairman).

(2)Shrimati Renu Chakravartty.

(3)Shri Asim Krishna Dutt.

(4J Prof. C. P. Mathew.

(5)Shri P. N. Rajabhoj.

INDUSTRIAL FINANCE CORPORA
TION (AMENDMENT) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to withdraw the Bill further to amend
the Industrial Finance Corporation Act,
1948.

Mr. Speaker; The question is:

“That leave be granted to with
draw the Bill further to amend
the Industrial  Finance Corpora
tion Act, 1948.”

The motion was adopted.

782

INDUSTRIAL FINANCE CORPORA
TION (AMENDMENT) BILL. .

The Minister of Finaiice (Shri C. 
Deshmukh): I beR to move for leave
to introduce a Bill further to amend
the  Industrial  Finance  Corporation
Act, 1948.
Mr, Speaker: The question is:

“That leave be granted to intro
duce a Bill further to amend the
Industrial  Finance  Corporation
Act. 1948.”

The motion was adopted.
Shri C. D. Deshmukh: I introducê

the Bill.

An Hon. Member: The same Bill is
withdrawn and then introduced!
Mr. Speaker: The matter is clear 
from the agenda.  He is withdrawing
one  Bill  and  introducing  another.
Members are supposed to have the
intelligence to understand  the pro
cedure.

PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILL.

The Minister of Home Affairs and
States (Dr. Katju):  I beg to move
for leave to introduce a Bill further to
amend the Press and Registration at
Books Act, 1867.
Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the
Press and Registration of Books
Act. 1867.”

The motion was adopted.
Dr. Katju: I introduce the Bill.

CONSTITUTION  (SECOND AMEND
MENT) BILL.

Presentation of Report of Select
Ck)MMITTEE.

Shri M. A. Ayyangar (Tirupati)': I
beg to present the Report of the Select
Committee on the Bill further to amend
the Constitution of India.

* Introduced with the previous sanction of the President.

306 P.S.D.
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MOTION RE FOOD SITUATION 
Contd.

Mr. Speakw The House will now 
proceed with the further consideration 
of the foUowinif motion moved by Shri 
Raii  Ahmed  Kidwai on the  17th 
November, 1952, namely:

“That the  food situation  be
taken into consideration.”

Along with this, there is also the con
sideration of the amendments which 
are printed and circulated to Members.

Shri  Barman  (North  Bengal- 
Reserved—Sch.  Castes):  Sir,  at
the  very  outset I  must  state
that  I  am  in full  agreement
with the new policy that has  been 
announced by the hon. Food Minister 
yesterday.  These changes in the ad
ministration of controls, though they 
may seem to be simple, would go a 
long way to remove further recourse 
to  control.  One of  the changes
announced  yesterday is that there 
would be no restriction on the move
ment of grains, whatever these co.cals 
may be. wiihin a State.  I would like 
to show how this policy of restriction 
■on movement has been operating, and 
for this purpose i would take the help 
of the verj' statements that have been 
supplied by the Food Ministry. If we 
refer to the priccs that wore ruling 
since 1947 up to the first week of 
November. 1952. so far as West Bengal 
is concerned, it wiU at once be evident 
that in the same State of West Berigal 
while the orice of rice—I am referring 
to the year 1952—in the Sub-division 
of Contai varied from Rs. 16 to 23, in 
the district of Cooch-Behar of the same 
State in the same year the fluctuation 
was between Rs. 30 and Rs. 35. That 
is to say. while the people of one part 
were getting rice at Rs. 16, it cost the 
people of another part of the State as 
much as Rs. 35.  What I want to point 
out is that this was an absolutely un
satisfactory position and the people who 
had to purchase food at double the 
price prevailing in some other part 
were very much dissatisfied.  I hope 
that with the removal of internal move
ment restrictions, this wide disparity 
will go and prices of rice and other 
foodsrains within the same State will 
find some economic level.

I would like to mention in this con
nection that the northern areas of West 
Beniyal are completely cut oflf from the 
'Southern part and there is absolutely 
no chance of grains of the northern dis
tricts being smuiF̂led into the industrial 
areas of Calcutta which are not only 
far off. but als#̂ cut off by Pakistan.

[Mr. Deputy-Speaker in the Chair'i .

Let us consider the prices obtaining 
at Barp'tat  within the district of

Twenty-Four Parganas contiguous to 
Calcuiia  While the people of Calcutta 
were getting rice at Rs. 17 per mauxuL 
the price ruling in the adjacent part of 
Calcutta  ranged  between  Rs. 30 to 
41.  In this case also the people of 
Barasat had to pay almost double the 
price.  What does it indicate?  It 
indicates and the Food Minister him
self had admitted it some time bade 
that about 5.000 to 6.000 maunds of 
rice were being smuggled into the city 
of Calcutta from the neighbouring 
areas.  Two things are to be seen in 
this connection.  It is the city of 
Calcutta which if. the nerve centre of 
police  administration in the State. 
Calcutta is a statutorily rationed area. 
Even with a large police force and the 
vigilance which the State Government 
could exercise, it was not possible for 
the Government to enforce the control, 
because it was helpless in the face of 
the economic forces which were operat- 
intr.  Now. whnt is the use of keeping 
such inter-distrirt restrictions within 
the State?  It is not only undesirable 
but also ineffective and leads to large- 
srpic (vjrruption as in the case of 
Calcutta ris-a-ris Barasat Sub-division. 
So. it is a welcome move on the part of 
Government that this internal move
ment is being done away with from the 
1st of January, 1953.

In this connet'tion I would invite the 
attention of the hon. Food Minister that 
he has taken  the responsibility upon 
himself  to  feed Greater Calcutta. 
When that is so there will be very little 
necessity for control on a large scale 
in the other districts of West Bengal 
But I should mention one important 
point in this connection.  The rationed 
people of Calcutta were consuming 
about six lakh tons  of  cereals.  If 
these  restrictions  of  the  siatutoîr 
rationed area are going to be enforced 
strictly and effectively, six lakhs tons 
will not suffice for Calcutta: something 
more will have to be provided for that 
area.  Otherwise there will be some
dislocation of arrangement.

The second modification in the ad
ministration of controls is that any 
State requiring any millets or coarser 
grains will be permitted to purchase 
them in any other State which is sur
plus.  On the  floor of this House, 
sometime ago Chaudhuri Ranbir Sinî 
complained bitterly that though in his 
part of the country (Rohtak) there was 
enough gram and it could not be sold 
even at Rs. six or seven per maund, 
there was large Rcale necessity for it in 
other parts of India.  But because of 
this restriction, the people of Rohtak 
or the agriculturists of Rohtak were 
not getting proper price according to 
their standards; they had no incenthre 
to grow more.  Besides those peotila
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who would be satisfied with gram in 
other parts of India because of their 
•economic circumstances, were rather 
forced to use finer grains at higher 
prices and thus their economic stability 
was diisturbed to that extent.  So, 

' this modification  of adininistrative 
policy is also welcome.
In this connection, Sir, I would also 

like lo refer to a statement made on 
. the floor of the House by Pandit 
Thakur Das Bhargava that the ration
ing policy was causing some dissatis- 
. faction to some people. He stated that 
in the Punjab, people were not willing
lo take rice; they liked wheat rations 
but because of the control and the 
rationing system, they had to take rice, 
while in other parts of the country 
which are rice-eating, as for example, 
West Bengal, people could not be per
suaded to take to wheat.  So this sort
• of maladjustment of  diet of people 
happens under the controls.  But it 
<?annot be helped so long as it is neces
sary.

So.  both  the.se  administrative 
changes in the conlrol administration 
are quite welcome.  I would in this 
connection wish to state that if grad
ually we could decontrol the coarser 
grains, the prices of finer grains will 
automatically fall.  We had such an 
experience  in 1942 in  the Punjab. 
When the Jaoanese entered the war 
and tiiere was scaiL-itv of food-grains 
and  prices  of  food-grains  began 
to  rise,  the  Punjab  Governmerxt 
iound  that  grains  were  not 
coming to the Lahore  market,  in 
spite of  the  fact  that there  was 
enough  food stocks.  So they de
controlled wheat.  At once within a 
month the price of wheat ŵent up 
three times, but after reaching that 
level it began to come down and found 
' its economic level at double the original 
price.  I think the control price was 
Rs. seven and it stabilised at Rs. 14 
ultimately and there was plenty of 
wheat in the Lahore market.  The in
ference is this that when the price of 
a commodity is decontrolled it suddenly 
shoots up.  But if there are other 
substitutes available at a lower price, 
people  according  to  their economic 
standards take to them—people who 
cannot afford to purchase finer grains 
at higher prices take to coarser grains 
—and the pressure on  finer  grains 
reduces itself. And thus there is some 
adiustment  amongst the prices  of 
different kinds of  grains.  What  I 
want to say is. that we should begin 
with decontrolling the coarser grains 
and then gradually we should take to 
the control of the finer grains.
I thinlc that the Government is 

removing a great hardship by the 
policy of decontrol and I hope that the 
whole country will welcome it.

The Pcime Miidster ml Madstor 
of External Affairs (Shri Jawahailil
Nehru):  Sir,  I have  hesitated  t»
intervene in this debate because 1 
wanted hon. Members to have as much 
time as possible to discuss this most 
important matter. My colleague  the 
Food Minister will reply to the debate 
fully later on. Yesterday my colleaguef 
the Finance Minister gave a very ludd 
analysis of  the situation and made 
clear what the basic policy of Govern
ment was.  He spoke not only on be
half of Government but also of the 
Planning Commission—not that the 
two are separate from each other or 
are in opposition to each other—never- 
theless he spoke with authority on the 
part of both, of Government and the 
Planning Commission of which he has 
to bear a considerable burden.  Yet I 
decided to speak, to say a few words, 
because there has been in the recent 
past some confusion in the public mind 
on this  issue, and many things have 
been said which appear to me to have 
no justification whatever, that is in so 
far as the Government is concerned. 
And that was one reason why I wel
comed this debate in this House. When 
I was asked earlier in this session if 
we would have a debate, probably the 
hon. Member ŵho put me that question 
was under the impression that some 
big changes were under contemplation. 
In fact he asked me if big changes 
would be introduced and the debate 
will %take place afterwards—a kind of 
vost-mortem—or before.  As a matter 
of fact, as the House will realize, no 
diange in policy was intended or is 
suggested. Certain changes are certain
ly suggested, but they have nothing 
to do with the basic policy that Govern
ment * has attempted to follow and 
intends to pursue in future.  But this 
confusion was caused and some of our 
friends in the newspapers gave big 
headlines and imagined many things 
which did not exist.

Now, this question of food has been 
one of our most difficult questions 
dunng the last few years, and  I
suppose the Food Ministry, whoever 
has been the incumbent of it, has had 
to face very difficult problems, as the 
House knows.  We have all, of course, 
shared, that is the Government and the 
Cabinet have shared to some extent in
the burdens that the Food Ministry
carried, but ultimately it had to  be
carried by the Food Minister of the 
day.  We have. I suppose, in the 
course of the past few years made 
mistakes.  We try to profit by them.
It has been an exceedingly diflHcult 
situation.  On the whole we are some
what better off: we are in a somewhat 
more favourable situation.  Of couM 
the favourable situation is not so muA 
due merely to Government policy; ft
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is due to other factors alsa  But 
naturailjr to some extent 1 think we are 
Jurtified in sayinit that it is to that 
«xtent a result of Government policy 
•Iso. And I should like in this connec
tion to pay my tribute to my colleague, 
fbe Food Minister who has approached 
this very difilcult and com|>licated sub
ject with an energy and a vitality and 
mn awareness which. I think, have pro
duced certain results all over the 
country.

Now. I do not propose to go into any 
detailed analysis  of figures.  The 
Anise has had perhaps a fair dose of 
them already.  But what is necessary
ii for us not to get lost, not to forget 
the wood for the trees.  In such a 
debate each hon. Member is naturally 
ooDcemed more with  the  particular 
situation that exists in his State or his 
liarticular area.  And it is right that 
be should lay stress upon it.  Never
theless. the most important thing  is 
that we should keep this whole picture 
0C India, this whole question of food 
as a whole, and to remember what our 
basic policy is.

The House can discuss,  of course, 
the basic policy.  So far as we are 
concerned, no Question has arisen to 
discuss it or to change it. And so 
lar as we can see, no question is likely 
to arise when we should change that 
basic policy.  I would add that how
ever much you may vary, however 
much you may bring relaxations or 
adjustments here and there, that basic 
approach will continue even though the 
food position may be much better. I 
might even go so far as to look into the 
future somewhat and say that instead 
of our being deficit in food as we are 
as present—at least to some extent we 
are. or at any rate (although statistics 
î arefitly differ even about that) let 
os presume that we are deficit in food. 
Init I would go a step further and say 
that—if we are clearly and demonstr
ably surplus in food, even  then the 
basdc approach would continue.  You 
may change the method of approach, 
jrou may change many things, but the 
basic approach will have to continue, I 
think.

Why  do  I say so?  Well, my 
coUeâ e the Finance Minister referred 
of course to the inter-connection with 
nlanning.  That is there.   ̂
in a more homely way: it is a 1“*}̂ of 
house-keeping for the nation.  Now. 
we are not KOing to give up 
keeping for the nation and  it to

Si

But in regard to food supply and: in 
regard to other necessaries of lile« if 
we are to plan we have to look after 
this house-keeping for the entire com
munity.  We have not merely to see, 
first of all. that there is a fair distri
bution, that some people do not suffer 
at the cost of others and so on and so 
forth, but we have to see also—there 
is an aspect of it—that we get the 
best out of it lor our development and 
planning programmes.  That is to say* 
suppose we become a surplus nation 
in food.  Well, we would not like all 
our surplus to be, in a sense, not used 
to the best advantage.  We would of 
course like better feeding, etc., but, it 
I may say so with all respect, even 
that with some limitations.  Because* 
the pressure on us for development is 
so great and we want to develop the 
country, we would like to use some of 
the surplus we get for export, if neces
sary—there is no question of export 
now;  I am merely putting the argu
ment before the House—so as to get 
more capacity for importing essential 
goods like machinery, or whatever it 
may be.  Perhaps the House may 
remember that many years ago. about 
twenty years ago or slightly less, ia 
Germany there was  a phrase which 
become rather notorious: guns versus 
butter.  That is. the Nazi Germany 
of the day said they preferred guns 
to butter; they would rather do away 
with butter, export it, get money for 
it so that they could get guns.  Well, 
we are not interested in guns that way, 
and we are not going to give up butter 
for guns, too.

We might have to give up butter foî 
something more useful for our econo
mic development.  In regard to deve
lopment  I  think the country should 
realise that we should be prepared lo 
tighten our belt here and there even 
though we may possess the thing 
necessary in order to get something 
more necessary, something quite viUl 
for future growth. Of course there W 
limitations to that. We want the entî 
community  to have  adequate foô
healthy food, and we must provide for
that, but I  see no  reason why we
should waste food and allow circun̂ 
tances to flourish which ‘"volve wart- 
age of food and all that, or somethin* 
which may  not be  absolute waste.
Therefore all  this  rfQuires carefal 
house-keeping.  Now it is a difficult 
matter. I suppose at least 
us. even to be in charge of our own 
house-keeping, and to think about 
house-keeping of the entire nation 
comes a very intricate 
cult matter: but the principle jema  ̂
that we must house-keep for the
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oation and the basic issue before the
House therefore is whether we can
entrust  these  vital  and  important
matters to what is called free enter
prise  and an absolutely free market.
The whole conception of free enterprise
and an absolutely free market is today
out of date.  It goes out of control.
Things happen and in a country Uke
India where our resources are limited,
where we have to spread them out, we
cannot allow this business  of  free
enterprise  and  an absolutely  free
market.  That again does not mean
that there is no free market left for
an3rthing.  Inevitably we have to
control strategic points so that we may
control the basic economic situation in
the country.  That applies to food 
Now I am not prepared to say that
there should be no free market in food
Certainly there might be.  I am not
prepared  to  say that this particular
control elsewhere should not be relax
ed.  It may be.  It depends on cir
cumstances.  Let us discuss them. I 
am prepared to say we must keep Ihe
tightest grip of the situation in regard
to food and as regards other matters
ive must always be in a position  to
control the situation.  How can we do
that?  It is a matter of circumstances
and factual data.  I  may give the
House a military parallel.  An Army
controls an area  or  a  State.  He
would  be  a  foolish  General who
spreads his army in every village and 
every part of it to control every in- 
dejjendent individual there.  He can
not really control the situation as
effectively as if he controls the strate
gic points.  He has a firm grip on
them.  He can swoop down on any
place  when  any untoward incidents
take place.  He is in complete control
of the situation and yet it is really
that he controls the strategic points. 
What the strategic points are is a
question to be considered.  But the
point is that the strategic points have
to be controlled and we cannot allow
forces, very important forces to be set
in motion which will upset our basic
policy, upset our basic policy of pro
per  food  distribution,  etc.  So,  I
wish the House to appreciate fully that
now and later even though there
might be—and, as I hope, there will
be—a continuing improvement in the
food situation, I cannot base any policy
on a hope.  I must base a policy on
the possibility or even the probability
of untoward contingencies and we
cannot obviously build up a firm 
hoping for a good harvest for all the
time.  Take  Pakistan.  Pakistan
flourished like the green bay tree in
regard to food for three years or more.
Then prices shot up because of the
Korean war and they made lots of
money  and very unfavourable com
parisons were made bttwwn India and

Pakistan in regard to the food situft*
tion.  It is not for me to criticiBe
their policy.  I do not know the
details but it is obvious that one bad
season has upset them completely this
year.  They have had a bad time in
regard to food; and here is a country
which is surplus in food suddenly be
coming deficit and having to go to the
extreme course of bringing food from
the far corners of the earth. Therefore
we cannot base any policy on hopes.
Let us by all means work up to realise
that.  We have to base a policy ex
pecting that untoward occurrences will
lake place.  I go a step further. Even
if we are fairly satisfied that our
hopes will be realised, that circumstan
ces are better and will be better, even
then we cannot let go of the strategic
points from every point of view.  I
would like to make it clear therefore
that strategic controls over the food
situation must remain.

The only other question that is to be
considered is the application of those
strategic controls or the relaxation
from time to  time of non-stratecic
controls. It really is a detail althoueh
It is a very important detaU and one
has to see whether that does not affect
the strategic control somewhere. Now
again,  it does not necessarily folloir
that  any absolutely uniform policy
is essential or necessary for the wfacle
country.  Conditions vary in different
States and one has to adapt oneself
to those circumstances keepiM in view
that basic thing.  The basic approach
is the same but the implementation of
that basic approach in any part of the
country, in any State, may vary, may 
differ due to so many conditions. Hiat
has to be remembered because I find
that there is a slight confusion in the
b̂ic approach, of its particular im
plementation in a particular area or
State.  That  implementation  will
depend on so many factors which are
peculiar to a State, more especially on 
the food situation,  but  some other
factors too have  to  be  considered.
Then again while you have these
strategic controls, if you spread them
out too much, as in the case of military
control, it means less control.  I am
talking in terms of military analogy.
A spread-out army is a weak army. It
is not controlling the situation. There
fore look at that from this point of
view.  I heard the other day that in 
one State the Government was pro-,
ceeding against a large number of, I
think it was 15,000 young men, boys,
for the pettiest offences of carrying a
handful of rice or wheat from here to
there.  It was an offeace. Now when
a State spends all its energies in catch
ing little boys,  there is something
wrong in the method of approach.
There  is  nothing  wrong  in  the
controls.  That is a different  thing:
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but  there  is  something  wrontf
in the  energy  being  spent  while
]>fobably the major offenders get away.
It is lar better to impose some kind of
procedure which, if I may repeat hcure 
again, gives you control over the
strategic points, and not to catch hold
of every boy and Eirl for t̂ hnicai
breaches. Now, if the proposal that nas
been placed before the House, with
thift small provision added, that head
loads  will  be free  of  movement—
head-loads are obviously not going io
change the general food position  m
the country.......

8hri T. K. Chaudhuri (Berhampore) : 
Wĥ t̂her head-loads of all grains will
be free of restrictions, or only millets?

ghri Jawahartod Nehru: This applies
to millets only. However much people
mav carry in head-loads, that cannot
much affect the major situation  It
is a nuisance if you think of it. After
all, we talk of this State and that State.
There is a tendency for each State to
consider itself as  somethmg apart
from the rest. But, the poor men who
live in the borders of the States have
pofsfiibly no such distinctive  feelmg.
They may have their relatives on the
other side; they may have their l̂ d
on the other side; the neare;̂t market
may be on the other side of tbê -̂
der and it will be natural for them to
Ko there.  So. the less we unset the
normal functions on the border, tne
b̂ter.  It is a needless burden and
n most harassing situation is created
without  any  effect  on  the  basic
oftnotny that you are trying ̂
You may utilise  tuat  analogy 
wtaerê In that sense, if you relax ̂ e
coBtTols here and there, it is worth
while provided it does not affect your
basic control of the situation, 
ian examine this from time to time
 ̂  see how far. in view of the situa- 

you can adjust yourself or relax
here or there, always re
tilt the basic policy to ^

pursued remains the same and has to
remain the same.

We Jire not dealing at the

l̂ ally  Movement o*

[Shri Jawaharlal Nebnr]

has not affected the situation so much
as the movement of rice and wheat
does.  Although forming 40 per cent,
of our food consumption,—I  speak
subject to correction—actually, with
in the rationing system, only about
eight per cent, came in.

The Minister of Food and Agrlcol- 
ture (Shri Kidwai):  Onb̂ seven per
cent, was procured.

Slui Jawaharlal Nehro: I am mere
ly saying that any step that we may
take, we should  examine  from the
point of view of the effect of that
step on the general situation, and on
the rice or wheat situation.  As far
as one can see, the millet situation
does affect, but does not affect very
much. If you go  a step further and
if, as is proposed, you maintain State
barriers for millets, and there is only
internal freedom of movetment. and
you only allow one State Government
to purchase from the other State Gk)v- 
ernment, you are really maintaining
quite a great deal of ccmtrol even on
the millet situation, although the mil
let situation by itself does not affect
very largely the entire situation. It
does affect somewhat, but it does not
affect as  much  as wheat  or rice,
though it forms 40 per cent of our
food consumption.  Even that you are
controlling. So that, step that we are
taking, from the point of view of ttie
larger policy, appears to be a fairly
safe step.  At the same time, it re
moves a good deal of petty troubles
and petty harassment. It  allows us
to see how things develop and if they
do not develop rightly, it is always
open to us to go back and do some
thing else. I suggest to the House that 
that is the proper approach to the
question. I believe there is one amend
ment that has been put in. to the effect:
accepting and approving of the genex̂
policy of controls, but accepting also
adjustments or modifications keepinir
in view that basic policy. The amend
ment runs thus:

'*and  having  considered  the
same, this House approves of the
policy of Government regardinjr
general control of food grains and
welcomes the desire of the Govern
ment to adiust the game to suit
local or temoorary conditions with
out  prejudice  to the basic ob
jectives.”
I think that  amendment  represents
correctly the position of the Govern
ment.
Shri S. S. More (Sholaour): Is thi»

latter part of the amendment neces
sary, because, control, by implicatioiL
v/ill mean all that
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Shri drawaharlal Nehru: It is a
question of wording.  1 did not draft
this  amendment.  I should like  it
bm it is.  It is good enough.  It may
have been slighiiy dilterentiy worded.
That is imniatenal.  The main thing
is, I should like the House to lay
stress that the basic fact of controll
ing the food grains remains.  At the
same time, recognising that our ap
proach is not merely  a  d̂.c.i'inaire
approach, vviu.,ii has no rcia.ion to
changing  facts and changing situa
tions, an  approach  which  merely
harasses poopij  without  producing
results, we adjust it  from time to
time, always keeping that basic thing
in view.
Pandit L. K. Maitra: (Nabadwip):

May I ask for some clarification, Sir?
The hon. Prime ivliiuster nas explain
ed the elTect of the continuance  of
this new schei-ne. i want to know
whether the policy that is going to
be pursued from now onwards, will
have some salutary  effect  on the
general consumers. You know, at the
rr»‘'*mrnf. in the whole of India, the
total rationed  population  is  about 
twelve per cent.  The rest i.e. 8B per
cent, are not under rationing.  In the
case of State Governments their Food
Ministers feel that if they ran meet
the statutory requirements, their work
is over.  For instance, in the city of
Calcutta rice is sold at Rs. 17/8/- a 
maund.  Ten miles outside Calcutta,
or in the district from which I come,
for the last s‘x months, price of rice
have been ranging between Rs. 30 and
38. The purchasing power  in the
city of Calcutta is much higher than
in the rural areas. The general thing
is, the Government always thinks in
terms of the statutory requirements,
as necessitated by statutory rationing.
As was pointed out to the hon. Mr.
Kidwai,  take  for instance,  Bihar,
Jamshedpur is rationed.  The coal
Held area is also rationed. Elsewhere,
where there  is free  movement  of
grains, they somehow  get them at
cheaper rates.  In West Bengal, for
instance. Calcutta and other indus
trial areas, such as Darjeeling, Asan- 
sol, Kalimpong, etc. are areas under
statutory rationing.  In the rest of
the places, 88 per cent, of the popula
tion, has to pay more throughout the
year much more—sometimes twice the
price in the rationed area—excuse me,
for the strong language, but I am not
speak'ng perfervfd langtiage. You can
have it verified any  time you like.
Ev<»n today, prices range about Rs. 30.
Shri  Velayudhan  (Quilon cum

Mavelikkara—Reserved—Sch. Castes) : 
There is no ratfoning?

Pandit L.  K. Maitra:  Sometimes
there is a sort of modified rationing.

Sometimes people of these areas get
some foodstuffs at  controlled rates.
Normally, that is not the case. There
are classifications of consumers and a
certain limited percentage only gets
the benefit under modified rationing.
Under the present scheme, as pro
pounded by the hon. Prime Minister,
elucidating the position  after  other
i/i i' 'ters and Mr. Kidwai have spoken̂
I am not clear in my mind whether
the common man who  is not fortu
natê enough to live in Calcutta with a
higher purchasin̂  ̂power, or in Bom
bay. whether  commv̂n man living
within 20 or lo miles away Irom Cal- 
cuita or their cordoned oif rationed
areas, is gcir.s to benefit by it. High
\ 'v.ltc raised that if these in
t :  i;rrriers were lifted, and suffl-
c>n: tiificr  stocks  rushed,  priceŝ
would ;̂o down. (Interruption).

Shri Bansal  (Jhajjar-Rewari):  Is
it a speech or a point or order?

Pandii L. K. Maitra: It is only seek
ing clarification.  Why are you wor
ried?  The Chair is there. I was just
asking. Sir, whether it would be pos
sible for him to throw light on it. M 
it is a speech, I cannot help it.

Shri Jawaharlal  Nehru:  I  think
that the point mentioned by my hon.
friend. Pandit L. K. Maitra, is very
important, and  must be  home in
mind.  We cannot just function by
thinking in terms of ten or fifteen p€®̂ 
cent, of the population, forgetting the
others. Well, among the others, there
are a large number of those who are
food producers.  The  real difficulty
comes in in the case of  the others
who are neither food producers, nor
city dwellers or dwellers in rationed
areas.  They get into these difficul
ties. Any policy that we frame must
keep that in mind, i.e., to keep the
price down  for these  people  tool
Obviously, the point suggested by the
hon. Member has to be borne in mind.
How it is to be worked out, of course,,
is a different matter. In fact, suppose
there is ihternal free movement of
millets in the States, that itself, so
far as millets are  concerned,  will
probably equalise things.  The other
points also must be taken into ac
count, but my main point was that
essentially control must  remain be
cause, after all, what are we working
for? We are working for a steady
and. as quick as possible, reduction
of imports of foodstuffs from outside
by growing more in our own country,
and by better distribution of it.

Hon. Member Dr. Lanka Sundâam
yesterday reminded  m*» of a state
ment I made—̂not a statement, but
repeated statements—three years agô
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J think, it was, to the effect that we
must put an end to lood imports by
1952—March or  April, 1952.  I said
that, I think, in 1950 or 1949—1 forget
when—and when I made that state
ment, I did so with all honesty of pur
pose, and with every intention  that
we should try our best, but I regret
that my words were falsified, and I
felt thoroughly ashamed of myself for
having made that kind of, almost, a 
pledge to the country and therefore,
I am very much  averse to  making
any definite statement or pledge now
{laughter),

Shri Gadgil (Poona Central):  An
occasion for experiment?

Shri Jawaharlal Nehm : But I do
not see why I should not say that we
intend making every effort to reduce
these food imports, and, if possible,
within the period of the plan, put an
end to them, except in a very grave
emergency.  That is  our intention,
and statistics, as they appear  now,
give us some hope that is a feasible
proposition. That is all I can say.

Pandit L. K. Maitra: Have you got
any idea of progressive decontrol?

Shri Jawaharlal Nehru: When you
say “progressive decontrol”, I would
say “progressive  adjustments”,  but
always the full strategy, particularly
strategic positions, must  remain in
control: otherwise, you can only pro
gress round about the outskirts.

Shri T. K. Chaodhiiri: May I seek
another clarification. Sir?  The Food
Minister, in his speech, criticised the
procurement system both in north and
south India. Do the Government have
in contemplation an over-all revision
of the procurement system, because in
the rural parts, control means procure
ment.  In the deficit States, control
means  procurement.  I  recognise
there is necessity for retaining some
sort of procurement, so long as con
trols are there, so long as the Gov
ernment is under statutory  obliga
tion to feed a certain part of the popu
lation. But my specific point is whe
ther there is going to be an over-all
revision of the procurement system?

Shri Jawaharlal Nehm: I think it
was made clear—̂the Finance Minister
also made it clear—̂that any attempt
to have uniformity all  over is very
difficult, and I think it is undesirable
tn have the same method ever3rwhere.
The conditions are different, and after
all, we have  to work  through the
State Governments, and It is largely
for the State Governments to consider
and decide.  There Is no doubt that
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procurement must continue.  I would
go a step further. It is perhaps not
quite self-contradictory to  say that
even if we have no control,  we re
quire procurement.  We  must keep
enough stocks in our hands. We must
supply  stocks  to the  deficit areas.
There are obviously deficit areas in
the country. Conditions have improv
ed generally, but, for  instance, the
State of Madras has been peculiarly
unfortunate year after year, and the
situation there is ba4 at the present
moment—̂bad in the sense there has
been no rain again, and they have to
go through the next few months, and
we have to face that. Some of the
Karnatak districts, and some  other
areas of India, are deficit areas. They
have not been having rain or some
thing has happened. We have to suiH 
ply them. Where are you going to sup
ply from?  Obviously, either  from
purchases abroad,  or  procurement
locally.  We want  to  restrict food
imports from abroad.  Anyhow, we
cannot buy everything from abroad.
Procurement  has  to  continue  and
stocks have  to  be  got,  whatever
methods of local control there might
be.  It is a matter of adjustment and
suitability.

Shri S. S. More rose—

Mr. Deputy-Speaker: The hon. Food
Minister will reply at  the end, and
will answer all the questions put to
him.

Shri Bansal:  I am sure this House
will be thankful to the hon. Leader
of the House for taking out this debate
from the confusion into which it was
inevitably led yesterday.  It is not a 
discussion between control and decon
trol. It is a discussion as to what types
of controls  are  necessary  for our
developmental economy.  I take my
stand in this House four-square on a
developmental  economy,  and I was
happy to hear from the Finance Minis
ter yesterday that he was in favour
of embarking on a developmental pro
gramme where controls would become
necessary.  I hope. Sir. he wiU keep
to his word and increase investments
to the extent that controls  will be
come necessary.

But, what type of control?  When
we discu3s controls, we cannot discuss
them in a vacuum. After all, what Is
the type of control that we have got
used to? These controls were not de
vised for a developmental  economy.
They were deviced to meet a situation
created by war time contingencies. And
in my opinion we will have to examine
the balance sheet of these controls fai 
a dispassionate manner very carefully
as to whether these controls are go-
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Jng to help us in our developmental
economy,

I have  here  before  me  certain
iflgures. I will not call them statistics,
.bf cause 1 am not a statistician. Ever
since 1946, we have been importing
-loodstutts in an ever-increasing quan
tity. This has been one aspect of the
ĉontrols. Now, up to date, my figures
tell me that nearly Rs. 900 crores—
more than Rs. 900 crores—have been
spent on importing foodgrains from
-xibroad.  What does it imply?  This
is 75 per cent, of our total outlay on
our entire developmental schemes—
75 per cent, of our financial resources.
If in future also we go on importing
foodstuffs in such huge  quantities,
what will become of our plans I shud-
Kier to think

The second aspect of these controls
’has been that we have been maintain
ing them at the cost of ever-increasing
subsidy.  I have here also before me
figures of  subsidy.  In  1946-47 we
spent more than Rs. 22 crores on sub
sidy. In the next year, we spent near
ly Rs. 17 crores. Then,

1948-49

1949-50

1950-51

1951-52

Rs. 26 93 crores.

21 15 crores.

15-32 crores.

57 63 crores.

.̂ d for 1952-53, the estimated figure
is Rs. 15 crores, biu I do not know
what it will come to because, besides
this figure, there is going to be some
huge figure on trading loss and some
other account. This again means that
n̂ subsidy alone we have spent from
1946 till now, a sum of Rs. 175 crores.
■̂The hon. Finance Minister yesterday
xeferred to a certain datum-line.  I
am one with him in the datum-line; I
:am also one with  him  on the red
signals to which he referred. I think
“Without these we cannot plan. But at
what cost have we  maintained this
datum-line?  We have spent Rs. 175 
crores during the last six or seven
years to maintain this datum-line. And
in respect of how many persons?  I
’Shall give the figures for the year 1951 
published by the Government.  Our
rationed population, statutorily ration
ed is 4-6 crores. If we divide this figure
*of Rs. 175 crores of food subsidy on
the quantity of foodgrains which have
been  procured  and  imported—and
that is the one  which  Government
"handles—it will be found that it comes
to about ten  per cent,  and I doubt
very much whether under non-statutory
rationing, the entire benefit of subsidy
was being given to the consumer. We

0̂ take into consideration
*̂11 these things, when we decide as to

what sort of controls we will require.
The organisation with which I am as
sociated may cause a doubt in tfae 
minds of the hon.  Finance  Minis
ter  and  certain  other  friendŝ
that  what  I  am  saying  is
not  without  some  mental  reser
vations.  As I have already stated, I
stand for well-ihought out controls at
strategic points. In a note which I gave
to the Planning Sub-committee of the
Congress party, this is what I have
said, and I stand by it.  I have said
that Government  will also have to
take action in the following directions 
i.e. instituting well-thought  out con
trols at strategic points or  essential
consumer goods.  And food is an es
sential consumer good.  Then,  the
cost of controls  has been  rather a 
huge one on administration also.

The Minister of Finance (Shri C. D.
Îshmukh):  On a point of clarifica
tion.  I am not quite clear whether
the hon. Member’s contention is that
it is on account of controls that we
had to import foodgrains.
Shri Bansal: It is not so.

Shri Gadgil:  Not because of that;
it was because there was shortage.

Shri Bansal: It is not so. I am not
applying that argument in the case of
controls..

Shri C. D. Deshmakh: Or is it be
cause of badly administered controls
that we ha'll to import?

Shri Bansal: I could not follow the
Finance Minister.  But what I say is
that we have had to maintain these
controls at these huge costs, and of
course some of these things will have
to be there as long as we remain in
short supply—I do not deny that, and
I understand it perfectly well—but the
time has come when we must sit down
and consider dispassionately whether
we cannot do something by which we
may be able to save on some of these
huge costs.  The hon..  Minister of
Plannmg yesterday was saying that we
want to reduce our imports  in the
future. So far so good. But the House
IS not going to be so credulous as to
believe that we will do without any
imports of foodgains,  because  that
kind of assurance has  been  made
in the past and  it  has not  kept.

Again Sir, I think  these  controls
have  not  helped  us  in  Increas
ing  production.  Yesterday  the
hon. Finance Minister stated that thern
is no conclusive proof to show whethê 
production has increased or decreased/
as a result of these controls. But I sub
mit that there are certain things which
we cannot prove.  We cannot prove
whether controls have led to the in-
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crease in production or not but the 
net result is before our eyes, and we 
can see that ever since controls were 
Introduced in this countrŷ production 
has not increased.  Take the case of 
certain industries; as soon as you re
laxed controls, you find that the pro
duction had increased.  Whether this 
argument will be applicable to agri
cultural commodities or not. I am not 
sure, but I do  believe  that controls 
have hindered and actually atfe'̂ted 
production in an adverse  dirc'-tioa. 
and I certainly  think  they  have 
affected  the  marketable  surpluses. 
After all we are deal:ii»̂  here with 
marketable surpluses. In ns naich as 
lesser quantiiies of grains were coming 
In the open maiket. the net re5ult was 
the same as that of a decrease in pro
duction.

Bir. Deputy-Speaker:  I thought the
hoo. Member is now concluding

Shri Bansal:  I have  taken  only
about six minutes, and I have to take 
some more time.

Ifr. Dennty-Speaker: The hon. Mem
ber has taken ten minutes alieady, and 
will be given five mare ini’iutes. He 
can resume his speech in tho afternoon.

The House will now stand adjourn
ed till 2-30 PĴ

The  House  then  adjourned  for 
Utnch till Half Past Two of the Clock,

The House re-assembled after Lunch 
at Half Past Two of the Clock,

[Mr. Deputy-Speaker in the Chair]

Shri Bansal: Sir, when I was on my 
legs I was making out the point that 
these controls have not helped in 
creasing production.  The other point 
that I want to make is that although 
these controls have helped in keeping 
the datum-line at a particular level in 
the sectors where there was strict food 
rationing and also perhaps  in those 
sectors  where there  was non-statu- 
iacy rationing, they  have had no 
effect on prices in the large sector in 
our economy where there was no con
trol at all.  In fact from the figures 
that have been supplied  to  us  it 
seems  that  the prices which  were 
not  controlled,  i.e..  free  market 
priceŝ were gradually rising.

So,  Sir, this is the balance sheet of 
our controls as they have exfsted so 
fat.  Naturally faced with this situa
tion early this year when this House

met. a change in the food DoUcy was- 
initiated and the first...

Shri Velajrndhaa:  There  was  no
change:

Shri Bansal:  Please  listen.  The
first aspect of that change was that 
the Finance Minister removed the food 
subsidy. I remember, Sir, at that time 
a wave  of relief passed throughout 
the country, and people began to think 
that snmerhin<: was going to happen 
now with r?gard to these out-moded 
and fossilised food controls. And then 
camê tho announcement that some sori 
of relaxation of controls was initiated 
in Mar̂ras, What was that relaxation. 
Sir?  That relaxation was  that cer
tain  cnronicp.lly  deficit  areas  were 
sealed off and a frror  movement of 
food̂n’ains \v?..s rr.adc in those areas 
whiv’h v.̂ere comfortable in regard to* 
supply of certain essential foodgrains. 
Now. I remember that ev̂cn that de- 
r-ision wa<; very enthusiastically greet
ed in the whole country and the coun
try began to look forward to an era 
of gradual decontrol.

Sir, as I have said in the very besin- 
nirî. I am not for decontrol. I am all 
for controls at strategic points, but 
there  will  have  to  be  some 
sort r;f a revision  of oor  idea  of 
th:’se controls which, as I said to begin 
wi'h, were initiated in our country on 
account of wartime ex’gencics. I have 
referred  certain aspects of our food 
control.  What has been the other re- 
.sult of this food control? Sir, a men
tion of irksomeness of these controls 
was made in this House yesterday by 
my friend. Mr. T. N. Singh. The hon. 
the Lreader of the House also made 
certain  references to that kind  of 
irksomeness.  I come  from  Punjab 
which is a surplus area, but I remem
ber during the election tour when I 
moved about in my constituency, if a 
peasent had two plots of land but they 
happened to be in tv/o different tehsilT 
h? could not brirnr the produce from 
the one pocket to the other. Then. Sir. 
in villp.cres thrre \rns no rationing, at 
least in my vin?̂e there was no ration
ing at all.  Blit there wa.s no wheat 
available anywhere '̂nd for the month 
that I stayed there from time to time,
I could not get any wheat to eat there, 
allthough in the  neighbouring  area 
there was some wheat available. Now, 
Sir, it is this kind of irksomeness of 
controls that ha? got to be mitigated 
and this third step which  has bên 
announced by the hon. the Food Minis
ter yesterday only goes to this extent: 
that is, coarser foodgralns will now «?«t 
slightly more fireedom to move within 
the prmrlncial boundaries. As for 
the othê* deflcft areas are concerned̂



801 Motion re  18 NOVEMBER 1052 Food Situation 802

they will be allowed to procure those 
ffalns from  the surplus  provinces. 
Now, Sir, I think it î a very reason
able step and we must all thank the 
TODi Food Minister for having taken

In the morning the Leader of the 
House  us the Impression that the 
policy which was now being initiated 

 ̂ * question between control
a question

of reorientation of our ideas of these 
food controls and I am sure the House

w th him agreement
Md hnmW  • ’ "’y feeble
thJr congratulating
thit poliJJ® initiating

(Nellore).

-So"

ô nce? “I  ••>

“ "Ol'ntly say So

•n, w,d.l poslK'to c«r“

Shrj Ramachandra Reddi* QiV •+ •

Hion with the Ministers of States with

- “S 
«1 ̂ ‘rSoh"'£ S^pl-UK g.fK*ê
made both at the Centre  thi &  
Mr. Kidwai and in the States also es- 

where the experi- 
n t̂ of decontrol has been tried re- 
w fl  You  know, Sir, within the 
lart five months the names  of ‘Kid-
hniH  7̂]®Sopalachari» are house
hold words in Madras State.  That
IS an indication of how well this de

received in the pro

Yesterday reference was made to 
I?® ®̂ve been placed on
the Table of the House. A perusal of 
these will show that the vast differ
ence between the controlled prices and 
black-market  prices in deficit  areas 
has been very much reduced.  After

the decontrol we would  observe that 
there has been a very' surprising ad
justment between the deficit areas aiid 
the surplus areas.  For instance, ul 
Vizagapatam which  is a deficit zone 
the black-market price  in 1951  was 
Rs. 50 per maund and in tHi last three 
or four months it has come down to 
Rs. 23.  Similarly in  other  deficit 
areas; in Bellary from Rs.  45 it has 
come down to Rs. 28.  For Madana- 
palle  the figures are not  av̂ailable 
here. In the surplus areas we find the 
appreciation of the prices has not been 
very much, so much so that now in 
both the deficit and surplus areas the 
price level has more or less become 
the same.  It ranges between Rs. 20 
and Rs. 23.  That  shows how well 
the adjustment of »food prices has been 
made by the proper trade channels, 
however, quickly it might be.  It l3 
very  unfortunate. Sir, that on  the 
floor of this House there are three hon. 
Ministers of the Cabinet speaking on 
the same subject with three different 
voices.

The Minister of Planning: and Irri
gation and Power (Shri Nanda): I re
gret very much that I have to inter
rupt again. There is no contradiction.

Sliri Ramachandra Reddi:  I quite
agree with the hon. Minister of Plan
ning that there has been no contradic
tion, but Mil the same, there has been 
enough confusion. But in Madras, if ” 
one thing had been done, there would 
have been less confusion even there. I 
mean to say that if the de-control had 
been started just at the harvest time, 
namely, from the month of Dscember - 
to March, or April, even this disparity 
would not have been  found.  But. 
having started it late, there was a little 
confusion for the  first one or two 
months  and things  have  adjusted 
themselves wonderfully well and with
in the last two or three days I have 
seen a press note that in Tadepalligu- 
dam, which is one of the biggest ex
porting centres from the rice-growing: 
area, the prices  have begun to fall. 
That shows how price  adjustment is 
going on regularly and consistently. If 
there has been some disparity in pri
ces between 1947 and  1952, it is not 
due to the black-marketing conditions 
alone. In the province, from 1947 to 
1952, there has been a regular increase 
in the procurement price itself. So, if 
you compare the 1947 prices with 
1952 prices, .the gap hâ confiJderf'bly 
been  filled up by the  procurement 
prices offered by the Government it
self from time to time.  There has 
been an increase not only in the price 
offered for procurement by the Gov
ernment itself, but there  hns  also 
been a surcharge on  rice  procured 
at  the  rate of Rs. 1/5/-  per
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n̂aund. That has increased the price 
lor the consumer. And so many other 
' factors liave been brouîbt to play bet
ween the producer and the consumer
• so much so <he price level had to go 
up.  At every stage  there was ' ne 
impediment or the other, the licensed 
procuring agent* the mill-owner,  the 
wholesale dealer, the retail dealer At 
< every stage there is the sale-tax opera- 
ting» so much so the price level had 
neĉ arily to go up. It is not due en
tirely to the black marketing condi- 
ôns there. Even before 1947.  the 
'producer was getting only 50 per cent, 
of the consumer’s price. It is verv well 
reported in the Rice  Reoort of the 
<k)vernment of India, which was pub
lished some years back.  The condi
tions have not changed with the in
troduction of procurement rules and 
tiie  control methods.  With the  in
troduction  of the procurement  and 
-control methods, a number of middle 
men have come in and their operation 
has necessarily increased the price for 
the consumer.  It is. therefore, very 
-clear that while the producer did not 
get as much as he ought to. the con
sumer has to pay more than he ought 
to. Between the two. a number  of 
middle-men, rather institutions have 
come in so much so the price level has 
gone up. I would like to make one or 
two practical suggestions. Sir. while 
pressing for de-control.

Mr. De|»î-Speaker: Modified con
trol.

Shri lUmacluuMira Reddi: We can
safely call it de-control, Sir.

Shri B. S. Mortliy (Eluru):  Pro
gressive adjustment is the proper 
word, Sir.

Shri Ramachaiidra Reddi: A num
ber of epithets have come into opera
tion in regard to that control. There 
is progressive control,  there is pro
gressive de-control, there is de-control 
or modified de-control, so many other 
words but, anyhow, all these mean the 
same thing more or less.
If de-control can  be adopted with 

these conditions, namely,  that from 
surplus areas procurement  might be 
made by a light levy from the produ
cers or the rigour of the present pro
curement rules be mitigated  and the 
option given to the purchaser to give 
so many bags per acre,  it will work 
well  Hitherto, it was not the case. 
The authorities would leave very lit
tle even for cultivation purposes and 
used to procure what all was possible 
from the producer with the result that 
the producer himself was very much 
dissatisfied with the procureinent Gy
rations and there was naturally mental

revolt  against controls.  After pro
curing that way, whatever is procured 
might be stored up and distributed in 
cities and towns and also in other 
areas.  To supplement this, whatever 
food grains are imported  and made 
available for each State might be uti
lised. That will certainly  work well 
and I think there  will be no difll- 
culty about that.  Even the  deficit 
areas like Malabar and Travancore- 
Cochin might be  supplied  in that 
manner.

I learn. Sir, that in Ceylon there is a 
method adopted:  The local produce
is  distributed in the villages  them
selves and whatever is imported from 
outside is distributed in the towns and 
cities.  If that is adopted, there will 
be less demand from the cities, from 
the rural areas and whatever is easily 
procurable from the  rural areas can 
be supplied to the urban areas and the 
deficit areas.  The ‘light levy S3r&tafn* 
is not at all a new thing. A few years 
back, in Hyderabad,  I am told, the 
light levy system  had been adopted 
and it was found to be very success
ful.

With regard to de-control of millets 
that has been so much talked about on 
the floor of this House. I think we in 
Madras  have  already  de-controlled 
millets in 1951.  When  the millets 
began to move out from the producers, 
whether openly or through clandestine 
methods, scarcity in certain areas has 
been  very much reduced with  the 
result that the complaints from those 
areas have also been reduced.  The 
demand for millets in the absence of 
rice grew up so much that the millet 
price today is higher  than the rice 
price.  So, whatever may be said on 
the floor of the House about the de
control of millets. I wish to say that 
millets have already been decontrolled 
and there is no use controlling them 
once again, because when the control 
on millets was there,  it was found 
that in many places millets were avai
lable but were not  procured by the 
Government, because there was no off
take and the Government was not In
terested in procuring  millets.  The 
result was that in certain places the 
smugglers  were  openly takitig some 
of the millet stocks out of hiding and 
they were arrested and paid for at the 
procurement rates,  since the stocks 
were not allowed to be moved from the 
producers and the millets were losing 
their value due to deterioration.  So, 
the decontrol process in millets started 
in 1951 and since then there has been 
a regular flow of millets from the up
land areas in several districts where 
millets are grown to areas where mil
lets are also used as a supplementary
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food to rice.  These several adjust
ments are possible only when there is 
decontrol.

1 have just tried  to impress upon 
the House as well as the hon.  Food 
Minister that the policy that has been 
adopted so far is good and it need not 
be changed.  If there are any con
ditions to be imposed on the decontrol 
•ystem, then let them be imposed, but 
let it not be said that we are intrĉuc- 
ing controls once again and we would 
make other adjustments later on:  If
we do it the other way. it would be 
far better, i.e. you effect decontrol and 
then put in as few conditions as possi
ble.  In this way, the consumer and 
the producer in the urban as well as 
the rural area will be benefited.

One other thing that I would like to 
mention is this.  There is a good deal 
of propaganda about synthetic  rice. 
This rice is manufactured  out of ta
pioca.  The moment the manufacture 
of synthetic rice began,  the tapioca 
price has shot up and the result is that 
people in Malabar  who consume ta
pioca as a staple food are  suffering. 
The manufacture of sago from tapioca 
was bad enough but this attempt has 
put the poor people of Malabar at a 
great disadvantage.

Shri Kidwai:  But tapioca can  be
grown anywhere.  It need not come 
only from Malnbar.
Shri Velayudhan; No, it cannot be 
grown. Only in our place it is grown.
Shri Ramachandra Reddi:  I know

that it can be grown anywhere, but 
sufficient propaganda is not made for 
it. If facilities are afforded, there is 
a  good possibility of tapioca  being 
grown elsewhere also to  ̂far greater 
extent.  My suggestion  is that the 
money spent on synthetic  rice is a 
waste.  It is not good.  I have my
self eaten synthetic  rice.  The pre
servation value is very little.  After 
one or two hours,  it does not taste 
well.  I do not tjiink the people wiU 
he anxious to take to synthetic rice.

Shri Kidwai:  May I interrupt the
hon. Member for a minute?  When 
I was in Malnbar, I was approached 
on behalf of another kind of poor man 
who was growing tapioca. I was told 
that  on account of the ban  placed 
there, the prices have gone down with 
the  result that these growers  were 
finding it hard to carry on their livmg 
through the growing of tapioca.  I 
think they require some relief.
Shri Ramachandra Reddi: I do not 
know why it is so, but  I can assure 
the hon. Minister that it is possible to 
grow tapioca anjrwhere and if only 
there is a price incentive tapioca will 
be increasingly grown by agriculturists.

There is only one other question that: 
remains. It is the bigger question of> 
ceiling and floor prices. If the procure
ment is to go on, it is very necessary 
that floor prices have to be fixed and 
with" a view to helping the consumer 
the ceiling prices have also to be fixed. 
Since the time is over I beg to con
clude.

Kumari  Annie  Mascarene:  The
nation had been looking forward with 
êat anxiety to the future food posi-- 
tion and we on this side were won
dering what the hon. Food Ministecr 
was gomg to present to us.

Shri Kidwai: Tapioca.

. Kumari Annie Mascarene: The hon; 
Food  Minister’s speech would  havfr 
been a bit encouraging to me, had it 
not been smashed by the Prime Minis
ters  first speech and the Finance 
Minister’s interference and finally the* 
Prime Minister’s closing speech.  We 
on this side are in a confusion as to 
what the real policy on the other side 
is. There is a conflict ̂f opinions—coiv- 
trol; decontrol; relaxation of control; 
housĉkeeping; and basic approach to 
principles—all leading  to basic con
fusion.

The food problem has been a very 
sore point as far as the Congress ad
ministration is concerned.  It is thê 
very clear result of utter incompetence 
and maladministration. We are, I am 
told, open to correction with regard to 
our figures.  We are told that about 
Rs. 75 crores were spent  during the 
last  five years for the Grow  More 
Food Campaign and the result is that 
the aggregate production of the coun
try is on the decrease. Whether that 
amount is really irrigating fields or the 
pockets of some persons is my won
der.

Babu Ramnarayan Singh:  The lat
ter.

Kumari Annie Mascarene:  What
could be the reason  for the failure? 
The Finance Minister yesterday plac
ed before us from printed statistics— 
God alone knows who printed them— 
certain figures showing that the culti
vator gets now a better price for his 
produce. It may be that he was speak
ing of Bombay,  but that is not true- 
of  South India as a whole.  While 
meandering through the fields in my- 
constituency  d\iring  the last  two 
months, I had come across fields which 
are growing bananas now but which 
had formerly been growing paddy.  I: 
asked the farmers the reason for the 
change. I was told, “It is more pay
ing to grow bananas than paddy.”
Shri Kidwai: That is so.
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Kmaari Aiittie Maacarene: I am told 
that the State Government is now giv
ing them a few more annas \i)an for
merly for the grains procured by the 
Government,  Therefore,  fiom  my 
own experience I want to contradict 
the Finance Minister that his figures 
do not  apply  throughout  India. 
We on this side rhould not be misled 
by such figures. The Grow More Food 
Campaign  has been going on rather 
vigorously. The real reason fo"* de
crease in production is thal they iiave 
no sincerity or honesty in executing 
schemes of growing more food.

3 P.M.

For instance, in Travjincore-Cochin 
means of minor irrigation like canals 
and ponds which were in full working 
condition before the last five years are 
now filled up with sand. I have seen 
it with my ovm eyes.  Is it a means 
of supplying the cultivator with suffi
cient water in order to encourage him 
to grow more food?

Mr. Depnty-55peaker: Is it suggested 
that  the  Government  threw  sand 
there?

Kmnari Annie Mascarene:  Govern
ment did not throw sand.

Shii Kidwai: I am told that the hon. 
speaker  was a member of the  then 
Government which caused all this.

Knmari Annie Mascarene:  That is
why I am not a member now.

Then, Sir, favouritism  and corrup
tion are playing  such a part on the 
part of people distributing seeds and 
manure  that the Grow More  Food 
Campaign has become more  a hind
rance than a help to the cultivators. 
The policy of procurement in Travan- 
core-Cochin State is very rigorous as 
far as the small holdings are concern
ed.  Small holders have to sell their 
foodgrains for two rupees and a few 
pies per para to Government.

Shri P.  T.  Chacko  (Meenachil): 
Rs. 1/14/0.

“ ûmari Annie Mascarene:  It was
formerly Rs. 1/14/0.  Now they have 
increased it by a few annas. The hon. 
Member is behind the times. It is now 
Rs. 2/1/6 to be exact.  I hav6 come 
across a huge field in my constituency 
which is exempted, from procurement. 
It is just bordering on a beautiful lake 
'hetween two hills in my constituency 
of Vellayani.  The neighbouring fleld- 
-owners complained to me that a vast 
area of field is exempted  from pr̂ 
curement and when I asked them me 
reason, they told me the owner of that

field had got an exemption from Gov- 
ernmeiu on the plea that there was 
a fiood and his crops  had been des
troyed. The actual fact is otherwise. 
The flood came and went back In a 
few hours and his field was in good 
condition full of crops. But the owner 
is related to Government not by blood, 
but by party!.  In this manner much 
of food grains are not procured. They 
are converted into  rice and are sold 
in the black-market which is very open 
on the public road-sides and markets 
in Travancorê Cochin State under the 
eyes of the G<rvernment and nose of 
the Police Department.

Shri A. M. Thomas (Ernakulam): Is 
not open market allowed there now?

Kamari Annie Mascarene: I am not
speaking of the immediate present

I am speaking of the past two years.
Sir.

Shri A. M. Thomas: Here the hon.
Member is behind the times!

Kumari An?\!e Mascarene: Not with
regard to facts.

Mr. Deputy-Speaker: The hon. Mem- 
bei is evidently justifying the change
of policy.

Kumari Annie Mascarene: Yes, lead
ing us to starvation.

The Travancore-Cochin  State occu
pies a special place so far as Govern
ment’s food policy is concerned. If the 
hon. the Food Minister is for decon
trol with special provisions for deficit 
areas, I am with him, though I cume 
from a deficit area. We'produce only 
40 per cent, of our requirements of 
grain whfch during the last five years 
has ‘increased* to 36 oer cent thanks 
fo the Grow Moro Food Campaign! But 
even at this stage  we are willing to 
favour  decontrol, because the  Food 
Minister told us that  the north is a 
surplus area and the south is a deficit 
area and if they make up their minds 
to make an equitable distribution of 
the produce of the whole country the 
problem is solved. But how to obHfe 
foreigners to import their foodgrains 
here on terms of their own and exploit 
India?

The failure of Government policy. 
Sir, has been due to fhe lack of funda
mental principles of respect for moral 
values. If the Government will have 
intellect, will, energy, character and 
fidelity  to principles to enforce the 
moral law in the rank and file, of thOT 
organisation thî  problem  can oe 
solved without any difficulty. Wp are 
confronted today  with  control and
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decontrol. The national  exchequer,
Sir, is exhausting a  good amount
for  this.  They  are to
spend  any  amount  of  toe  na
tion—I appreciate  their  love  for
the people—but  they ;;re njt will
ing to change their land policy, or to 
make radical changes in the land po
licy which alone will solve the present 
situation.

[Mr. Speaker in the Chair]

So far as Travancore-Cochin State is 
concerned, even if you sell rice at a 
lower price people are not able to buy 
Decause the average  income of the 
common man has fallen owing to un- 
4emplo>ment.  The ration shor)keep«?rs 
complain that the foodgrains supplied 
to them are not disposed  of because 
people have no money. How are you 
going to solve that problem? Wc have 
land, we have labour,  we have capi
tal—we have all the  agents of pro
duction at our command,  but we do 
not adjust them and we do nnt follow 
a principle that will enable the utilisa
tion of these agents of production and 
benefit the country.  Our neighbour
ing nations have shown  us ine way. 
We will not take long  to solve this 
lood problem. Sir, I am for decontrol 
with provisions for deficit areas fi*r the 
present.
Shri M. A. Ayyan̂ar  (Tiiapjiti); 

Control is not an end in itself: it is
only a means.  Control is * necessary 
only so long as the country is deficit 
in any particular essential commodity. 
The necessary corollary to this is that 
greater and greater efforts should be 
made to produce more and more.
I  come from  Madras  and  from 

Rayalaseema.  Now Rayalaseema has 
been a famine-ridden area for a long 
time. Four districts out of five hiive 
had famine for every  alternate year. 
My district escaped famine conditions 
for a long time, but now it had also got 
into the Rayalaseema group. Today it 
is not as if foodgrains are nut avail
able there.  But people-have no pur
chasing power. All round my town we 
iiave got heaps of foodgrains. But the 
poorer section are not able to purchase, 
because the main occupation and ern- 
plovment of the poorer section is agri
culture. When for five successive years 
rains have failed and agriculture has 
come to a standstill, they have not got 
the wherewithal to purchase, notwith
standing the fact that grain is avail
able  and is flowing in plenty  from 
other parts of the province.  There
fore it is wrong to say that decontrol 
would solve this problem. The right 
remedy must be sought by way of pro
viding employment for the poorer sec
tion of the population.

So  far as Madras  is  conceraed, 
-though the delta areas are capable of

raising abundant crops, they in actual 
fact are noi producing, because of the 
rigorous policy of procurement adopt* 
ed.  Even a man who produces  can 
keep only tour months’ requirements. 
He hof6 to part with the rest. The man 
who produces the best grain has to eat 
the poor stuff which is distributed in 
the ration.  How will there  be in
centive for production?  The low pro
curement prices sapped all the incen* 
tive of the cultivators. Added to that, 
in five districts there has been succes
sive failure of the monsoon. Therefore 
it is not on account of the policy of de
control. On the other hand this policy 
of decontrol which was started boldlj 
by the Chief Minister there, aided by 
our Food Minister here, has paid won
derful dividends.  There is a psycho
logical effect that people are free to 
purchase.  If only you had  pursued 
this  policy a short time before the 
elections I am sure there  would not 
have been one non-Congress Member 
in this House.

Shri Nambiar 
tion.

(Mayuram):  Quea-

Shri M. A. Ayyangar:  You may
remain questioning till the end of the 
world. I am not trying to make it a 
politif-al niove. For five years there is 
no diiTicu'l>! I need not enlarge upon 
that at all. Nor am I speaking on be
half of any of the merchants who have 
profited at the expense  of the com:- 
mon people.  Two new classes have 
been created as a result of food con
trol: one in the Government who do 
not know what will happen if decon
trol comes into being;  a number of 
young men will be thrown out of em
ployment. The other is the new type of 
businessmen  who have been created 
as middlemen and who had nothing to 
do with grain. People who  do not 
knov;  how to differentiate  between 
one kind of grain and another kind of 
grain have become millionaires over
night.  In my town there  is a case 
pending.  A man  who never knew 
what it was to produce grains became 
a seller and for every bushel of grain 
he would add one bushel of sand. We 
have a reservoir where no water flows 
and it is full of sand.  He mixed the 
grain with sand and offered it in tbe 
market.  You have got your experi
ence also when you purchase grain ir. 
the ration shops or fair price shops. 
For five years I have been eating food 
mixed  with  sand  whereas  today 
beautiful, flower-like rice I am able to 
get.  Academically we can say  that 
a plus b whole squared is equî’ to a 
squared plus b squared plus 2 a b. 
Likewise we can argue that in a deficit 
area you must have control.  Barr
ing these text book slogans people do
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not address themselves to the reali
ties. There  is plenty  of food.  Of 
course there is not over-plenty  and 
^ w supplementing  our food sup
ply by millions of tons from foreign 
countries.  And that has to go on for 
some time to replace our import from 
Burma and fill the deficit on account 
of partition two and a half million 

of rice or wheat are in short sup-
Idy.

A long time ago  it was suggested 
we must create a grain bank to 

mraw grain into it whenever there is a 
uump and release it whenever there 
are high prices.  Even today, in spite 
of our getting  190 million dollars 
worth of grains from America we have 
not moved a step in that direction.  I 
apeak subject to correction.  By this 
time we must have built a grain bank 
which will ease the situation.

Shri Kidwai:  We  have  got  the
stocks.

Shri M. A. Ayyangar I am exceed
ingly glad to take this opportunity of 
paying my tribute to the hon. Minis
ter for his zeal and enthusiasm. He 
Is one of our Ministers who generally 
does not speak much but acts  very 
much.  I am not saying this  merely 
lor praising him.  What I say is cer
tainly the truth and nothing but the 
truth.  I am exceedingly glad that he 
is full of enthusiasm  and enterprise. 
He even takes risks, but risks not at
tendant with any real risk, and utima- 
tely  it proves all to the good.  He 
Started  the night aeroplane service 
which today is much better than even 
the day-time service.  What he has 
done in Madras in this matter is right 
and it must be followed in the other 
Provinces also.

He gave some figures. I can place re
liance on his figures.  I am not pre
pared to compare them. Comparisons 
are odious.. He said that in the sur
plus  provinces there  has been  the 
Grow More Food Campaign.  On ac
count of the absence of procurement 
in the rigid fashion irrespective of the 
consequences, they have produced bet
ter results.  Each surplus  province 
has shown better results. If that had 
ben adopted in Mardas I am sure they 
would have produced more.  It is not 
for love or for charitable purposes or 
lor philanthropic motives that the ag
riculturist, who is almost starving, can 
be induced to produce more.  There 
must be other incentives also.  That 
was lacking and in my province to the 
last grain it has been drained off from 
the agriculturist.  This will not hap
pen hereafter.  Let there be no break 
Irom this.  Let us be wedded to this

policy  If a plan is dependent upoa. 
control even when there is surplus I 
cannot  understand it.  Why should- 
there be control if there is a surplus?
I
should be dependent entirely upon con
trols under all circumstances. Let uŝ 
assume that we have twice or thrice 
as much of foodgrains as we have to
day.  Even then do you want control?

I was one of the friends quarrelling 
with Mr. Sidhva who again and again 
produced statistics to show that there 
was no food deficiency  in this coun
try.  At on time I said—because  I 
come  from a deficit area—that  Mr. 
SUdhva wanted  to kill us with his- 
statistics.  He did not kill us. I am. 
growing fatter and fatter!

There must be a halt to this. Call it 
by any name.  Some people are afraid 
of the term ‘progressive  decontrol*. 
All  right, progressive adjustment  or 
some adjustment that will ultimately 
lead to a cjTDher of this control. That 
is what I want.  Under the circum
stances I consider  that a right step 
has been taken by our Food Minister.
I whole-heartedly support the manner 
in jvhich he has proceeded.  On ac
count of the restraints placed m hira 
and the way in which he is perhaps 
pulled constantly, poor man. he is af
raid  of proceeding further.  Other
wise he would have done so.  And 
after all. the hon. Ministers have not 
spoken with different voices. Each one 
has tried to emphasize one aspect lest 
we  should embark  upon  a  policy 
which may lead to some difficulty in a-
particular path.

Some say that it is on account of 
lack of rains in my part of the coun
try that the prices  have gone up. 
Others will emphasize that it is on ac
count  of decontrol and reckless  de
control.  The truth  is in  between 
these two, possibly  on the one and 
possibly  on the other.  Let us not 
attribute it entirely to decontrol. On 
the other hand,  the producers in the 
surplus provinces  ought not to feel 
that they are under any restraint.  I 
have to make one suggestion here. In 
all the surplus provinces  there may 
be a particular kind of levy, so much 
per acre, leaving a minimum holding 
of two or three acres.  Where it is 
beyond that, not  more than half the 
produce from each person at a parti
cular rate may be asked to be given. 
The  rest let him sell at any  price. 
The prices will equalize themselves or 
come to the lower level. Barring that 
nothing more need be done.

The other suggestion I have to makê 
is that as early as possible steps mar
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be taken to create a grain bank which 
will from a distance serve as a deter
rent against rising prices. As soon as 
inrices show a rise, these stocks can be 
released  and the prices  will  come 
down.

These are the two things that may 
be adopted.  And decontrol must be 
progressively carried on, so much so 
that in a short time, along with it the 
Grow More Food Campaign and our 
river valley projects will help us to 
grow more food and at the end of five 
years  we will have no control  but 
plenty of food to eat.

Shri Damodara Menon (Kozhikode): 
Sir, the Food  Minister is a man of 
few words. As you remember, yes
terday it was by a good deal of per
suasion that he was made  to speak 
for ten  minutes. He  wanted  only 
two miniites. 1 think this attitude in 
the present circumstances  is a good 
thing. We haye had  long speeches 
from other Ministers and from that 
we were not able to gather very much. 
It only added to the confusion  if I 
may be permitted to say so.  Pro
bably the Food  Minister wants that 
facts  should soeak  for themselves. 
The facts he gave have shown clear
ly that the policy he is now pursuing 
is in the right direction.  He  stated 
that in surplus areas where procure
ment was not very strict, there was 
more  food  production.  The  Grow 
More Food Campaign there was more 
successful than in  areas wheie pro
curement was very strict,  especially 
in the South. He also gave us some 
figures. He said that in the  Punjab 
for example about ten lakhs of acres 
were br *ught under cultivation where
as in Madras about ten lakhs of acres 
went out of cultivation. Now these sta
tistical figures really show that we must 
make a change in our policy of pro
curement throughout India. But the 
Finance Minister gave us other sta
tistics. I do not know  whether he 
wa*! trying to criticise the Food Minis
ter but anyway he said that there is 
no relationship between the price of 
procurement  and  production.  He 
also had statistics to  support  him. 
Now this seems to be rather a strange 
position. What  the  cultivators  re
quire is some kind of inducement to 
produce more. As the hori. Deputy 
Speaker has just now said if the culr- 
tivator who is producing  grain feels 
that he cannot eat what he produces, 
that he cannot get returns for what 
he produces, there is possibly no in
ducement for him to produce and it 
is also a cruel thing to make him pro
duce. In my own place, Sir, I know 
that this kind of strict  procurement 
was applied only, as has been already 
suggested, to small cultivators.  Big
306 P.S.D.

landholders and  estate-holders  suc
ceed in finding means to escape the 
rigour of  procurement. And more 
than  all  that, because  of  sta
tutory rationing, when a poor woman 
goes about with two bushels of rice, 
she is caught by a policeman and the 
figures of such punishment are very 
large. But if you had analysed, what 
you would find is that the real cul
prits often escaped and therefore, as 
was suggested by an hon.  Member, 
there was a moral  degradation. If 
people who have been producing food 
can have a full meal, they are com
mitting a crime in society! Now at 
least that idea has been removed. I 
do not know whether what is done in 
Madras, according to the terminology 
which is applied here,  is decontrol 
or not. If it is decontrol I  do not 
want to make any change. As it is 
millions of people are far more happy 
especially  in  the  villages. Sir,  I 
â;ree with the Food  Minister  and 
also with our Prime  Minister when 
they say that our policy must be to 
reduce imports as far as possible and 
also to see that people get foodgrains 
at a reasonably low price. These ob
jectives are very good. Now we have 
been trying to produce more food for 
the last many years. I do not know 
whether we can pronounce an opinion 
dn it but the figures show that there 
has not been much success in this en
deavour. I have got the Report of 
the Grow More Food Enquiry  Com
mittee before me. That Report makes 
interesting reading.  First of all it 
challenges all the  statistical figures 
that have  been placed  before the 
country.  We know that we cannot 
rely very much on them. I  would 
like to State my own  experience in 
this connection. A subordinate ofiRcer 
of the Revenue Department told me 
just a few days before I started for 
Delhi that when he was asked by the 
Government ".o supply  them within 
24 hours the number of palm  trees 
in his firka, he sent a telegram to the 
Government  saying that there were 
357 palm trees in that area. He had 
no statistics with him. Nobody had 
calculated the number of palm trees 
and there was no time  for him to 
find it out. Even if he had time he 
could not have ventured upon such a 
procedure. I asked  him  why  he 
pitched  upon an odd number,  why 
he did not make it 358. He told me 
that odd numbers have an appearance 
of precision and therefore he sent that 
ficrure.  Now when figures are com
piled in this manner  and presented 
to the State Ixgisl.aturec. one can un
derstand what reliance can be placed 
upon them. I aprree with -the  Food 
Minister that probably the food shor
tage in the country is not as much 
as it has been made out. As my hon*
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friend Mr. Kelappan pointed out _ 
terday, in our own place,  even in 
the rationed areas« there were times 
when we were  supplied only about 
four ounces of rice per card holder 
even  though the fiction was that a
card holder would get twelve ounces 
of ration. As a matier of  fact we 
were  given sometimes only  four
ounces. Nobody can live  with four 
ounces  and how were the  people
living? 1 am saying this because it 
applies more to poor villagers as well 
as the workers in urban areas. No 
body can believe that  these people 
lived with four ounces ration̂ They 
were  getting £ood  Irom the biack-
market and paying a far higher price 
than probably they could afford to 
pay and they were spending all their 
money in the purchase of food in the 
black-market. The people in rationed 
areas told me that previously they de
pended on black-market rice but today 
they get more rice at a cheaper rate. 
I am sure they are benefited to that 
extent.

Now. Sir, I want to say a few more 
words about the way in which this 
Grow More Food Campaign has been 
working.  I <ind that  the Govern
ment. even the Planning Commission, 
is expecting to get about five million 
tons of food̂rains from ♦.he  Grow 
More Food Campaign
An Hon. Member: Seven and a half 

million tons.
Shri Damodara Menon:  On  the

whole they are expecting to get five 
million tons from the Grow  More 
Food Campaign. I am Quoting from 
the figures given in this book. I do 
not know how far they will be able 
to do so. For the last six years this 
Grow More Food Campaitin has been 
in existence in this country and we 
understand that after all. very little 
progress has  been  made. Govern
ment have spent a lot of money and 
even in recard 1o the expeiiditure of 
this money,  no proper  account is 
maintained. I find from this Report 
Sir, that  about Rs. 28J crores have 
been given as loans and the Report 
says that the actual amount of loans 
drawn and distributed by the State 
Governments are not available. These 
figures are not available and in the 
absence of the figures of actual ex
penditure, it is not possible  for the 
Committee to estimate the extent to 
which the amount  sanctioned  has 
been utilised.
An interesting sentence occurs In 

page 43 of this book. It is this: '*one 
of the good, things of the Grow More 
Food  Campaim is that good results 
have been achîed in the production 
of cotton and Jute.**

Now we started  growing more food 
and we succeeded in growing  more 
jute  and cotton and that  is the 
achievement of the Grow More Food 
Campaign. It  would  appear  that 
cotton and jute are the staple  food 
in this country, but it  also has a 
lesson. What does it say? It says 
that wherever ueople got a  chance 
they diverted their  energies to the 
production of money  crops because 
production of food crops was unre- 
munerative.  Therefore, Sir, if this 
Grow More Food Campaign  should 
succeed, it  is necessary  for us to 
adopt a change of attitude—I would 
only ŝ —in food policy and that 
change is slowly coming. Although the 
planning conscience of the hon.  Mr. 
Nanda would not accept that position̂ 
or even the Prime  Minister  would 
not use that word, I am sure a change 
of policy is contemploted and it is 
in the right direction. The hon. Prime 
Minister in his speech was using an
other term for the noUty of the Gov
ernment. He called it strategic control. 
The Finance Minister called it overall 
control. I think ‘strategic  control’ is 
probably more proper in this context, 
becau.se, the Prime Minister has al
ways been speaking of treating the 
food question on a military  or war 
footing, and therefore, we must have 
some strategy. If we are having this 
strategic control, it would also make 
it possible for us to withdraw when
ever necessary and  manipulate our 
forces as and when it is required ac
cording to the exigencies of the situa
tion. Therefore, let us call it strate
gic control. In this strategic control, 
let us hope that there will be more 
and more decontrol so that the peo
ple are not subjected to a lot of pri
vation and harassment, and there is 
no necessity for the honest man to 
eat his food with a  sense of guilt.

Shri Gadgil:  Sir.  I have listened
with great attention  particularly to 
the speeches of the Minister for Food 
and the Minister for Finance and the 
Prime Minister. Although the second 
speech of the Prime Minister has re
moved some of my doubts, yet, I am 
unable to say exactly what this pre
sent policy which has been enunciated 
by the Food Minister really means.

Shri Kidwai: That is plain English.
Shri GadgU: I know that it will be 

a policy for control if in experience 
it retains all the advantages of control 
avoiding all the disadvantages of de
control. But, to say an}rthing at this 
.«tage will  be hazarding  merely a 
guess and it is much better to await 
the result. But, if past experience 
is anjr guide, I remember  whatever 
has been said yesterday  and today 
about  seeinic that the  Government
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has its hands on the  pulse of the 
situation, that it will not allow it to 
deteriorate, that every step will be 
taken to see that no serious conse
quences follow, all these phrases are 
familiar or practically the same phra
ses which were used in  December,
1947 by the then Food Minister when 
he enunciated the policy  of gradual 
decontrol. Today’s  policy  is  1952 
‘Rafian Edition of the same and I 
have not the slightest hesitation in ex
pressing my doubt that  whatever 
followed after December, 1947, may 
substantially  follow the adoption of 
the present policy. From December, 
1547, the prices, whatever they were, 
rose by leaps and bounds.

Shri Kidwai: No.
Shri Gadgil: By July 1948, when the 

situation became worse, when it had 
gone out of hand. Government awoke 
and after four months of considera
tion, conferences after conferences, re
imposed controls. But. the prices that 
had gone up to that level have not 
come  down. In  1948,  when  the 
gradual decontrol policy was review- 
<*d, we  were promised  that every 
'effort will be made to  see that the 
prices go down, and that it was not 
immediately possible to cut down pro
curement  prices, but  that  in  the 
course of a year or two that would 
be done, it was not possible in 1919: 
it could not be possible in 1950. In 
1951, being an election year, obvious
ly, it was indiscreet on both economic 
an̂ political grounds. Now, in bet
ween 1948 and 1951 came the Korean 
W?r. Prices again went up.  And 
now, on top of that come Rajaji and 
Rafi and prices are again going up.

Shri Kidwai: That is wrong.

Shri Gadgil: in 1947, the Father of 
the Nation, advised, and in spite of 
at least my own judgement, we adop
ted a policy of decontrol,  with re
sults now well known. I  remember 
on one occasion the Prime  Minister 
admitted that it was a great mistake 
and that the mischief that was done 
nas not been retrieved. The Korean 
War was something on which we had 
M control. But, here  we are told 
that what we are following is nothing 
inconsistent with our basic principle.
1 tried  to understand in  my awn 
humble way  what it  means. The 
whole of Madras State is completely 
under decontrol;  in Hyderabad, ex
cept rice, complete decontrol; in UP, 
except wheat, complete decontrol.

Shri Kidwai:
also?

Decontrol of wheat

that this
2?̂ “othlng to do with the basic plan 
» « ̂ remaixus as Jt is. My  own 
Ifeeling is that Shri  Ra]agopalachari«

for whom I have great respect and 
admiration—he is a great statesman̂ 
a man of great sagacity and high pur
pose; but that will not  prevent me 
from subjecting his policy tp a criti
cal analysis and comment—has forced 
the hands of the Government of India. 
That is my view.  It may have been 
politically goo<t

Shri T. K. Chaadhuri: On a point
of order. Sir,..........
Mr. Speaker: Order,  order:  There

is no occasion for a point of order.

Shri Gadgil:  But, the question is
whether it is economically in the best 
interests of the country. We are told 
that the policy that has been enunr 
ciated  yesterday by my  esteemed 
friend Mr.  Rafi is no departure at 
all. He called it relaxation; another 
colleague of his called it modification; 
a third colleague of his called it streng
thening of control. The hon. Prime 
Minister says that there is no change 
whatsoever and that the basic prin
ciples remain the same. I  under
stand control to operate in two ways: 
either in territory or in commodity. 
In both ways it will  be affected by 
the policy that has been now enun
ciated.  .Instead of calling it retreat 
all along the line, the Government 
has chosen to say, ‘we have re-aligned 
our forces’.  That was a familiar 
phrase in War time.
I am not at all dogmatic about con

trol or decontrol. I am prepared ob
jectively to apply my  mind to the 
circumstances in which this  or the 
other policy will be followed.  The 
conditions under which there will be 
any thought of a change in the policy 
that was continuing has  been weil 
stated in the outline of the Planning 
Commission. This was published in 
1951, and accepted by this House a 
few months after. As far as I under
stand, the policy of the  Government 
continues to be consistent  with the 
principles laid down here. Here is. 
Sir, what the report has stated:

“Moreover, if past  experience 
is any guide it is clear that where 
the controls are efficiently manag
ed, the prices in the  rationed 
and non-rationed  areas  remain 
fairly close. On the other hand, 
in the case of States which gave 
up procurement and rationing in 
favour of  free movement  and 
distribution through trade chan
nels, prices rose to levels higher 
than in deficit States where the 
control system was comparatively 
more efficient.  Any step in the 
direction of  decontrol  is under 
present  conditions  certain*  to 
raise prices and is likely to Jeo
pardise the entire system of food 
control which has been built up
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[Shri GadgU]

fai the country with considerable 
efifort. The consequences of com
plete dcccnirol* It is  hardly ne
cessary to say. would  be even 
more dangerous.**

Then, it goes on to say what would 
be the result under partial or con>- 
plete decontrol if expectations of avail
ability are falsified and prices rise. 
It states:

•‘Since  internal  procurement 
would already have been given up 
or greatly reduced, this would make 
the economy highly unstable and 
vulnerable. It is, therefore, neces
sary to continue internal procure
ment until the marketable surplus 
increases sufficiently either through 
increased production or through as
sured availability of imports.”

As regards production, here are 
figures—they are our printed statistics 
gfMj ‘*Rafiah*’ statistics (laughter), the 
printed ones we are told are not very 
reliable, and the other ones are yet to 
be finalised. So, in this context what
ever I say. I say with a measure of 
caution. In the printed statistics, the 
fsroduction for 1948-49 was 47 millions 
and a little more;

In 1949-50  44,681,000 tons.

1950-51 

„ 1951-52

41.382.000 tons.

44.421.000 tons.

Now, if I apply the test laid down 
by the Planning Commission to which 
tte Government is a party, to which 
this House is a party, to which, in a 
sense, the whole country is a party— 
has production gone up? The area 
under cultivation has gone down. The 
reasons given by the Food Minister are 
different, but the fact remains that the 
area has gone down. The point is that 
when the production has gone down, 
when you know there are scarcity con
ditions in one-third of the country, does 
the only circumstance that we have a 
little stock of two million tons justify 
our embarking on this policy? I agree 
with the Finance Minister that all 
efforts must be made to stop or at 
least reduce by a substantial measure 
our imports. That will save our fore
ign exchange. If that is No. 1 ideal. 
No. 2 fact is that our country does not 
produce at present as much as we re
quire. That is a fact which has been 
clearly stated by the Planning Com
mission. and on which I think there is 
no dispute. If these two circumstances 
are there, the wiser course would be 
to see .that whatever is produced in 
this country is collected in such a man
ner as to give, in the maximum way, 
equitable distribution to every citizen 
in this country.

My hon. friend Shri Raft said that 
the policy of procurement was leaky 
in the north, and stricter in the south. 
What is the remedy that he proposes? 
Give up the policy of procurement it
self. In Madras it is given up.

Shri KIdwai: Did I say that?

Shri Gadgil: You did not say so. but 
Rajaji has made it clear that if con* 
trols come, he will go out. There i» 
no  question of  procurement. Then, 
what is the position? Assuming that 
procurement is there, that it is resor
ted to in Madras hereafter, at  what 
rate would procurement be possible? 
Prices have gone up in some places by 
60 per cent. .

Shri Kidwai: Wrong

Shri Gadg:il; There are the statisticŝ

Shri Nambiar: More than 100 per 
cent.

Shri Gads:il: I stand corrected. When 
the Government machinery starts work 
of procurement, the rate of procure
ment will have necessarily some rela
tion with the prevailing prices in the 
province. I mean Government will 
have to purchase at a much higher rate. 
Naturally, the price in Madras wili go 
up. Assuming they do not procure, 
and if there is some di(ficulty, they will 
use the stock that is with the Govern
ment for the present, and later on they 
will call upon the Central Govenment 
to come to their rescue. According to 
Mr. Rafi. this policy of procurement 
which is leaky in the north and stricter 
in the south, has led to loss of acreage 
in cultivation and production. I think 
It is not a proposition which at least I 
can accept, nor is it accepted by Mr. 
C. D. Deshmukh. There has been pro- 
rurement jn Punjab, and production 
has gone up. There has been strict 
procurement in Bombay, and the area 
under cultivation has increased. So, 
it has nothing to do with it. The wiser 
course is that in the surplus provinces 
you must procure in such a manner 
as to give as much as possible to the 
deficit provinces, and to cut down your 
imports to the maximum extent pos
sible.  That is not done.  The real 
thing is that this Government does not 
enforce its policies so far as C.P., U.P.. 
and other northern provinces are con
cerned. and those who, unfortunately 
like me, live in the deficit States, are 
asked to take from the imported food 
at higher prices, especially when sub
sidy is withdrawn. You talk of this 
country as one. You say that there 
inust be one integrated economy. It 
you really believe that this is one in
tegrated economy, you will see that
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not one citizen in any province gets 
more either in quantity or quality than 
 ̂citizen in any other part of the coun
try. This should be done if it is one 
country, if it is a country in which I 
have a right to live, a country in which 
I must be properly fed, a country in 
which I must get employment. I must 
êt justice. What is being done is that 
procurement is to be given up. What 
is the exact meaning of Mr. Rafl*s 
policy, that there will be no undue 
rise in prices.

Mr. Speaker: I think the hon. Mem
ber will take much more time at this 
rate.

Shri Gadgil: Have 1 taken more time. 
Sir?

Mr. Speaker: He has already taken
16 minutes, and I rang the bell twice.

Shri Gadgil: I am very sorry, Sir, 
If that is so, I wiU conclude in a 
•couple of minutes.

The point is that the policy which he 
is proposing, if carried out, will virtu
ally mean complete decontrol, and 
handing over us poor people hand and 
loot to the mercantile community who 
have never been faithful or grateful 
to this country. I have not the sligh
test doubt. I have a right to warn the 
Government that although the Prime 
Minister says that nothing will be done, 
that there will be no releasing of forces 
which will undermine the plan, I hon
estly feel that this  policy,—I do not 
say it will be intentionally, but unin
tentionally—if all the expectations that 
are raised are to be fulfilled, will be 
a time bomb for the planned economy.

Shri Nambiar: Sir, the question was 
posed here as to whether the policy is 
one of control or decontrol. Here, I 
haye to submit. ..

Mr. Speaker:  Order,  order. Hon.
Members will not speak from bench to 
bench and create disturbance. I al
ways fiiid a tendency to speak to each 
other when the debate is going on.

Shri Nambiar: As I understand it, 
the question should not be looked at 
from that angle. The question here is 
whether Government should take the 
responsibility for feeding the people or 
not. If Government takes the respon
sibility of feeding the people, then Go
vernment will have to find the ways 
and means as to how food should be 
procured and how it should be distri-

From the points enunciated, and 
from what is seen in the south especi
ally now under Rajaji’s regime, I see 
that the responsibility of feeding the

people is not being taken by the Go
vernment of India.  I /an say with 
authority that today in the south prices 
have gone up very high. I can say 
that in my own district, in the district 
of Tapjore. before decontrol......

An Hon. Member: It is not your dis
trict.

Shri Nambiar: It is my district. I 
am here because of that district. In 
/hat district, the price of one bag of 
paddy which was Rs. 12 before decon
trol, is Rs. 28 today, and the price of 
the latest Kuruvai crop, according to 
yesterday’s Hindu, is Rs. 24 which is 
cent, per cent, more than the price be
fore decontrol. And I can quote with 
facts and figures, that in the streets of 
Trichinopoly while during the days of 
the war, the black-market price was 
only Rs. 1-2 per Madras measure, today 
it is Rs. 1-4 and Rs. 1-6—more than the 
black-market price.  I can prove my 
statement with facts and figures with 
regard to Coimbatore. Madura district 
and other places.  In Palani talufc, 
which is a deficit taluk, the rice is not 
even available at Rs. 1-4-0 a Madras 
measure, which was never the price 
there even in the history of the worst 
days of war. I am prepared to go and 
sit with the hon. Minister and show 
him facts and figures to prove that the 
prices all over South India have gone 
considerably high. Apart from this, 
the people have become more pauperiz
ed due to unemployment, because of 
the slump in the handloom industry.
In this background when the prices are 
even equal to and are more than the 
black-market prices, does it not become 
all the more the responsibility of the 
Government to distribute food at much 
cheaper prices? On the other hand, • 
we find from the statement that has 
been made in the House, that the prices 
have gone so high, compared to the 
controlled prices, that we cannot even 
imagine to what heights they will soar.
In 1947 in Vizagapatam, the price per 
maund of rice was Rs. 13-14-0, but 
now it is Rs. 23; in Eluru in 1947 it 
was Rs. 9-1-0. but now  it is 14-6-0; 
where it was Rs. 15-7-5 in 1947, it is 
now Rs. 42-0-0 and so on. Compared 
to the year 1947, during the course of 
these five years, when the purchasing 
capacity of the people has gone down, 
is it not the responsibility of the Go
vernment to feed the people at a much 
cheaper price than what obtained du
ring the control period? What we find 
here is that they come and say, *We 
have decontrolled, and because of our 
present policy, prices have gone not to 
the level of the black-market price, but 
are still less*—and  this is the first 
time that the black-market prices have 
found a place in Government* records.
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and they give some imaginary figures 
for the black'-market prices.

Shri Kidwai: May I ask a question? 
The hon. Member should also say what 
Is the price in the Government fair- 
price shops, which are still continuing, 
and which are still serving those who 

served with rations.

[Shri Nambiar]

Shri Namblar: I would submit to the 
hon. Minister that the prices in the 
fair-price shops have become more pr 
less equal to the market prices—and in 
fact it is a miaoomqr to call it a fair 
price. The price in the fair price shops 
in Madras is shown as Rs. 1-UO per 
Madras measure, whereas in the open 
market, the price is about Rs. 1-2-0 or 
Rs. 1-4-0. In Madras in certain areas, 
it is selling at Rs. 1-1-0. But the prices 
have gone up compared to the ration 
ôp prices. The price per Madras 
measure of rice when it was controlled 
as per ration shops was  annas ten 
and a half to annas eleven, while now 
in the fair price shops, it sells at Rs. 
1-1-0 or Rs. 1-2-0. which is annas five 
or annas six more than  the  ration 
shop price. Therefore you must not 
tackle the situation in the abstract way 
whether rice is available or not, as the 
hon. Deputy-Speaker has tried to put 
it. The question is rice is available to 
those who have the money, and for 
those who had the means to buy—it 
%ns available even in the days of 
t>iacK-rnarketing—but to the majority 
of the people, it is not available. It 
may be due to the decrease in the 
purchasing power of the people. But 
it is the responsibility of the Govern
ment to feed the people. I can say 
that the Government of Madras absolv- 
;ed itself of this responsibility of feed
ing the people, and has created a famine 
not only in the districts of Rayalaseema. 
but even in Trichinopoli Perambalur 
taluk, Udumalpet taluk in Coimbatore 
Dist. and in Madura district Palani 
taluk: and the whole of South Arcot 
and Ramnad districts which I visited 
recently. My other hon. friends who 
hail from those places will vouchsafe 
the fact that it is really a famine con
dition that prevails in these places. 
T̂e food is not available to the majo
rity of the people at cheaper rates. 
Even if they are available in the fair 
price shops, they are unable to pur
chase them, with the result that the 
people there are really in a famine 
condition. Is this what is known as 
the Hajaji experiment? Is this the 
success of the Rajaji experiment? Is 
fkds that is intended to be expanded 
throughout the country?  Of  course, 
we have to measure the success of the 
Rajaii experiment by counting the 
number of the dead rather than that 
cf the living, which we will do later 

A similar experiment is going to

be followed in Bengal also. In Bengal! 
the responsibility or feeding the people 
has been taken over by the Govern
ment only with regard to the city of 
Calcutta. With regard to the suburbs, 
they had a policy of A, B, C, rationed 
areas, and now they say by January 
this also will  be withdrawn.  So  a 
more or less similar situation exists in. 
Bengal also. In the 24 parganas and 
the Sunderbans, you can see that a 
famine situation already prevails. The 
Government report says that they are 
feeding 1,60,000 people through private 
sources. There  also the purchasing 
power of the people has gone down. 
Where the controlled rate was Rs. 17 
a maund, it is now Rs. 32 per maund 
in Calcutta in the fair price shops. In 
the name of fair price shops, in the 
name of the new method of implemen
tation of the Madras experiment in 
Bengal, they are bringing the price to 
the legalised level of Rs. 32 per maund. 
and I can show that the situation is in 
no way better in Bengal than in 
Madras. This will be the situation, if 
this experiment is followed by the Go
vernment, all over the country, and 
now our Government comes to us and 
asks ‘Do you want control or decon
trol?*. What we require is that every 
ounce of paddy or rice that is avail
able with the stockists and  the land
lords must be procured in toto, and 
they should not have the licence  to 
sell things at their own rates; they are 
not the masters to dictate at what 
prices the things should be sold, and 
they are not the people to decide the 
fate of thousands of millions of people. 
As a result of the procurement policy 
the Government had procured from the 
middlc-clasr, and the poor peasants 
whatever they had, with the result that 
the people have developed an aver
seness to control. This is due to the 
maladministration of controls and the 
policy of the Government that has been 
followed  so far in this cctinection. 
When people are threatened with this 
situation, the Government are putting 
the question: "Do you want control or 
decontrol?” In that way, they are 
protecting the landlords and inviting 
them to get themselves enriched at the 
expense of the people. Therefore, I 
say, that the Rajaji experiment must 
be put an end to, and that the Govern* 
ment should come forward to feed the 
people. The people must get their 
?ation of seven ounce or more, per day. 
As to whether this will be done through 
fair price shops in the urban cities or 
in the villages etc., I can only say 
that it has to be decided by the Go
vernment with this objective In view 
that the people should be fed at chea
per prices. In  the famine-stricken 
areas, they must be distributed free 
rice, because they are not able to pur
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chase what is sold in the fair price 
shops. For instance, in Travancore- 
Cocnin,  in  Shertaiai-Amba;iapuzha 
taluks,  where (he coir industry has 
failed, even if rice is distributed at a 
lower price, the people are unable to 
purchase, because the whole industry 
has collapsed, and as a result their pur
chasing power as well. In the same 
ways rice should be distributed freely 
in Malabar, Tellichery, Cannanore and 
other places where the handloom in
dustry has collapsed. In my own dis
tricts in Madras State also, I would 
say that free distribution should be 
started.  Wherever necessary  more 
gruel  centres  should  be  opened. 
(Interruption).

[Mr. Deputy-Speaker  in the Chair]

Yes, there is demand for them. If you 
go to Udumalpet taluk, you ran eee 
half-nakefl women and men standing in 
queues, in the hot sun. in large num
bers, for a cup of this gruel ktniji that 
is distributed. It is not even rice 
kanji, but it is choXam kanji,  I paw 
it with my own eyes. You will find 
the same situation in Alleppey and 
other places  throughout  the  South. 
(Interruption).  I saw with my own 
eyes, and do you want to say that it 
has to be denied?  In these circum
stances, what I say is that I want the 
people to be fed  properly.  If you 
cannot Teed them with rice, at least 
give them gruel or some kanji or ragi, 
because there is a demand even  for 
that. But do not go on with this ex
periment which would......

4 P.M.

Mr. Depaty-Speaker:  Ig  not that
measure to be adopted independently 
of food control?

Sbri Nambiar: The question is whe
ther you have the food control or not! 
What is the result? You make the 
people suffer. You call it decontrol or 
you call̂it by whatever oUier name. 
You have not alleviated the condition 
of the masses. You are thinking whe
ther more money can be made by de
controlling in such a way that those 
landlords and the rich stockists and the 
traders may be benefited more. Whe
ther more money wiU be made or not 
—that is the discussion. (An  Hon. 
Member: No, no). That is the discus
sion in its context. You may not put 
it in that form. I can understand tnat. 
But that is the discussion. I can un
derstand from the Madras and Bengal 
figures. What is that levy system that 
you are having in Bengal? You say 
above ten acres there must be a limit. 
For the 1,000-acre man also you have 
put a limit. But between the 1,000-acre 
man and the 10-acre man, what is the 
difference? There is no difference.

(Interruption), There may be a slight 
difference. You get from the 1.000-acre 
man on the same scale as you get from 
the ten  acre  man. (Interruption). 
The proportion may be a little different. 
But ,my point is that you should not 
take anything from the man who has 
got ten acres or twelve acres or thir
teen acres and that you should take 
everything, that is. above the minimum 
allowed for his consumption, from the 
man who has got 1.000 acres. Have 
you done that? I can give you facts 
and figures from Bengal. In Bengal 
40 per cent, of the land is owned by 30 
to 40 thousand people Zamindars and 
Jotedars and they control 30 per cent, 
of the stocks of foodgrains. which come 
to ten lakhs. Out of these ten lakhs, 
leaving a margin for them to eat—two 
lakhs—if you procure all the eight 
lakhs, then the deficit in Bengal can be 
made up. Not only that, but you can 
send something to Madras. But aie 
you taking these eight lakhs in full? 
No. Not only are you not taking that, 
but you are allowing them to sell at 
their orices at the cost of the ordinary 
man in Bengal, in Madras and through
out India and make the whole food 
policy completely go sattered over the 
country and you come here and say: 
‘All our control, all our rationing has 
failed. Therefore, let us go to the good 
old method of supply and demand and 
let us do whatever is possible’. You 
never accept the fact that people are 
starving and dying. Is it not a fact 
that reports are appearing daily in the 
papers that so many are committing 
suicide for want of food? Is it not a 
fact that you get daily figures in the 
Press saying that people have gone 
starving and due to want of food they 
are  commitfmg  suicide? (Interrup
tions).  You have always  suppressed 
those figures. You never allow this 
sort of news to come to the forefront. 
And here in the House let us see the 
discussion that has continued for two 
days! The discussion is whether there 
should be control or decontrol? If 
there should be decontrol, how, and 
whether it should be in a graded way 
or a gradual way or whether it has to 
be qualified by some other term.

Mr. Depnty-Speaker: The hon. Mem
ber has taken 15 minutes.

Sbri Nambiar: I will finish. Sir. 
therefore, I submit that I conxpletely 
disapprove of the policy enunciated or 
likely to be enunciated by Mr. Kidwai. 
Whether there is any difference bet
ween Mr. Deshmukh and Pandit Nehru 
on the one side and Mr. Kidwai on th® 
other, that is a matter for judgment.
If at  all  the  policy  pursued  in  the 
south by Mr. Rajagop.alachari is to be 

continued—I do not know whether it
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[Shri Nambiar]

is the Rajaji plan or Kidwai plan— 
then there must be an end to that 
here and now and we must get an as
surance from Mr. Kidwai tnat it will 
never be followed in any part of India. 
It is very necessary to put an end to 
this Rajaji  policy.  Otherwise  the 
people of Madras—and I am one of 
them and I represent many there— 
suffer  (infemiption) and  some im
mediate relief must be sent to Madras 
to save them from the dangers of this 
policy.
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Ttf ̂rfircsr   ̂ Îjh i '

3TFT  5T̂ I JTf  WPT

 ̂I ?ft f55T̂T5  ̂  f̂lN̂

t  ̂  *n: t| f, ̂   ’'t

t * T T ^  ftr fjpm

m ftrf̂nnnir ^  % ̂nr>r ̂   11

4̂TR  ^

^  f̂̂ *ni +̂ Î,  ŜPPTT *1̂

?*r, fT̂ ?ft

% ̂   5T̂ fft ̂  3Rf«T?r f,

3̂̂   !T?iT ̂ q-|lf I gft

^ 5inr<T f i

H  m  % SVT vt

m Tîi n't* ̂ niN'Tfv̂sRr

?*T  ̂fV 5̂ lO

*nTT5r % FIT sfT 3;̂   f ITT

!ft-?rT  I I  ̂ m̂T# jt̂

t' ^ ̂  ̂  ^

PĤ dl ft T̂ T̂ ̂ '«n̂H % t̂ Mdl

f I *T̂ ?T̂ t ̂  aftrflA

SFt t  ■ .̂

It 5TT*T ?T̂ W   t  ̂f*'

JTfSTt JrTT?jt,̂  ̂ ^ ̂
>ft TtSt  5»T ff5!TiT 5r<T I f*Tf̂ 3ft̂

 ̂ n̂r t I t
 ̂ VTW ̂>T?ft |[ ̂ 9% v̂ncT »rfiî  flW 

Ptt5t ?rt  ̂I *f

 ̂f% >T̂ »f̂ ĵt*!T̂ t?rTT̂

 ̂   ̂ I 3rnr ?%■

arrrr arrr ̂ 5Tfer 11 ̂ftf5T 5rT<T 

?ft  aftr HPT ̂ HPT arrr̂ T̂ *j>rraif

 ̂ 3ft 3n»T# *T5rr ̂
??TT V>3rPTV   ̂ w  %

 ̂ fipRtT ̂ 1 A h  ̂  ̂  I, If ^
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«î*i   ̂ |T 13rrr "(ft

3ft y;TPft fWr»r ̂  stft

4 jpff  ^  art̂  «TT I anjT/  ̂  

am%  JT??T  <TT  ̂f̂ ,
CN

arrr ̂  •ftfw *rV i ̂  ̂  wt trfWnr

fan ?  afk #fjTRt,  ̂%?T5y

 ̂<TT̂   ̂ 3TT̂

f 5rm ̂  cTOF % ̂

I

if am apTum 8|ft ̂  Iwî  ̂   ̂i 

 ̂ITT  ^ 3nar«T ̂ I  ̂ ̂f?«rT  % 

’TFT Tfjfir 5 ^   ̂ ^T

W I ̂  >jfiT  <TH>RT % 'm
11 ?*nt snr̂  # an  ̂ *t st ̂  ̂  f% 

f»TT̂  fan I, ̂  i I
R̂lf aftr fwm iTTJrnTT3rT

TfT5 afh:  JR   ̂I <T^

% ̂  ̂   5fl̂ f, ̂  ifxr̂ ô

XT̂XT̂  oITo-jft 5,  ̂ ?T? ? 3  ITT

III

%̂ T?: \̂3 HPTT  ITT

5,  ̂ f% W ̂

>TR f' I ̂  J

aftr̂ tTT  *T ̂ iim<; ̂  ̂ TT STH' ̂

I ̂    ̂ am5»T

ŷ ̂'T̂'̂ ŵfhr  ^ ̂  ^M»i*(c ̂  

1  ̂ %  f>TT I 5*T f«T̂  >ft 5  ̂

iTTFferC 3RT sftfr; rW  ̂ *T 

Pttc’tH’ FW JT%   ̂WT 

7̂% am  rft »î TT  I JTW 

Vy fV   ̂ITT ̂

ar̂f̂ w VPT   ̂ I'flfl *1̂

 ̂ I ’T # ^3^  ̂ftr

■% *ifW vt  ̂  ft’iT I  ̂ %

f̂TTft   ̂ ̂TTTT  fair i  jfrtt

5TT 5  ^ ^

 ̂TfT f% ?*T  % rfr ̂

arr<T ̂*r fl’rar̂, ̂  5<r

IR ?r̂»r ark fir arrJTT

^ f̂?vt ̂5T ?IT I ^ #

’TJT sin̂iJTT Ŵ W

ft  T̂Rjft  ark

 ̂  ̂  I iTf  aiTT

3TT# 3?TT ̂ dt f̂T I I  cTCF gft

Vv3 ̂ <T̂   ̂̂  5, #fT%̂ 7T ?VJ

^ TiTR I aftr   ̂ tt:  tv9

=̂  t

*Rqrî %*rT!  ^

3R?y# t̂ ?

% Vt WTcT ft I   ̂̂  fv ̂

 ̂  ̂ * fsRT TTT̂

TfT 11 ^mr t̂tw

}OR sPH WPP H }OR sPH WPP H o-"̂ I H H H « H H H «

*r  ^̂<>0 WHI ̂    ̂ 31̂

^  fowl'll M̂ni *rr,  % JTfli*̂<i»

 ̂O, ̂  ̂  IH =̂JTT ̂  t, wf% TRR- 

it' \  «rr ajk ®: 33f̂ ̂  ̂  

^ *j3rrn   ̂    ̂  

«TT I ar?%5y<r*r»T <i,

<TTT   ̂ ̂   %  jra?̂

T̂ITR >TR "K «T I

f̂Tlr ̂   ^   ̂  1J]|

f̂TT arnr ̂ f ,  J|̂ ?ft ap̂f%

afk fJT!T»T T̂z[i I  ̂  JRT 

^%^WlTf3TT%  ̂ WrjR  ̂ ̂  

t »TJT fe«?f

 ̂I <wilMl{VaPTJftrIT? <T,

wflv WTT % 3TTT arrro'vtf snr riw 

 ̂  «TT   ̂   arrr ̂  ftw  ̂

 ̂  «R  I   ̂̂    ̂  ̂ ?ra?r
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^  ^ ifR iivf ̂   ̂̂  ̂*nr t ̂

V W  I*if«r̂ a f*RTT ̂  I an̂ ?ft ’̂PFT

f̂PT  *niT ̂ 14̂ <nnT¥t

VTim

«TT I  *nff w 3̂; ̂

ir}# 3TT  «ft, 4  51̂ WTOT «t><<il,

ifk H ̂   ̂ WT ̂ I Jt̂ 3TK»ft

sf  ̂   an«T % 551̂ aftT arerr
^   ̂  snJT,  «TT?TT

f I ■HIT  an#  TT

»rnr »r?  ̂arrar, *m 3r »jy  ̂ 

l̂ir  »im5  gaiT  ^  4#  3iq# 

 ̂ ft: 5*1# ̂  an# «Tî ̂  

vra %’[?  VT VF̂   *nvfoiT 

»̂TT fon, >l*flft» W   eft ’J? ̂  VTW

imhr vm *R «̂m I

fmn I

ift w  : »i»R ̂  ̂ mr ih ?ft 

^ srrar 11  # #  ̂  ̂ nro
% aft firfjR̂ T n  iTRT ̂ «̂lf

 ̂ 5, Ji? ̂ T̂T qrr t

aftr aiiq   ̂  1

 ̂1J5y % T̂̂TT  4  'TFT

a fees  ̂*nu I 4  ?icT 

T̂T f  SRPT7 %

l̂ T̂ fw ^  ̂ n̂irsT ftroiT t aftr

^  »î 5l?rr I  ^

i*p̂  ‘TT  Jn??T (cealing

price)55*ncft t at 3«4tt €t

^̂ Tff|#f%’ilJn̂ (price)̂ 5t 

fpft|fiP9K 

filPlWT #  <nr«<l Snfl’   ̂I 

*tf t % ân»T f5p̂ 

*¥ vraifirRnr f̂iif̂   ̂  f

T?; *15 ̂nnff ftr fip̂   ̂ «iftT 

fwmrcft  ̂I an̂ ̂ f?RT’?ft «̂IHHI 

*TT ftr ̂rf̂TTT ̂  ttl/1 JTPT  ̂VT 

W3T ̂  ̂   ̂ *rtt ̂ ’TT̂ ̂ ?ft

sHr ?W?TT I an̂ #  ?s;   ̂   1JT

in'im f̂Tw VT ftiTT I ̂rv>TT 5 Pf ̂raw

# 3TTT̂   ̂  anwr

^ wf̂TOT 3ft ?T?sfr %  <TT

#5 TT i,i,  ̂   ̂ Ĵ«J<4T   ̂ 

*rtt %   ̂   ^

iTf ̂  t ftr 9[? f® ̂  |TT Knw

q r#  ̂! aftr  frnr r̂ 

an  ̂^jO<{̂  a?Nr  «<iyg<,

f ?ift 

nn n  ̂ %>TT^^5in  ̂̂ 'TT^t» 

*T  *i>̂<ni ̂ f% arrr ̂  ̂  *ft%  ^

aftT̂?Tt»T r̂«T«f̂  ̂  f,

•d>l+l ̂fl’̂'il ■411(5*1 «lV,  ^

I  ̂  TTT  3T«rTT fW TT

TT afTT <>i’»rfl rT̂ T̂'iW’i  TT 

JT^T^ r̂f̂  I irft ?T»TW #■ 

0̂0, 0̂0,  ?ooo, 0̂00 zn 

?t ^̂  an̂fiTJff   ̂  ̂  *TT  srPTT 

ar̂ OT   ̂   ̂ 3T̂«TT  ̂ 3TT7 t̂ft" 

«F  ̂5n̂  afk  ̂  J15 ^

TTTcRt • ̂  *ff  ̂ % w

# 5, ̂  % 4 [f f% 3TJR

3TFT  T̂

fe#3TTT % ?rfff q"

aTFT % ?ft5T«rw  ̂ taftranr 
It an  ̂w^wcw^wc tf̂ rrrt  ̂>

8rrT%ijvî wifn*! 

 ̂ wtiTTTft aftr fr?w?r̂ vr 

anyx 5 I i>t9tit"

 ̂ *rtt |T?J '̂incii 51 <1̂
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vfwn  îrmr ft:   ̂  ̂

wnnT ?oo '̂TUT3?TT ̂  ̂ ^  ̂ 

 ̂I ^ ^

*iT  ^

 ̂ arrs 3TR !Tf?i sft

 ̂3TRTT 5, SimfTJff  !R?TT t’

«i'i *rr%  ̂3Trf%T  *TnTrft 

•iiC Mt   ̂cimÎ

7  ̂̂i  *TT ̂  ̂ ’T̂n f̂««i ̂ T <.(«ii 

fiî qi i%ft>5T?rr!T̂3rrT%3ft arrrrt 

f,f̂ vt3irT?̂ «F  ̂«T̂ Frr̂ =9[̂ 

% fm f, TT5Tf%’T

( Rationing Inspectors )

iCTf̂T ( Procurement 

Inspectors )  >ft wfiTpft ̂  | 
3<k jRft̂rr   ̂   t  ftr vjsgNK

’R̂ r̂mr f i w  arrr  ?r %w?y

FHT ̂  n̂?TT g  “k  qi[ ?nr

^ im  11̂  f % anq- 

^  ^   ̂ ®TR # T# ftr

OT % ?nirT qr wt 3rr <r?wr | aik 

an»T ITT ̂  ̂mrsr % fft

5f̂ f̂t>rnr  arftr̂ fr^ 

 ̂ ̂  *Rip «TT,  ̂  if)'  <T % 

JTOtfRTf ̂ aftr feft  ̂  garr

 ̂  fwiT  f aftr ftrr̂ Tt f̂r

^  ̂ arjipT f % Jî ̂r=mf 
fir«rnr  t, Jnr 5ft amr  ar̂HH 

t % r<wd«10 V  m̂ wm̂
fWT t I

15̂ arrr *wr f vfhr ̂  1 vft̂

^  ^ ̂[T?r # ftrt̂ ^ ̂rar 1 %ft»JT 
aiTT ̂ nwf ft» ̂  arrr  t ^ ̂

5TT «FTT anrr arrr arf̂

 ̂  3̂iTTVT?hiTfan'̂rm’«r̂ m‘ 

^ I *f' fafwO' r̂  n̂pr 

 ̂% anr»f  TT ̂ PT w I wr ^

^ 5 fti W,  ?HTJT

 ̂ ^   ̂ *TT *JT̂.

^ K^ark   ̂ *nr 5T̂ arnrr? 

^ ̂  3TR  3TT  arr̂ 5T3W

% 5#, am  ̂aft7?ff % 5# I

«ft wto : w 5ft ^

Îni »!̂ I

«ft ̂  : am  ̂ amV 
% ift  arPT̂ ̂  5ft w|3TT t-

 ̂3fw«T rm snrrV (arR̂nre f̂ T 
5nTT ««f«Mi f̂«i-Mfjc«i*i)

% wti ̂  t JH ̂  ?

i»t ̂  : arrr % :t>pt f, fV#?iT f, 

 ̂ f qr ̂  ? ft ! 4' 3?̂n̂

•T̂ JTTTcTT, 5T’   ̂ anr̂

arnr 'W 5ft  <i«n ̂t̂ ĥi ̂t«T
aik arrr ?n>5y ̂  1 7775 fcRT«n̂

 ̂ t ?  ̂JT̂ %  5̂T>Tr 

fan  ^ ft) 5ThR̂jrr>TR?TPTr!T 

wittt t  ft% ̂ ft̂ ̂  I

zTf f ft? tR WT w  gxNr 
^ *1?  szmrfWf̂ sft’T
 ̂f, ̂ft>̂  5Tt»ft ̂   ̂̂ftir

5 ftr̂T ̂t̂vt̂ PT ̂  w ̂ R̂fhr̂rr

f ̂  ̂   ̂ aftr 5—$5ft)»f 5ft 5ft7f 

9H qt# % «[ft̂ |‘, 3ft  I ft: ̂  ̂

 ̂fiî, arrr 5̂ qr̂nr g ftrCN  ^

stt»t: ̂  ̂nr % Jift  5Rt# ̂ glrr
arrarfifrftnf anr
snqrf̂ ̂  ?rf5T anwr̂r t' ̂firnft 
«RT<T ̂  aftr 3ft  %■  1̂%

3*T ̂ ̂ WVTvf ŜtftPT afPT  Vt vVÎT?r
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frrft 3nHT

f?RTH % t Pf ̂  ̂  w*nr

nr  «iH T̂'Pp

arf̂   ̂  ̂   ̂  ̂̂  >

^ *rrr  ̂«ih

ftlHRT  f • 3n«T «ift '̂tfH ̂   ̂

sf̂, ̂ifsR arnr̂  ̂  ̂  ̂

ftr ?*n̂ ̂    ̂ ^

TT  *T?’TVT «TT ̂    ̂ *fY% %

^  ? I ?ft W ̂

f I ^ Î»FTT t f̂F  ̂  f»    ̂  ^5^

^  fr, W   i»̂ 5® ’nf  ̂  t

Ijftp?! 3TT̂

ÎTRT VTT f̂RT f̂tfl

4i<t,rrt |tr i

5rrT̂ (fairpnce shops) ̂

Tîif̂jT <t><.»i % +!*<  r̂nrr

iqrf̂ 15ft »rd̂ t ̂  3m

 ̂fififjRi  T̂T5Ff % si'-l *T̂

,ftf?Rt ̂  i I  ?ft am qfT ̂

sift qr% I ̂  ̂   r̂T ¥ft t irt

^   ̂ I I ^

 ̂ «n ^

^  1 . W  ̂

 ̂  t ̂   anr?  ̂ I

iirft  I ^   ̂cft̂

vr̂  t  % *mr w*ft5T  f*

fSp̂Tpft 5Tff ̂ P̂.aftr 

g?wii5T̂'n̂3rk *rŝ ̂

 ̂̂  dl<R  ? I fvWHf ̂

^̂aTT7#>PTT 

I ̂’T̂ wrftarrr 

■̂ v?r,9̂ vT̂’snrnr

v|̂«FTfTRir̂ 5ftr3rrrffrtpir

jrt I *RHT

ĴTT eft ?5<n?tT5Tr i,  arrr

TerTTT q̂ WTT̂

f% 'HIS ̂   ?W cTT̂ ̂  JT ̂ftw

% ?nTT̂  ̂̂   5t 3fh: f3RT% 

 ̂tfJTpft wi qr fsRT w ft? 

H5 51̂   ̂ft; ^ I

WH,  itTT ̂ FTq 5 •

Shrl Kidwai;  Sir, I have listened 
with interest to the speeches of the 
diflferent Members. I am sorry  that 
the debate which was to take place on 
the present food situation Bnd Gov
ernment’s food policy has been con
verted into a discussion of control rer- 
sus decontrol.  In my opening speecĥ 
I had stated what the aims of Gov
ernment were in regard to the poliry 
of controls. These controls were  in
troduced during war-time to feed the 
cities at reasonable prices. The pri
ces in the op>en market were very hi|!h 
and, therefore,  Government had to 
procure grain by levying something on 
each producer and to sell the procur
ed grain to the cities at comparatively 
low prices. Now, the situation is dif
ferent. We are now trying tu develop 
this country according to a plan known 
as the Five-Year  Plan. During Ibis 
period, we have to  keep \hi prices 
down. Therefore, some sort of control 
has to be maintained. As I had stct- 
ed, our objectives are to produce more 
and more in this country, so that, in 
the course of the next few years, we 
may not have to import any foodgra*ns 
in large quantities and we may be able 
to so arrange the  distribution  that 
everybody, both in the  rural  EJid 
urban areas, may get the foodgrains 
at reasonable prices. We have been 
trying to present form  of  controls 
since 1944-45 or, to be more correct, 
since 1946. We have to see whether 
we have gained our objectives. If you 
compare the ration shop prices of today 
with those in 1946, you will find that, 
except in some places and in re«T>ect 
of sonw commodities, there has been 
a rise of from 30 to 90 per cent in re
gard to diflferent commodities.  There 
has been a rise in the distribution price 
as well as the procurement price. As I 
had stated, although more  land has 
been brought under cultivation, in the 
south, our production has gone down. 
Mr. Gadgil nas questioned ti«e figures.
I may tell him that the area under 
cultivation today in regard to cereals
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is 189 million acres, while in 1947-48
it was only 172 million acres, i.e. an
increase of 17 million acres. In 1950
51, the acreage was 193 m\«lvju. but
lour million have gone out of cereal
cultivation between  1951  and  1952.
There has been a* corresponding in
crease in the area under ?o?pjp.ercial
crops.

Sliri S. S. More: Does the hon. Min
ister accept the reliability of tae agri
cultural statistics?

Shri Kidwai:  I am coming to that
also. My contention is that me statis
tics are not correct. They are much
under-valued.

The other thln̂  is that there has
been an  increase in  pro-aiction in
Korth India  and  a  decrease  in 
South India. Amongst others, I have
also cited Punjab. We are told that
in Punjab procurement  is ideal ar*d 
that there is nothing to worry.  1 am 
afraid my hon. colleague the Finance
Minister has been misled by the fig
ures. I have got the figure*  before
me.

Now, in Punjab and Uttar Pr̂iesh,
the procurement system is l:ncwn as
monopoly procurement. In 1947, 1948 
and 1949, procurement in Punjab was
46,000 tons, a very insignificant figure
compared to  production. If  mono
poly procurement had  worked well,
the figure would have been at least 50 
times more. In 1949, 1950 and  1951 
when the outside prices were lower
than the procurement prices, procure
ment naturally went up to figures in 
lakhs. I have got the prices of  that
area before me. I stand by what  1 
have said that where procurement hos
been loose and leaky, production has
gone up.

My hon. friend has asked me why I
question the statistics produced by the
different Government Departments.  I
have tried to find out our oroduction
in each State and what is the require
ment of earh State, and then I ca:ne
across startling figures. I have come
to know that Haiasthan. which is sup
posed to be self-sufficient and dôs not
depend upnn imports exceot when the
crops are bad, is only producing 110 
lbs. 4>er head per year, which means
it is living on less than five oz. a day.
I call it ridiculous, because nobody in 
Rajasthan can live on less than five
oz. per day. It  seems that the old
States had no records. There were no
patwaris and the old jagirdars did not
allow any records to be sent to Gov
ernment. Even when the present Ral- 
asthan Government  was formed in
parts the zamindars opposed the ap
pointment  of patwaris. Therefore,
there are no records. If Rajasthan is

considered to be self-sulBcient, its pro
duction must be calculated on the ba
sis of 12 or 16 02. per head, or even
more. That is why I call our figures
defeotiye.

The same is the case in *̂gard to
other  States as  well. If we keep- 
away these States which claim to be
self-sufficient we find that the require
ments of the deficit States can he easi*
ly met from the surplus States. Now, 
here are the figures of production per̂ 
capita in each different State.  The
hon. Members  will  appreciate that 
these are not figures sent by the States , 
themselves,  but  collected  by  the
I.C.A.R. by a sample survey.

Assam’s gross availability is 375 lbs
per head; it is self-sufficient  Bihar,
whose availability is 226 lbs. per head,
also claims to be self-sufficient, except
when crops are bad and when imports
have to come. Bombay, which \ve call
deficit, has 263 lbs per head. If Bihar
can be self-sufficient,  then  Bombay
should also be  considered  seif-suifi- 
cient, but it is  considered a deficit
State. Madhya Pradesh has 488 H s.
Madras gets 284 lbs. that is much more
than Bihar. Orissa’s  availability  is
543 lbs, Punjab’s 315  lbs. n̂d Uttar
Pradesh’s  291  lbs. Similarly,  West
Bengal gets 378 lbs. I think no State
can be more self-sufficient rhan this.
It is. in fact, a surplus State.  Raj
asthan, as I have said, gets 110 Ihs. '\nd 
Saurashtra 156 lbs.  Saurashtra  says
it is deficit in rice. Four years back,
it was producing 5.000 tons of rice per
year. It has been increased to 36.000
tons, and this year this State has sup
plied 2,000 tons to the neighbouring
State of Kutch. Othen̂ îse, it is self
sufficient, except  that this year the
monsoon has been bad and therefore
it wants some millets. But. according
to these figures, its availability is only
156 lbs.  Travancore-Cochin gets 184 
lbs. I think it is correct, because it
!s living on subsidiary food. Ajmer has
142 lbs.  Bhopal is surplus, and ac
cording to these fierures. its nvailabi- 
lity is 258 lbs. Therefore. I thought 
that restrictions on movements were * 
holding up stocks in some areas and 
an artificial scarcity was produced in: 
other areas.

Our aim, as I have said, is to reduce
the prices and to improve the avail
ability of grains. Therefore,  relaxa
tion was tried in some States, like 
Uttar Pradesh. Bihar and Madras, and * 
some forms of relaxation in ilmosi all
the States, except Bengal and Bombay.
Now, the fimires supplied to the hon. 
Members will show, there has been n 
decrease in  prices in  almost every
State. An hon. Member from Madras
has compared the rationshop prices 
with the open-market prices. lie has::̂
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lorgotten that these ration sho|>s are
still functioning, supplying the  same
quantity as was l>eing supplied when
rationing was there. He has said that
the Madras Government is now tr̂ g
to get away from its responsibility. I 
iind that they are feeding more people
^ay than they were doing when ra
tioning was there. I am sorry the rains
have failed in  Madras,  and vhis re-
4iuires special attention. I do not think
anybody will contend  that the rains
have fiuled because Rajaji has become
the Chief Minister and he has intro-
'duced decontrol. If controls had been
there and rains had failed, then the
position would have been worse. Now,
as many Members, including our De- 
puty-̂peaker, have  said, there is no
scarcity of grain. It is  available In 
abundance and at reasonable  prices.
Government shops are also function
ing.

Shri Nambiar:  In one breath  the
hon. Minister says that because there
are no rains there are no grains; in
another, he says that there is abund
ance of grain and there is no difTiculty
about its availability.

Shri Kidwal; Grain is in abundance
because it has been sent from the fnjr- 
plus areas, because Covernnicnt stocks
are being used  there to supply the
needy peooSe. So. all that is required
is being done and if the scarcity con
ditions continue, the Madras people
will êt all the help they lequire and
people will be fed.

—  •
When the  acreage is not correct

then it becomes  difficult, as in the
case of Rajasthan and Madhya Bha
rat. In respect of  Madhya  Bharat,
ivhich is supposed  to be a surplus
area. I find  that from the  acreage
given, it is producing not more than
185 lbs. per head. Therefore, the mis
take has to be corrected.

But we have got one figure which
I think Members  will  try to judge
irom the results: we know what Is 
our stock. In 1952, we had a carry
over of 13-3 lakh tons. Then we im
ported, durmg the year, 39 lakh tons.
That made it 52 lakh tons. Now, our
carryover for the next year,  that is
at the close of the year, is expected
to be 18  lakh  tons. Therefore, we
have consumed  less than  what we
have imported.

Shri S. S. More:  Is it not due to
the lessening of the purchasing pow
er of the people? They are not able
to purchase so much.

Shri Kidwal: But the grain is being
:̂ld cheaper, in whatever quantities

and wherever it is required.  This 
year, compared to last year, on ac*
count of the free market, there was 
less consumption  from  Government
shops than  during last  year. Last
year, the offtake  from  Government
shops was 7-76 million tons, and 126 
million people were served in the ra
tioned,  non-rationed  and  scarcity
areas. This year,  on  account d
' scarcity in U.P. and Bengal, the num*
ber of people served  from Govern
ment shops rose from 126 million to
133 million. But, as the grain was 
available in the open-market in most
of these areas, except in lien̂al, the
offtake from Government shops went
down from 7.76  million tons to 6.8
million tons. The number of  people
served was more but the offtake was 
less than last year. This aUo shows
that relaxation  in certain areas is
helping in bringing more foodgrains
into the market than  was available
before. But, as I have said, the aim
is to produce more foodgrains and to
distribute them at reasonable prices.
Whenever we find that the situation
requires any further strengthening of
controls or relaxation, so that the pri
ces may remain what they were be
fore decontrol, all the measures will 
be taken.

As. I think, I had an opportunity of 
explaining earlier, with this relaxation
of controls we have  issued a  new
Foodgrains Order, which  authorises
Government to take  over the stock
with the dealer, if the prices in any
area rise* unduly, at the procurement
price, plus a little expenses allowed,
and to distribute it as cheaply as pos
sible. I am sure, if  the States act
accordingly, there will be no difficulty
in keeping the prices down.

I hope Members will remember that
when rationing was relaxed in U.P.
the prices of wheat rose from Rs, 16 
to Rs. 22. Then the U.P. Government
warned the dealers  that unless the
prices are brought down action would
be taken under this Order. Then the
prices came down to Rs. 17-8 and are
now ranging between  Rs. 17-8 and
Rs. 19-4 according to the availability
of wheat and the stocks in the market.

I hope Members will realise thSl we 
have not given up controls. I found,
as I have said, that the controls we 
had in this country did not help in 
our objective, they did not increase
production nor did they keep the pri
ces down. As I have said, the prices
rose from 30 to 90 per cent, in some
places between 1948 and 1952.  ^t
relaxations in the  restrictions on 
movement have again brought down 
the prices.
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1 have mentioned about Bihar once
before and I would like to say it again
because Pandit Lakshmi Kanta Maitra
has raised the point. There was ra
tioning only in one city» i.e. in Jam
shedpur; there was some  sort of ra
tioning in Patna city. Over the rest
of the State, people had to live on the
open market. Now, in  <he  surplus
areas, like Ranchi, the prices are low
er, but in all the others they are high.
Now, if you compare last year’s pri
ces with this year’s, you will find that
they are very much lower now.

The same has been the experience
in U.P. The prices of all food com
modities in that State now are lower
than the control  price,  except  of
wheat. And the wheat pricas are high
because relaxations were made when
the State Government  had already
procured a large quantity f ut of the
surplus stock. Therefore, the  prices
naturally  rose. Then,  Government
were selling at subsidised rates. They
were purchasing at Rs. 16 a maund.
And Government had to acquire from
the Centre 2,18.000 tons of \̂heat at
Rs. 20/8/- a maund (at port); later on,
it was reduced to Rs. 18-8 a maund.
But with the transport  expenses it
must be coming to over Rs. 20; and
the incidental charges on wheat were
Rs. three a maund. Therefore,  had
they not  been  subsidising it, they
should have been  selling wheat at
about Rs. 21 or Rs. 22 a maund. Now,
they have recently  raised  the price,
and it is Rs. 18 a maund. There is,
thus, hardly any difference  tetween
the open market and the controlled
market.

There has been  some  discussion
about the new step that is being taken.
Some people have called it decontrol
of rr̂illets; some have called it gene
ral decontrol. But it is nothing of the
kind. The original proposal which I 
had made was that millets should be
given free movement, as  there was
hardly any procurement  of  millets.
The millet procurement in 1951 was
less than six per cent, of the total pro
duction.  In some areas,  because the
stocks of n̂illets are more than the
local requirement, the prices are fall
ing. In some areas, because the re
quirement of millets is more than the
availability, the prices are rising. The
surplus States do not intend to procure
millets because they are afraid that
with the falling prices they may have
to lose. I may tell the hon. Members
that this has been the experience of
the Madhya Pradesh and Hyderabad
Governments who  have from  last
year’s stock, 70,000  tons each. The
prices outside are lower than the pri
ces at which they have been purchai-

and they have made sforage and
other charges. The prices outside are

coUapsingL One day, we received a
report that in Wardha the prices were
Rs. 6/4/- a maund. That means that
the producer  must  have sold  at
Rs. 5/8/- a maund or even at less.
Therefore,  if  the  prices  collapse
we will  suffer  enough.  Last  year
we had  imported more than six
lakhs  tons. This year also  there
is a demand that we should im
port  some.  Bombay  wants  three
lakhs tons of millets, Madras ̂*vo lakhs
tons. Mysore  80,000 tons  and Sau- 
rashtra 50.000 tons, of which we have
already given some from Hyderabad
and Madhya Pradesh and they still re
quire about 25.000 tons more. We hope
that from the surplus areas of Madhya
Pradesh, Madhya Bharat, »Iyderabad,
PEPSU and Punjab, we will be able
to procure and supply to them, whm
we will not be required to import any
more. This is the only change—you
may call it decontrol, you may call it
relaxation or you may call it extei>-
sion of the procurement area, because
up to now a State Government was
authorised to procure within its juris
diction but it was not allowed tn go 
to other States for purchasing.  Now
my friend Mr. Gadgil has sr̂id, “Why
not ask the State Governments to pro
cure and supply  to  other  Gk)vem- 
ments?”
Shrl GadffU; What I said was: “Do

not allow private merchants either to
buy or to sell in other States. Do it
on the State level and through State
agency”.
Shri KIdwai: Private merchants do

not come into the picture, except that
the State Governments  do not have
control over milo. They will take it
to their States and the final handling
will be done by the  State Govern
ments.
Now, in the State-to-State  dealing

we shall see what are the additional
charges besides the transport charges
and the commission of the agents, be
cause these have to be given over and
above. Over and  above  them, the
State Governments have got their own
charges which makes the cost prohibi
tive. Supposing U.P.  wants to send
rice to Bombay. The price of coaise
rice is Rs. 22 a maund while the trans
port charges are Rs. 3-12-7 a maund.
Adding the transport and  incidental
charges, it comes to nearly Rs. 27 a
maund. The Bombay Government add
nine per cent, for handling charges,
and by the time it reaches the consu
mer, Rs. 22 become Rs. 30. Therefore;
I think, if we want to keep ♦he prices
down, all these charges have to be eli
minated. This is what the now change
is intended to d(̂
Shri H. N.  Mokerjee  (Calcutta

North-East): According to the  plan
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named after the hdn. Minister,  West
Bengal, it seems, was to have a levy
on the surplus stocks with owners of
15 acres and over. Now it seems to
have been changed and there is to be
a levy on thoŝ who have ten acres
and over. I want to know the  rea
sons for it and also the reason  why
West Bengal, in the present position,
is being required to v̂e to t>ie Cen
tral pool 1*5 lakhs tons.

Shri Kidwai: Orissa, for no fault of
its own, has to give three lukhs tons.
We asked Bengal and they willingly
agreed to supply 1.50.000 tens.  The
tiaim that was preferred at that time
was that a levy should be imposed on
cultivators who cultivate 15 acres or
more, but it was found that the fgures
on which the  Bengal  Government
were calculating were old.  i*re-parti- 
tion figures. Therefore, we  thought
that we would be able to sccure four
and a half lakhs tons by imposing  a 
levy only on cultivators of 15 acres.
Now, we find we  were  mistaken.
Th«̂fore, it has  been  rev̂ised and
now the levy will be made on cjlti- 
vatars of ten acres or more.

Siiri H. N. Mokerjee: Would it not
mean privation for those vho are least
able to bear it?
Siiri Kidwai: I  hope the  Member

will see that it was originally propos
ed that when maJdng the  levy over
surplus rice or paddy, seven maunds
per unit would be allowed to be re
tained by the cultivator. Now, it has
been relaxed a little so that each cul
tivator will be allowed  ten mounds,
i.e., about 22 oz. or more per head per
day. I think that is a sufficient gua
rantee and there will be no h&rdship.
Mr.  Depnty-Speaker:  There  has

been sufficient discussion for n couple
of davs on this motion from all sid̂s
of the House. Now I will  put the
amendments to the vote of the House.
Dr. Lanka Sundaram  (Visakhapat- 

nam): Sir, I beg to move for leave to
withdraw my amendment.
Mr. Depnty-Speaker:  Has the hon.

Member leave of the House to with
draw his amendment?

The amendment was, by leave,
withdrawn.

Sardar A. S. Saiga! (Bilaspur):  I
beg to move for leave to vviihdra-jv my
amendment which was moved On 17th 
November 1952 on the motion moved
by Shri Rafi Ahmad Kidwai.
mr. Depntj-Speaker:  Has the hon.

Member leave of the House to with
draw his amendmen̂
The amendment  was, by leave,

withdrawn.

[Shri H. N. Mukeriee]

Shri Sivamnrthi Swami (Kushtagi):
I am not withdrawing  my  amend*
ment

Mr. Depntŷpeaker: The question
is:

That at the end of the motion, the
following be added:

**and having considered the same,
this House urges upon the Govern
ment— '

(1)to take firm and eflfectivo steps
to make the Grow More Food
Campaign a success by creat
ing mixed agencies of  Slate
and its farmers among each
group of villages in the Stâe
districts on co-operative basis
with an active  management
to discharge the responsibility
of executing the rchemes of
planned economy for concern
ed villages and *hus for  the
whole mother State; and

(2)to hav̂e an uniform policy to
wards decontrol 4iid for the 
meanwhile to procure and to- 
distribute certain  foodgrains
on fair  prices to  scarcity
areas.”

The  motion was  negatived.

5 P.M.

Mr. Deputy-Speaker:  I shall  now
put Mr. Altekar’s amendmoU

Dr. Lanka Snndaram: Sir, there is
an amendment to  this amendment,.
No. 5.

Mr. Deputy-Speaker:  Is the hon.
Member pressing the amendment?

Shri R. K. Chaudhuri  (Gauhati):
Yes.

Mr. Deputy-Speaker:  I believe it
was not moved at all. Am̂ndnicnts
numbers 5, 6. 7 and 8 were not mov
ed. I will only put the other amend
ments to the House.

Shri  Raghavachari  (Penukonda):
The Speaker said that these would be
allowed to be discussed ̂ his morning.

Mr.  Deputy-Speaker: Hon.  Mem
bers can speak  on any  number of
things, moved or not moved.

Shri B. S. Murthy: The Sp̂akeJ
said that these amendments will  be
taken as moved.

Mr. Deputy-Speaker: But. there i»
no record to that effect.
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Sardar Bokam Singh (Kapurthala-
Bhatinda).:  In the  begimung, the
names ot ôn.. Members were callca.
Those who answered in the *atfirma- 
tive, their amendments were taken as
moved. All these amendments were
moved.

Mr. Deputy-Speaker: 1 find here in
the bpeaker's own handwriting  only
lour amenamenis moved on i7th Nov
ember 1952, that is, the a nendments 
ot Dr. Lanka  Sundarani, Shri Siva- 
murthi Swami, Sardar Amar  Singh
Ŝ gai and Mr. Ganesh Sadasnlv Alte- 
kar. The three  earlier  aineadments
have already been disposed oi by the
House. 1 shall put  the 1< si amend
ment to the House. The other amend
ments have not been moved,  -

Shri Nambiar:  I have sent notice
of an amendment yesterday.  It was 
circulatep.  This morning the Sp̂?ak- 
er said that the other amendments as
printed will be taken as moved.

Shri R. K. Chaadhuri: May I men
tion, Sir, that 1 moved my .amendment
to the amendment immediately after
the amendment was moved. I\ir. Chat- 
terjee was in the Chair at that time.

Some Hon. Members:  Put them to
the vote of the House.

Shri B. S. Murthy: The exact word
ing of the  Speaker was,  tiie other
amendments ab circulated  are taken
as moved.

Mr. Depuiy-Speaker: That was said
yesterday.

Shri B. S. Murthy: Today.

Some Hon. Members: We were also
here; we have not heard this.

Mr.  Deputy-Speaker:  The  hon.
Members will have the satisfaction ot
my placing them before the  House.
Now, the amendment to Mr. Altekar’s
amendment. The question is:

That in the amendment  moved by
Shri Ganesh Sadashiv  Altekar,  the
following be omitted:

“without prejudice to tlie basic
objectives.”

The motion  was  negatived.

Mr. Depuiy-Speaker:  The question
is:

That at the end of the motion, the
following be added:

“and  having  considered  the
same, this House approves of the
policy of Government  regarding
general control of foodgrains and
welcomes  the desire of  Govern
ment to adjust the same to suit

local  or  temporary  conditions
without prejudice to the basic ob
jectives.*'

The  motion  was adopted.

Mr.  Deputy-fiieak«r.  Mr«  Jhun*
jhunwala.

Shri  Jhû hunwala  (Bhagalpur
Central): I did not move it* Sir.

Mr. Deputy-Speaker. Mr. Nambiar’f
amendmeftit.

Shri Nambiar. I move it

Mr.  Deputy-Speaken  Moving it
now?

Shri Nambiar: I have already mov
ed it; I am not withdrawing.

Mr.  Deputy-Speaker:  Treating it
as moved, I will put it to the Housa.

The question is:

That at the end......

Shri  Sinhasaa Singh  (Gorakhpur
Distt.—South): On a point of order.
Sir,......

Shri iawaharlal Nehm: In view of
the amendment now  carried by the
House, how can the others be added?
It is not clear to me.

Some Hon. Members: All the others
are defeated.

Mr. Deputy-Speaker:  There is  no
liarm. What is the point of order?

Shri Sinhasan Singh: The point of
order is this. The other amendment
was put to the House and carried by
llie House unanimously.

Some Hon. Members:  Not  imanî^
mously.

Shri Sinhasan Singh: Nobody said
‘No’.

Some Hon. Membefs: No, no.

Shri Sinhasan  Singh:  The  other
amendments need not be put to  the
House. How do they stand now?

Mr. Deputy-Speaker: The mere lact
that the other  amendment has been
carried unanimously does not preclude 
this amendment imless this  amnd- 
ment covers the  same groimd. He
wants to add something more.

Shri Kidwai:  Inconsistently with
that.

Mr. Deputy-Speaker: Yes, it can be
fitted in. Let me not stand on tech
nicalities. With respect to the motion
that the Food policy be taken into con
sideration, a nimiter  of suggestions
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[Mr, Depifly-Si)eaker]

can be made by  various hon.  Mem
bers. One suggestion is that adjust
ments may be  made from time to
time. That was carried by the House.
Now, there are some  more specific
suggestions regarding the food policy,
and what the Government has to da

Shri Kidwai: The Speaker had dl5-
allowed two paras, in that.

Shri Nambîr: Not this amendment.

Mr. Deputŷ p̂eaker: I have not got
the record here; I do not find it.  I
shall put the whole  amendment to
vote.

The question is:

That at the end of the motion, the
following be added:

“and  having  considered  the
same, this House  is of opini<m
that—

(i)that Government should  take
the responsibility  of feeding
the people;

(ii)that  more fair price  shops
should be  opened in all the
urban areas and in the deficit
and rural areas in the State
of Madras consulting the po
pular  organisations of  the
peasants,  workers  and the
people;

(iii> that in the fair price shops all
who apply  should be given
ration cards and distribution
should be guaranteed at still
more reduced prices;

(iv)that in the famine areas in
the  various  districts  and
taluks of Madras  State free
distribution of  food stuff to
the famine-stricken people be
undertaken  in  addition  to
opening more gruel shops;

(v)that in order to achieve  the
above objective, procurem«Dt
from landlords ana  itoekists
n)ust be resorted tot

(vi)that the question of decontrol
without specific reference  to 
the possibiUty of implement- 
mg the above policy is harm
ful and disastrous/*

The motion was negatived.

Mr. Depaty-Speaker:  The questicm
is:

Thai at the end of the motion, the
following be added;

**and  having  considered  the
same, this House is of opinion that
a very effective step to Improve
the food production  would k>e to
ensure governmental purchase at
an economic price over a p«iod
of not less than five years* •

The motion was nagatived.

Mr. Depaty-Speaker: I will now put
the main motion before the House as
amended by Mr. Altekar's amendment
which has  been  accepted by the
House.

The question is:

“That the food situation be
taken  into  consideration,  and
having considered the same, this
House approves of the polî of
Government  regarding  general
control of foodgrains and wel
comes the desire of Government
to adjust the same to suit local or
temporary conditions without pre
judice to the basic objectives.**

The motion was adopted.

Mr.  Deputy-Speaker:  The  House
now stands adjourned to 10-45 kM to
morrow.

The ttoiue then adjourned till a
Quarter to Eleven of the Clock on
Wednesday, the 19th November, 1982*
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